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LOK 8_A§HA DEBATES

LOK SABHA

————

Thursday, March 16, 1972/ Phalguna 26, 1893
(Saks)

—

Ths Lok Sabha met at Eleven of the Clock
[Mn. Spaxes in the Chair)
MEMBERS SWORN

1. Shri Vasantrso Purushottam Sathe
(Akola)

2. Shri Raghunandan Lal Bhatia
(Amritsar)

ORAL ANSWERS TO QUESTIONS

Loss of Production in Durgapur,
Rourksia and Bhilal Stecl Piants due
to Mechanical Breakdowas

+
*42. SHRI N. K. SANGHI :
SHRI RAJDEO SINGH :

Will the Minister of STEEL AND
MINES be plessed to state :

(s) the total loss suffered in production
by Durgapur, Rourkela and Bhilai Steel
during the last three years, year-

in each due to Mechanical

Statement

(a) The required information as furnished
by Hindustan Steel Limited is given in the
Anncxure,

(b) Proper maintenance of Plant and
equipment is one of the essential functions
of the management. The authorities of
Hindustan Steel Limited have taken and are
taking & number of steps to clear the back-
log of maintenance and repairs to ensure
preventive maintenance according to preseribed
scheduled and to arrange for advance plan-
ning for spares to facilitate tmely replace.
ment of worn out paru. Government alw
renders to the plants all the assistance re-
quired in this regard.

Annexure

Statement showwng the loss of production in
various Dipartments of the Steel Plants under
Hindustan ~ Swel  Limited ~ during the years
1965-69, 1969-70 and 1970-71 on accoust of

muchanical breakdowns
Bhilar Steel Plant :
T — _l:n of production (1n um_;—
Departments 1968-69  1969-70  1976-71
- 1 2 3 4
1. Blast Furnace 6,650 3,720 1,110
2, Blooming Mill 48,370 37,605 48850
3. Rail and
Structural Mill 15,810 14,290 21,040
4, Merchant Mill 17,550 10,470 7,060
5. Wire Rod Mill 12,460 7,840 12,960

Durgapur Steel Plant :

i. Blast Furnace 30,839 43,666 38,140
2. Steel Melting

Shop 28,005 21,918 18,519
3. Blooming Mill 1,47,464 1,93,290 91,574
4, Section Mill 7,588 7,993 5359
5. Merchant Mill 8,783 17,199 16,821
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1 2 3 4
6. Skelp Mill 4,776 9,851 9,270
7. Slecper Plant 7,011 7,854 5710
8. Fish Plate
Plant _ 246 222
9. Wheel Forging 6,837 12,1U8 9,478
10, Axle Forging 2,202 2,218 1,208
Rourkela Steel Plant :
1. Blast Furnace 13,545 2,500 22,460
2, SMS-OH 2,110 90 1,990
3, SMS-LD 11,240 16,750 14,100
4. Slabbing Mill 61,580 83,130 43,900
5. Plate Mill 11,590 26,750 19,260
6. Hot Strip Mill 28,700 81,320 50,100
7. HR Dividing
Lines 5030 1,570 4,620
8. C R Mils :
8.1. Pickling Lines 42,510 62,530 40,700
8.2. Reversing Mill
1700 MM 995 1,920 1,270
8.3, Reversing Mill
1200 MM 1,185 1.690 1,005
8.4. Tandem Mill 4,393 11,592 9,729
8.5, Sheet Sheariug
Lines 2,7% 780 2,946
8.6. Galvanizing
Lines 1725 3,015 1,808
8.7. Elec, Tinning
Line - 3,320 4,656

HHR1 N. K. SANGHI : May I know
from the hon. Minister whether in the back-
diop of Ra. 50 crores loss incurred by the
Hindustan Steel Limited during the current
year he has come to the conclusion that the
bogey that had been raised previously that
the lomes by the Hindustan Steel Limited have
been due to the labour trouble has now been
changed to the viewpoint that it is due to the
maintenance failures and mechanical break-
downs ? You had asked for an enquiry report.
Will you be prepared to lay a copy of that
report on the Table of the House?

SHRI 5. MOHAN KUMARAMANGA-
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LAM : No specific amount as being losses
during the year 197172 has yet been arrived
at. That will still depend on the finalisation
of accounts after the conclusion of the finan-
cial year which ends on 3lst March, 1972.
Regarding the amount which can be assessed
as being responsible arising out of the loss of
production, it is extremely difficult to make
any accurate figure out of this because, for
instance, the loss of production in one part of
the plant does not necessarily mean the loss of
production of steel There may be a case
wherc there is a loss of productionin a bloo-
ming mill but «till the extra ingots which
cannot be processed and which are not put
through the blooming mill are not a loss
because they ean be sold anyway. It is
extremely dafficult to make any quantitative
assessment of the exact amount of loss due to
mechanical breakdowns.

SHRI N. K. SANGHI : May I know
from the hon. Mimster specifically whether
it is a fact that the major losses in the Hindus-
tan Steel Limited have not been due tolabour
trouble but due to negligence and bad main-
tenance of machinery ?

My second supplementary question is this.
Recently boviet and British cxperts had come
to examine thesc machinery and to find out
the technical fault. Have they given any
report and il so, what are their major
findings ?

SHRI S. MOHAN KUMARAMANGA-
LAM : The hon. Member may not be entirely
correct in saying that the major losses are
dur to mechanical breakdowns. There are »
large number of contributory causcs ; among
them are also our difficulties in relation to
labour discipline,. But I do not think that
Government, at any time, has stated that the
moajor reason for the losses is that.

So far as the Soviet experts are concerned,
they have not been dealing with the equip-
ment in the steel plants as a whole but
principally with the position in the coke oven,
and on the basis of their reports and advice,
reracdial steps are being taken.

ot g *N wuA : Fegw A,
& wio¥ wrew ¥ A Afew & e
wigen § fr oy oY IR o wer ¥
T ¥ woemar fe wfr fwedt g & 4w
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wr-amrwr AfY ST war, & vy faw
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SHRI 8. MOHAN KUMARAMANGA.
LAM : The hon. Member is probably not
entircly possewsed of knowledge of how a
steel plant works. He would appreciate if he
konew how a steel plant worked that mere
logs of production in one particular area in
the steel plant does not mean loss of produe-
tion of steel as a whole. If there is loss of
production in the steel melting shop, then
that mainly is luss of productivn as a whole
becausc that leads to a specific decrease in the
quantity of steel produced. But if after stecl
has been produced in the steel melting shop
and casting of ingoty there is loss of produc-
tion either in the blooming mill or in any of
the finishing mills, itis quite possible that there
is Do actual luss of production of steel because
what has been cast as ingots in the steel
melting shop can be used cither in some other
finishing mill if it has come through the bloo-
ming mill or van be sold as even ingots pure
and simple. That is why there is the difficulty
in making a quantitative estimate of the vxact
financial loss that 15 caused by any loss of pro-
duction in any particular arca of steel plant.

SHRI PRABODH CHANDRA : How
does the hon. Minister explain too many
lotses or too many breakdowns as compared
to the mills in the private scctor ?

SHRI S, MOHAN KUMARAMANGA-
LAM : The question whether there are too
many or too few is a relative question. In
certain  areas, undoubtedly, the number of
breakdowns is more than one would ordina-
rily expect and that is due, as we have stated
even eatlier in this Houwe, tw inefficiency in
maintenance which we are taking sicps to

- BRI H: K 1. BHAGAT : Will the
hen, Misistor please Ict ub know how effective

Oral Annwoers '3

the steps taken during the last one year have
proved to be ?

SHRI 8, MOHAN KUMARAMANGA-
LAM : 1 /o not know how it is possible to
answer this question exactly. [ can only say
that there 13 some improvement as a result of
actting up of three year rolling plan for spares
s0 that spares are avalable immediately when
needed for improvement in maintenance and
of setting up of special groups to sce that
maintenance is properly attended to, and I
think, some improvement has taken place.

SHRI INDRAJIT GUFFA: 1 would
like to know whether the incidence of
mechanical breakdown m  these three plants
as revealed in the figures supplied to us is
more or less the normal which is expected in
stee] plaats of this type and judging from the
example of other countries also or whether
it is considerably lugher than the normal
that can be expected, and if it is higher,
what steps have been taken not only in res.
pect of stocks of spares but of carrying out
necewsary changes in the management which
is responsible for such a heavy loss,

SHRI 5. MOHAN RKUMARAMAN-
GALAM : | think it will be corress to say
that the number of break-downs is somes
what higher than in advanced industrial
countries like Japan, United States or the
Soviet Univn.

So far as the steps that are being taken
are concerned, I have already indicated that
the maintevauce orgamsations in the HSL
plants have been sirengthened and capital
repair groups have been set up to take care
of the major repair programmesin the various
units,

Regnlar mainteénance plans are drawn
up by the plants for routine and preventive
repasrs and these are being followed regularly,

So far as rc-organizalion i3 concermed,
1 think the hon. Member is aware that dur-
ing the last year we have been placing
cmphausis on the promotion of persons asso.
ciated with steel over the years and we
believe that this will lead to improvement,

SHRI G. VISWANATHAN : From the
figures furnished to uk it is ¢tvident that the
losies in the last thres years, particulady, in
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some of the mills, are cither on the increase
or remain to be the same. I want to know
from the Minister why action was not taken
in the next two years i ¢, 1969.70 or 1970-71
to prevent the losses which have occurred
in 1968-69., These must be visible to the
suthorities,

SHRI S. MOHAN KUMARAMANGA-
LAM : We were taking steps. We have
drawn conclusions that ought to be drawn
and we expect to have some improvements.

e ¥m & faearfast o wrosft
are I q fey ooy s

+
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SHRI P. M. MEHTA . T would like to
know from the Minister whether any amount
was paid to the refugces at the time of their
return to their motherland, If so, what is
the amount paid to them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : As the hon. Member is aware,
we give them two wecks' ration plus some
money for travelling expenses and, after
their return, Rs, 30 are paid for adults and
Rs. 15 for children for rescttlement there.

SHRI P. M. MEHTA : 1 would like to
know from the Minister whether any survey

return to their homeland.

SHRI R. K. KHADILKAR : Every
effort is being made to persuade the reme
aining refugees outside the camps to retum
a8 early as posible and, with the help of
the Ministry of Home Affairs, this is being
oxpedited. But, it is difficult to sy exactly
when they will return but they are bound
to return and we shall sce that they retum.

SHRI TRIDIB CHAUDHURI : The
bon. Minister just now refaved o the
allowances that are belng.piid for Gae thmn
mmnmmmm_
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Fas he made any survey or has he got any
information to give w1 to what extent the
refugees who have returned have been reset-
tled, or are they in camps otill ? [ want to
know whether it has come to his notice that
many of the refugees who have
are coming back because they could not get
back their lands or their homes. Has he
got any information to give to the House on
these points ? Also, 1 want to know this,
whether the lisison officers who had gone
there to help in the rescttlement of refugees
have all bern brought back. What is the
position of the refugees who have gone there?

%.

SHRI R. K. KHADILKAR : The hon.
Member will remember this that once they
cross the border as citizens of Bangla Desh
they are being looked after and every effort
13 being made to settle them there. There
are some refugees, I know, in whose case
there were some  difficuluies in  getting back
therr homes and their lands because the re-
cords are not there, Every effort s being
made at Government to Government level to
sce that all these things are sct nght. We
have no knowledge so far that any refugeas
who have already gone there have returned
back with disappointment. We have no in-
formation on that.

SHRI SAMAR GUHA : As mentioned
by my friend Mr, Tridib Chauwdhun, over
90 per cent of the house of refugees who
were coming into India were looted and
completely destroyed and their lands also, [
persomally  vimted those places. I made an
extensive tour of Bangladesh. They are
this unfortunate position that they are not
getting back their houses and their lands and
their rehabilitation problem is creating tre-
mendous difficulties there. So, I want to
know whether the Goverment is having any
discussion with the Goverment of Bangladesh
to provide necessary help so that the speedy
rehabilitation of these refugres may be effect-
ed, There is another wvery important point.
Due to scveral restrictions the position has
become extremely difhicult and it would be
difficult to say whcther it would be possible
to rehabilitate them and take them back due
to several travel restrictions and it has be-
come extremely difficult for the non-camp
pefogees (o go back. Therefore, what ateps
are the Government going to take to case
the situstion ?

SHRI R. K. KHADILKAR : Houwses
hayd beon destroyod not oaly of those people

Oral Answoers 10

who were coming over to India. As hon.
Member is aware, atrocities committed are
without any distinction on that part of East
Bengal, which it Bangladesh now. A large
number of houses were destroyed not only of
those who cromed over but alio of those who
are still living in Bangla Desh. I cannot give
the exact figure, but devastations on a vast
scale have taken place. Not only were they
uprooted, but according to Government infor-
mation, nearly about 3 million of them have
suffered devastation of this kind. Regarding
the other point, we have very close liaison
and we arc assured, and we have no ground
to dishelieve it, that the Bangladesh Govern.
ment is doing cverything possible to resettle
them. The difficulty is faced as the land
records have been destroyed. We will give
whatever help is required by the Bangladesh
Government to sec that they are seitled
properly. Regarding the sccond question, I
have no information to the effect that some
people here who were not in the camps baut
who were staying with some families sent
some member for reconnaissance there to the
other side and got some information. I am
not prepared to believe this nor would
Government like to be guided by such in-
formation.

SHRI SAMAR GUHA : What does the
hon. Minister mean by this? He himself
had admitted that at least 20 lakhs of refu-
gees were hiving outside the camps. What
kind of answers s he giving ? 1 seck your
protection, Sir. Government themselves have
admitted that about 30 lakhs of rcfugees
were living outude the camps. So, what
kind of answers is the hon. Minister giving ?

MR. SPEAKER : What kind of supple-
mentary questions is the hon. Member
asking ?

SHRI SAMAR GUHA : He is a respon~
sible Minister. But what kind of answers is
he giving ?

MR. SPEAKER : Let the hon. Member
kindly sit down and not create any sceae.

SHRIMATI JYOTSNA CHANDA : May
I know from Government whether Govern-
ment propose to give any monetary assistance
to those refugees who are still outside the
camps, because the hon. Minister bas said
just now that every cffort is being made to
send them back ?

SHRI R. K, KHADILKAR : There is no
proposal to provide them with any assistan ce,
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because as I have said eatlier, though they
are outside the camps, they are regisiered as
foreign nationals, and the number is less than
onc lakh now. So, slowly, they will go If we
start providing them with assistance, they will
stay on here, and we do not want that to
happen.

st fagfe faw : wofr wERT
q9Y JAT A qaar § 5 oo @y @
forgeft & waeT wor 9 Ssar 4 o
gz Feell a9t ugi a9 ¢ § IA9)
W AW AT FATGAS F A a7 Fger et
T w fr wrwr agfond faorefy § 1 fam
T & ¥ FOogeir F1 7T 7 92 A
AHA TAF AR Ay & qglaad
&y 1 I a@ ¥ AT 9EY ¥ a7 AT
T A E e qom & fay agfead
g Rl dar A v 37 Faz R
ST AT § R IwaY arang fraer g7

SHRI R, K. KHADILKAR : The refugees
whe crossed over since 25th March, 1971 were
registered as foreign nationals, and they are
being repatriated. Those who came carlier at
the time of the Partition and later on, in two

waves, are migrants, and we had not registered
them as forcign nationals. Therc is a certain
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amount of eagernets that has come to our
notice that just as the others have gone back,
likewise, the refugees who came earlier also
would like to go back. But that guestion will
have to be taken up at an approriate time with
the Bangla Desh Government. At the present
juncture, there is no intention to rush them
down.

Amendment of Family Pension Scheme,
1971

*45. SHRI R. P. YADAV: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state @

(a) whether the Confercace of Regional
Commissivners held recently in Goa has sug-
gested several amendments in the Famuly Pen-
sion Scheme, 197); if so, the main points of
those amcndments; and

(b) whether those suggestions have been
considered and if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA) :
(a) and (b). A statcment indicating the ame-
ndments to the Employees Family Pension
Scheme, 1971 reconynended by the 7th Regio-
nal Commissioner’s Conference held at Goa in
January, 1972 and the action thken thereon is
laid on the Table of the Sabha.

-

Statement

Stat i <k ‘w‘hﬂ 7,

tc Lo the Employees® Family Pension Scheme, 1971

recommended by the 7th Regional Commissioners’ Conference held
at Goa on the 12th and 1th January, 1972

8I. No. Para to be amended Purpose

Actron taken

1 2 5

4

I 2 (b)

rents,

To’enlarge the definition
of the term “fumily” to
include dependent pa-

To provide for notifying
any change in family par-
ticulars already furnished

The recommendation is not found ace
crptable as the acturial calculations do
not take into consideration grant of
Family Pension benefit to persons other
than the family members for whose ad-
vantage the Scheme has been introduced.
Any amendment to the definition of
family would also nevessitate change in
the rate of contribution/quantuma of be-
nefit.

The matter iy being examined in the
Office of the Central Provident Fund Co-

by members of the family

Pension Scheme.
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1 2 8 4
s 82 (2) To provide for payment The matter is under comsideration of the

of retirement benefit to Government.
the mnominec/legal heir
entitled to receive provis
dent fund amount under
the Employees’ Provident
Fund Scheme in cascs
where a member of the
Family Pension Fund
dies without leaving fa-
mily as defined in para
2 (b) of the Family Pen-

son Scheme.

SHRI R. P. YADAV : I have gone
through the recommendations which have
been laid on the tahle, but I find that most
of the recommendations are under the cons-
ideration of Government for being implemen-
ted. May [ know from the hon. Minister the
total number of subscribers to the provident
fund as on 28th February, 1971 and the
total number of subscribers who had exercised
the option to join the pension scheme ?

THF, MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : Excluding the scasonal establishment
personnel for whom the dates were extended
in order to give them opportunity to join the
penuwon  scheme, the total number of workers
covered under the scheme as on J1st December,
1971 is 7.34 lakhs .. ...

SHRI R. P. YADAV : I wanted to know
the number as on 28th February, 1971.

SHRI R. K. KHADILKAR : .. consis
ting of 5.3 lakhs workers who have opted for
the scheme and 1.95 lakhs workers who have
become members compulsorily from Ist March,
1971 . T am afraid it would be difficult for me
to give the exact number as on that particular
date which the hon. member wants.

SHRI R.P. YADAV: Isit a fact that

op&m?Ewnnptwn forms are not available
for we by the workers. If so, whatis the

proposal of Government to rectify this state
of affairs.

SHRI R K. KHADILKAR : It is not

correct to presume or say that the scheme has
not been explained to the workers. All efforts
are made to explain the scheme, how itis
beneficial to them. There is a certain amount
of hesitation because those who are already
in employment feel that there is nor much of
an advantage to them. But those newly enter-
ing the service compulsorily come under the
schrme. These apprehemsions have boen
removed.

DR. RANEN SEN : Isit afact that all
the central trade unions have represented to
the ministry that the old cmployees are enjoy-
ing other facilitirs and perhaps will lose be-
cause of the introduction of this scheme and
therefore, there is less of option by the old
employees ? Is italso true that the central
trade unions have requested the Ministry to
remodel the whole scheme so as to make it
beneficial to all categories of workers, old aud
new ? If so, what steps have Government
taken in this regard ?

SHRI R. K. KHADILKAR : The central
trade union organisations have addressed a
communication peinting out the hesitation on
the part of those who are already in employ-
ment. As I explaned, earher, this is because
they fecl that the retiroment benefits are not
so attractive; they do not look at it from the
point of view of bencfit after death . This
aspect has been borne in mind, but we do
not think at the present stage a change or
modification is called for.

SHRI THA KIRUTTINAN : Do the
workers who were not coming under the pur-
view of the Industrial Disputes Act come
under this scheme ? Also, do the railway
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employees get the benefit of this scheme ?
X not, why not ?

SHRI R. K. KHADILKAR : At the pre-
sent juncture, workers who come under the
Industrial Disputes Act are covered by the
scheme, provided they are members of the
Employees Provident Fund or an exempted
Fund .,

SHRI THA KIRUTTINAN : Do workers
who do not come under the ID Act come
under this scheme ?

SHRI R. K. KHADILKAR : I do not
think so0 .

SHRI JAGANNATH MISHRA : Is the
method of calculation of the family provident
fund scheme difficult and complicated ? If
#0, are Government thinking of simplifying
it?

SHRI R. K. KHADILKAR : If experie-
nce proves that it 1 a little difficult to grasp,
certainly attempts will be made to simplity
it.

SHRI VAYALAR RAVI : Have Govern-
ment received any representation from the
Provident Fund Employees’ Amociation saying
that they are unable to carry the burden of
implementing the scheme through their organi-
sation ? If so, what is Government's decision
thereon ?

SHRI R. K. KHADILKAR : Taking
stafl is being provided .

SHRI S. M. BANERJEE : They arc not
being provided .

Sino-Pak Communigue

#46, SHRI PILOO MODY : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Government of India have
studied the implications of the Joint Comm-
unique imued in Peking at the end of the
talks between the Chinese Prime Minister
and the Pakistani President ; and

(b) the reaction of Government of India
in this regard ?

MARCH 16, 1972
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mTH! MINISTER OF

AIRS (SHRI SWARAN SINGH): (a
Government have seen the Joint =
issued on the conclusion of Prmdentnbum';
visit to China,

(b) Government of India consider that
bilateral issues between India and Pakistan
should be solved without third party Inter-
ference. The State of Jammu and Kashmir
is an integral part of India. Reference by
any country inconsistent with this position
amounts to interference in our internal affairs.

SHRI PILOO MODY : I take it that
reference to Kashmir was made in the comm.
unique and it is inconsistent with our view
about what is our own internal affair. There-
fore, I would like to know from the hon.
Minister whether he has taken any steps to
pursue this any further either with the Chinese
Government or with the Government of
Pakistan.

SHRI SWARAN SINGH : Our expre-
ssion of our stand on this issuc is enough, and
we have no intention to pursue it cither with
Pakustan or with the Government of the

People’s Republic of China.

SHRI PILOO MODY : There is a cer-
tain reference that has been made to the
cease-fire line. We, that is, the Government
of India, through the Prime Minister and the
Minister of External Affairs have taken a
certain view on the cease-fire line, I would
like to know whether the references made in
the joint communique are consistent with the
views expressed by the Government through
the Prime Minister and the Foreign Minister,

BHRI SWARAN SINGH : I think that
in this communique no specific reference, w0
far as I know, has been made to the cease-
fire line in Jammu and Kashmir,

oft v g ot ;. wre & fgir
sy afefors & aod ¥ Qv 1T
g oy Frstwer firerr W Wi Qut wopw
dmafesadmy @R ml‘i
£ | w7 o g W # gt ol Wy
vowdql § gur ¥ fagawoewd
wimgugkt; dhigt, e ?



€ Gval Annotks PHALGUNA 26, 1893 {S4K4)

SHRI SWARAN SINGH : No, Sir. No
indtintivis has been takén by China.

SHRI INDER J. MALHOTRA 1 May
I khow whether this question of reference to
Rashmir §a the joint commuinique has been
taked up with the Nixon administration ?

SHRI SWARAN SINGH : whatever i
contained in the jount communique between
the President of Pakistan and the Prime
Minister of the People’s Republic of China is
hardly 4 matter which need be taken up with
the US admiinistration.

SHRI H. N. MUKER]JEE : Since subs-
tantially the same perverse point was made in
the Smo-American statemont, may I know if
the Government has thought fit to summon
the United States Ambamsagior 1o this country
and find an explanation from him ?

SHRL SWARAN SINGH : There were
reforences on behalf of Cluna in the joint
US-China communique which were inconms-
tent with our postion as I have mentioned
today, the position being that Jammu and
Kaghmir 4 an integral part of India, and our
complaint against the United States Govern-
ment is that they acquiesced in the meption-
jng of Kashmir in this m by the Chi
Byt we have explained our position. We have
taken this up with the United States Governe
mant beth io Dethi and in Waslungton.

i
SHRI H. N. MUKERJEE : Did youy
summon the Ambassador, because in Washing-
W pur Ambassador is treated 5o shabbily from
tigag a0 tjme, Did you have the gumption to
the Amecrican Ambassador in this
country and tell him off ?

SHR1 SWARAN SINGH : When I say
that we have takenit up with the United
States Governrhent through their Ambassador,
this is done by iending’ for the Ambassador
and ining our position to him, This is
&&dﬂdﬁbhm done. *

U b ) if

Diplocanti¢ Relations with Germais

i

1 -
oy ' BOSU
;?m M. BANERJEE: = °

'__ﬁ__;_,, = e —_
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AFFAIRS be pleased to state when Gpvern-
ment are expected to come to a final deci-
sion on the isye of having full Diplomatic
relations with the German Democratic
Republc ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): As
stated before in the House, relations between
India and German Democratic Repuplic are
developing very satisfactorily, It is the desise
of Government to further strengthen thes
relations at the appropriate time,

SHRI INDRAJIT GUPTA : Say somb
thing new.

SHRI JYOTIRMOY BOSLI: Say wimes
thing substantial.

SHRI SWARAN SINGH: If you put+
new question, I will give you a new answer, *

SHRI JYOTIRMOY BOSU: Skrdar
Bahcb is in a very good mood ;

Let us see if we can get something from
him today.

MR SPEAKER:: What about yourd own
mood now ?

SHRI JYOTIRMOY BOSU : Wil the
hon. Minister Jundly teHl us whether, in
of the Government of India’s tall talk
the change of policy and arcepting the
reality, etc., it is not a fact that dae to
pressure exerted by West Germany and i
friends through aid, etc, they prevented
the Government of Intha from grantng full
diplomatic recognitions to the Germia
Democratic Republic ?

SHIRI SWARAN SINGH : No, Sirj#h
it entirly incorecet.

SHRI JYOTTRMOY BOSU: Has ific
hon. Mimser’s atteqtion heen drawn o the
letter thas Ambamador Dichl of the Federal

Republic of Gempagy had wripg__m t
Natronal Herald on 13 February, 1972 and, 1

s0 what is the reactipn, and also what does he
propose to do in b the idum
»' mehbrandu thiat' wab "gned 'ty 900



19 Orol Answers

and if no action has been taken on it, the
reason therefor 7

SHRI PILUO MODY: **

SHRI S. M. BANERJEE: On a point
of order ;: he should withdraw it. *% (fnter-

ruptions).

MR SPEAKER : It will not go on
record. Mr. Mody should keep quiet ; thuis
has taken two or three minutes unnecessarily.

SHRI PILOO MODY : The time of
this House is no longer very precivus.

SHRI SWARAN SINGH: My answer
to the finmt question is: we do not react to
the Press statements made by Ambassadors;
if they have anylhing to take up with us or
urge upon the Government of Indw, then
anly we consider it and give our reaction.

About the second question, I should say
that we attach great importance to the views
expressed by Members of Parliament and we
ahall give duc weight to the views expressed
by the hon. Members.

SHRI JYOTIRMOY BOSU: When.

SHRI SWARAN SINGH: At the
appropriate time. ... (flerruptions.) ‘This is
what you complained about the recogmition
of Bangla Desh also.

SHRI S. M. BANERJEE: The hon.
Minister is aware, more than I, of the attitude
of the Weast German Government and the
American Government as well as the attitude
of the German Democratic  Republic towards
India and towards Bangla Desh during the
14 days of conflict with Pakistan and earlier
when the struggle went on in Bangia Desh.
In the recognition of Bangils Desh® 1t
came even before the socialist countries and
they recognised Bangla Desh® first. They
asured full co-oporation. In view of this
very friendly attitude of the GDR, will the
Government consider granting full diplomatic
recognition to GDR without any delay?

SHRI SWARAN SINGH: I do accept
that the attitude of the Government of the
Oeripsn  Democratic Republic at the time
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when the Bangla Desh question arcse was
helpful and we are happy to say that after
India and Bhutan, GDR was the third
country to recognise the Independence and
sovereigaty of Bangla Desh. This shows
the very friendly relations that exist between
us and the GDR. This will be a strong factor
to enahle us to accord recognition at the full
diplomatic level to the GDR.,

SHRI K. D. MALAVIYA : The Minister
has referred to appropriatencss of timing
when this question will be considered by the
Government to give full diplomatic relations.
Will the Munister take the House into
confidence and let us know whether a more
appropriate opportunity can arisc when this
question could wvery seriously be considered
in the interests of our own country to give
full recognition to GDR ?

SHRI SWARAN SINGH : Yes, Sir. Our
own interests and the interests of peace will
be the main consideration to decide as to
which is the appropriate time.

SHRI AMRIT NAHATA: Does the
Government realise that the full diplomatic
recognition of GDR at this particular moment
will further strengthen and help, and not
hinder or hamper, the process of improve-
ment and normalisation of relations in
Central and Western Europe, and will the
Government tell us that it is not waiting for
West Germany to recognise East Germany
before we do that ?

SHRI SWARAN SINGH: With regard
to the second part, my reply is no. With
regard to the first part, I do not want to
cxpress an opinion on the existence of a
certain state of affairs in the West,

Third Wage Board for Working
Journalists

*50. SHRIMATI SAVITRI SHYAM :
Will the Minister of LABOUR AND REHA~
BILITATION be pleased to state :

(a) whether the Indian Federation of
Working Journalists have Government
to appeint & third Wage Board for sevislon of
their pay scales ; if 0, the demands of the
Journalists ;

"~ »® Expunged as ondersd by the Chair,
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(b) whether Government have considered
their demands ; and

(c) i so, the time by which the Board is
expected to be appointed with terms of refe-
rence of the Board ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA)
(8) Yos, Sir. An extract of the Frderation's
Resolution on the setting up of a Wage Board
and the demands of the Journalists is placed
on the Table of the House ; [Placed in Library.
Sce No. LT-1429/72)

(b) The matter would be taken up for
consideration by Government ;

(c) Does not arise.

it =ifeR Taw @ FSOY WY,
i ofreE TR & agER gL de
¢ & Tz I3 A F Fgvear A WEY
dr ) AfE §T 16 ATt & v E FA
oA A AT arE warfeE gAT | §HL AW
e &y fawifee waw a1 §% g -
ferezar & g 8 A A% ferda, wm-
qtiew at ey, A fad @
dar fe e § savar T, 77 ot ATy
A w1 A3 q& FOE A€ N
fafcd wrg Ag 1 Ay # st
g § i ¥ 6 fa wewnd A,
: ¥ ag fawifea amg @
&, gk ¥ e fasre @ i
ferar ?

MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The contention that a wage hoard
should be constituted every three years is not
correct. There is po such obligation under
the Act. So far as the second question i3
concerned, I must admit that the recommen:
not implemented jin fulll I
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States to sec that the recommendations are
fully implemented. But we depend upon the
State Governments, and I  would like to
assure the House that I shall address another
communication to the State Governments to
see that full implementation takes place as
carly as possible.

stelt wifesft samw ey WENE,
A W AE H fawft ¥ o q@
famfem ag 4 f& ot it st @&
qEardd Y ¥ Agaeiowdizw ¥ AR
TR AT §, sgomw §, SEWr AW
wgFaC ¥ NE g grm . AfeT g
TEAHZ ¥ X Rewz ¥ wran § e gasr
¥ FE ¥ w1 ey g @ afes oy
TAT IFT GAATE w7 A G I
¥ F=aE o, qew ST W 4 feardie
® TRETE FAE B g Foord §, ar
AT SrEdr g war wafga § g
Tar aredt & % @ ¥ aF oA &
asirrET fEar ara w@its § quedy g
fFama & ot o § a8 o=y ¥ A
R TP FW, I3 7€ 78 A0 v
AR §, ¥ @ @i A avEry W
QG &, AT X HaT AT g R fE
T T T T USTMEIT FEA 9T
goere faare w0ft ?

SHRI R. K. KHADILKAR : It is true
that the resources generated by the newspaper

proprictors through the newspaper industry
arc diverted to other industries and it is for
the Government, the departments concerned,
to deal with this question. Regarding the
second question, there is no question of
nationalisation of newspapers, but Governs
ment is contemplating certain steps to see
that these evils inherent in the situation are
curbed.

it waw fevire sl @ anft andy s
g ¥ wowr v e e
gawrd & fagay waofe & ot @
Ige1 gETaw ger g ar & W e
¥ st W fe o Ay 48 oAy
g fe v wrufe & g gy E @
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T AE W W Y waw eIy, ghee
AN o g7 Ark ¥ fadr R Far gew
U%T A fewr  wrOR wEw oEE ¥
wE v ?

MR. SPEAKER : It is a suggestion for
action.

1

., SHRIR. K. KHADILKAR : He is awarc
that Government are very much concerned
when these facts are brought to our notice.
Ap I said earlier, certain steps are being
contemplated, I cannot spell them out at the
Prisent moment.
&

SHRI 5. M. BANERJEE : Though the
indim]fedention of Workung Journahsts has

a third wage board, they have been
yeemng that the report of the wage baard is not
implemented because it 1 not mandatory
and statutory. The State Goverdments some-
fimas are unable to impress upon the jute ma-
guates and the monapaly press to mmplement
it. Therefore, I want to know whether the
Inminister will convene a  meeting—a
wripartite or bipartite meeting of the prems
owners and representatives of the working
Jottrnglists to have a negotiated settlement for
# ndad-babed minumum wage P

SHRIR. K. KHADILKAR : We know
{hat the proprictors are not implementing the
wage board recommendations and the State
machinery is not proving as cffective as we
desire. We have already addressed and we
are addresing communications to State
Qovernments 1o be firm on this question.
Regurding tripartite, I do not think any use-
ful porpose will be served by it. On the
oontraty, I had suggested to the office-hearers
of the Working Journalisty’ Federation that
they ebould presont a report showing how far
implementation has taken place and what the
difficultics are, because this i a statutory
wage board amd we could take wome steps.
Put they have not so far acted on this
suggestion,

© . W om wgwed: & A wgRa
& oy wrger § s frad @ wd on §
T TR I W MY q0, TAANE A
o fay ooy Quaie frar 8, @Y o
g & fin wr iz ¥ v Qwaty fear
ﬂti‘:ﬁ&ﬁcqmmmt?m,
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IgwT oY gifee §  wy Awe Swedr § Wy
¥ gomay A o ag w10 O § gAY
W & qumr wre &7 far § el
wET F, 1 3 feay s § P
W& N wEw ¥ ey
frar g ?

SHRI R. K. KHADILKAR : He should
sddress this question to a colleague of mipe,
I am not m a position to say how much
advances are made. There is & view prevas
hog that the resources gemerated through
paper industry are being diverted to other
purposes and some steps have to be taken in
that direction.

woow AERR ;AT WA WI-SE
o 52

off Wilex Wy arsuw wgRw, § we
qER ¥ TEN UT AT T WY ISAT
amer E el ¥ oo A vafwwr
from ) wearft wiaard s
&1 am € g s faar w §, Wi
s W ff agt yeEr fmrmar g,
aafy ga-geT das ¥ § 1w ag am-
o %7 fear mar & a1 woee o feft
Afr & gofas frar war & v Gl
et 9% AT &, wafad frar mar § 2

wvqw wged : @ awar & fis ey
¥ ¥ Qrwar @), @ felr r Qw
agn

Recogaition of Provisional Revolue
tionary Government of Seuth
Vietnam

»52, SHRI BHOGENDRA JHA : Wil
the Minuter of EXTERNAL AFFAIRS be
pleased to sthte :

! () whether Governthent have owt yet
dedided to formally recégoise und tp’ dmve
Yufl dipitmeric refations with the Privisionsl
Revolutiosary Goverfinint off South Vide
pnth ; whd' ' :
PR LT PR B

' {b) ifwoythaoessobs dbenkler §
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mmmaor EXTERNAL AP
BAIRS (SHRI SBWARAN SINGH) : (n)
snd (b). As stated in the Housec on previous
deomions, Govertiment of Iadia cantinucs to
maintain contacts with the PRG of South
Vietoam., However, they feel that no imme.
diaté chrages are necessary in the representas
tional pattern in view of the fluid situation
btrining in South Vietnam,

st Wi WY : e AENY, AT
gedl #r A § A ¥ g faens @
agt AN FOqEAT GTEIC §, 9EN 0F
T T wEelw qafsa fear o, ol
" & faeme, WY wRUERT g
oy wr areqw §, swwA gav A AL
g My ¥ ag W W gEer AT
§ T gvwr e Wt s & fe afigwr
fagaame &t 80 stfowrr g, . ...

weaw wEhed ¢ oo &Y o |
WEA 7 waw § D ad § e oy
# &% ¥ Q1 T GIAT | No inttoduction
please. I bave already allowed a Call Atten.
tion Motion on this where he can raige it. He
should not try to make use of the question

hour for making speeches. I am not going to
sllow it in future.

. o wrex w: & qg @ ow fR
o dMtw ¥ wrer ¥ ey, o
wwdw e amm A sy
% femms, s Y 4 oo g@ T W
W s ¥ ¥ qu e afgor G
¥t 80 wfrmx wrm yeqrdr wiwrd
TR & afi7 §, 17 a1 Q@1 130 @,
forae qug & FTETT IOET WA A Y
s y?

BHRI SWARAN SINGH : Itisa fact
that these was i hostile  demonafration againe
the 0S50 Headquarters on the 1ith of this
miomph:: W foel ittt thidy was totally ungustis
fied and we milll hope that wiser conmecly will
prevail and South Vietnamese would take
wiiontive, micps 1 gpeavent Aorusrence of such
ingickents, '
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About the scoond quettibn, thére #/this
claim of PRG that they tontrol 80 par cemt
of the territory., But the hon. Member and
the House would no doubt be aware that this
claim varies in the counse of the day. That
claim control over larger arcas at night as
mmparui tnday That is why we gay that
the stuation is flud and at the present stage
we do not think there is enough justification
to change the representational pattern,

ot W W1 asge g, afer
fraaam #t Fegadt TR F it
et At AP ¥ A ¥ ag wmw oy
B gt ov wqufe e, e ww
TEFTT #Y 97 &, 5 ww qfaor favanw
¥ T WY W g A ], wgEie
@ afrrer & & ar gwar @ 2wy
qIFTT ® qg awEra W § e e
farorerarer % arsft oft gy wr wreher arr
a1, I Tgfy & IR EETC S o} g2
fea T, 7 ag a@T W frgem v o
g s A agi v O oY ¥
qag, few, o, aa w8 oot &1
ot feafo ¥ 9w 5 @ g auder
¥ Tt o AT &, ww ¥ v T
g gy frsig s a e e B 7

SHRI SWARAN SINGH : I have already
said that at the present mpment we have no
ntention to change the representation.

SHRI R, V. SWAMINATHAN : May
T ask the Minister whether he is aware of the
fact that the demonstration that has been
made in Saigon and other places is not only
agninst the Government of India but also
agdinst the Indian settlers there, and whether
the Minister has gdt any information about
the los and damage to the properties of
Indians there 2

SHRI SWARAN SINGH : Itisa fact
that on an estrlier occagion, mot on the Mth,
there were demonstrations in front of busines
estahlishments eun by persons of Jnidian
ocigin. We tdek that wmatrer wp finply with
the Government of South Vietnam antk they
did take some preventive action.

sk oo oue

b mm mam
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MR. SPEAKER : Iam not allowing any
more questions on this.

SHRI H. N. MUKERJEE : Why not ?
-

MR. SPEAKER : I do not understand
why, when your own party Member has
asked a question already, you should get up.

SHRI H. N. MUKERJEE : Is there any
parliamentary rule to that eflect ? I do not
remember tuat kind of practice in any
Parliament.

MR. SPEAKER : I am verysorry. I have
been accommodating you on s many
questions.

SHRI H. N. MUKERJEE : It is very
peculiar.

MR. SPEAKER : I also take it like that.
Next question. Dr.

MR. SPEAKER :
Ranen Sen.

DR. RANEN SEN : Question No, 53.

SHRI G. VISWANATHAN : Sir, ques-
tion No. 55 may also be taken up along with
this.

Operation Of Seventh Fleet In
Indian Ocean

4
*53. DR. RANEN SEN :
SHRI K. BALATHANDAYUTHAM :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to the recent announcement by
U. 8. Government that its Seventh Flect
would start regular operations in the Indian
Ocean shortly ; and

(b) if so, Government’s reaction thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): ()
Yeu, Bir.

(B) Gowernment policy om the subject
iy boop  alresdy indicated in the President’s
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address to this scssion of Parlisment, The
presence and operation of the flects of major
powers in the Indian Ocran arca will lead
tension and rivalries particularly detrimental
to the intcrests of the littoral states. Governe
ment subscribed to the Lusaka Declaration
and was one of the co-sponsors of the U. N.
General Amembly Resolution No. 2832
(XXVI) of 1st December, 1971 calling on all
powers to maintain the Indian Ocean arca as
a zonc of peace.

DR. RANEN SEN : Is st a fact or not
that the United States had sent its Seventh
Fleet at a certain time not in the very remote
past and that after that they have made the
declaration that they will send their fleet to
the Indian Ocean so that it becomes a perma«
nent feature ? If that is known to the Govern-
ment of India, has the Government of India
made any formal strong protest to the Govern-
ment of the United States ?

SHRI SWARAN SINGH: The fleets of
several countries have been in the Indian
Ocean and there is the convention of the free-
dom of the high seas. A case in which the
territorial waters of any country are violated
does give grounds for a formal protest.
But the presence of a fleet on the high seas is
a political matter in which a formal protest
of a bilateral character 18 not the correct
remedy. This has to be taken up by the
littoral States collectively s0 that adequate
pressure is built up against countrics who
might be tempted to send their flests into the
Indian Occan. This 1s precisely what was
done at Lusaka and later on at the Unated
Nations.

DR. RANEN SEN : It is koown v us,
as the hon. Minister has stated, that the
Government of India had made the correct

existence of the fleet of any other country,
This is appreciated. The Indisn ocean
become endangered by several powers
only USBA but also UK

3
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powers concerned describe as communication
facilities in Diego Gareia have been conveyed
unmistakably to the Government of USA and
alo to the Government of U. K. We are
totally opposed to the establishment of bases
in the sub-continent. It is for the littoral
countrica surrounding Indian ocean to ensure
their own security. Outside Powers, big or
small, have no business to be here. We have
been urging the Super Powers also to sparc the
Indian ocean and to permit this to remain as
an area of peace free from tension, Our efforts
are continuing. But I cannot say at the
present moment whether we will succeed
or not.

WRITTEN ANSWERS TO QUESTIONS

Reaction against Pak-Arab States commn-
nigques/statements

*41 SHRI ISHAQ SAMBHALI : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the Joint Communiques and
statements issucd by the Pakistani President
Mr. Z. A. Bhutto, and the various Heads of the
Arab States after Mr. Bhutto's recent visit have
been brought to the notice of Government; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH): (a) Yes,
Sir. President Bhutto visited Moroco, Algeria,
Tunisia, Libya, Egypt and Syria towards the
end of January, 72,

{b) Government have noted that many of
the references in these Communiques and Sta-
tements pertaining (o the Indian Sub-continent
were based on incorrect asemments of facu
and events.

According to Government's information,
theze is tow & growing awarencss in some of
these cotintrics 28 well as in seversl other Arab
sounttios of the realitics of the situation, inclu-
ding the emergence of Bangla Desh s a
Novepingn Jodependent Republic.
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Wrong polish map about Indian territory
of Kashmir and Aksai Chin,

*44 SHRI VEKARIA :
SHRI MOHAN SWARUP:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Poland has recently released a
map in which they have shown Kashmir as a
disputed area and Aksai Chin as part of China;
and

(b) if so, the action takeén by Government
of India in this regard?

THE DEPUTY MINISTER IN THE MI.
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): (a) The latest
Polish maps that have been exammed by the
Government are those contained in the atlas
entitled Maly Atles Sunata, publshed from
Wanaw (1970 edition). In this Atlas India—
China boundary 1s shown more or less in ac-
cordance with the Chinese alignment, Aksai
Chin and large arcas of Arunachal Pradesh are
shown as parts of China. Jammu and Kashmir
State has been separated from both India and
Pakistan by a line other than the international
boundary line and described as 4 disputed ter-
ritory. The state has, however, been given the
same colour wash as that of India. According
to our Embassy in Warsaw the map recently
published by the Polish Government continues
to show the same errors as contained in  Maly
Atlas Swiata.

(b) The question of incorrect depiction of
India’s international boundaries in the latest
Polish map has been taken up with the Polish
Government. They have assured us that they
would immediately look into the matter.

Contract for the Disposal of Sing

*47. SHRI N. E HORO: Will the Mi-
nister of STEEL AND MINES be pleased to
state *

(a) Whether a long term contract for the
disposal of slag has been signed with certain
partics; and

(b) if s0, the names of the parties and the
broad features of the sermm and conditions of
the gontract
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that. The Corporation hag desired
ang the West Bengal Government
have also desired that in the ultimate
analysis, there should be equity parti-
cipation of the Centre in thig concern,
will have to be spent by the Govern-
as a result of which guite a large sum-
will have to be speat by the govern-
ment of India, and this is not included
in the Sixth plan. That ig what, I
thought, I should make it clear.

SHRI R, P, DAS: May 1 know whe-
ther it is a fact that the World Bank
agreed tg provide the West Bengal
consultancy organisation about 35,000
dollarg from its technical assistance
fund for the preparation of 15 year
perspective plan ang if so, whether,
in view of this, the Central Govern-
ment has taken any decision to parti-
cipate in such a veniure?

SHRI P. SHIV SHANKAR: I have
already said that, so far ag the Central
Government is concerned, it is the
request of the West Bengal Govern-
ment that there shouly be equity
partieipation, It would be, roughly,
more than Re. 500 crores in the ulti-
mate analysis, There ig no provision
in the Sixth Plan, I have made my
submission, and I doa't think I should
repeat it.

New Telephone Exchangeg in Rajas-
than

*317. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the new telephone exchanges
proposed to be set up in  Rajasthan
during the Sixth Five Year Plan;

(b) the number of new telephone
lines added in Rajasthan during the
last two years; and

(c) the number of new telephone
lines proposed to be added in Rajas-
than during the years 1981-82 and
1982-837
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) About
140 new telephone exchanges are pro-
posed to be installed in Rajasthan in
the Sixth Plan.

(b) New Telephone line capacity
added is as under:— -

-1979-80—3535
1980-81—5440

(c) It ig proposed to add about
4,800 lines in 1981-82 and 14,000—lines
in 1982-83.

SHRI NAWAL KISHORE SHAR-
MA: In view of the reply given by
the hon. Minister that during the
Sixth Five Year Plan, 140 new tele-
phone exchanges are proposz2d to be
opened, may I know from the Minis-
ter how many have been opened dur-
ing the last two years and what s
the proposal for this year?

SHRI VIJAY N. PATIL: { have
given the figure,

WRITTEN ANSWERS TO QUES-
TIONS

Contract with West German Company—g
for supply of diving eguipment

*310. SHRI HARISH RAWAT: Will
the Minister of PETROLUME CHE-
MICALS AND FERTILIZERS be
pleased to state: :

(a) whether the ONGC hag enter-
ed into a contract with Dreager Werk"
Company of West Germany to supply
deep sea diving equipment for the
drilling vessel Samudra Prabhat;

(b) what are the details of the
contract; and

“ (c) what are the areas selected for
drilling?
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in the Central and Regional Offices of the
Employees Provident Fund Organization ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (c). There has been some
increase in the work-load of the Employees
‘Provident Fund Organisation due to the
introduction of the Employces’ Family Pension
Scheme, 1971. The fullowing posts on  ad hoc
basis have been sanctioned in the ministerial
cadres in the Central Office and Regional
Offices of the Employees Provident Fund
Organisation for the work connected with the
Employees’ Family Pension Scheme, 1971 :-

PHALGUNA 26, 1893 (S4K4)

§. M Category of post No. of post
A. Central office

1. Superintendent 1

Assistants 2

3, Lower Division Clerk 1

4, Peon |
B. Regional offices

1. Head Clerhs 13

2. U. D. C.-in-chaige 5

3. Lower Division Cletks 258

4, Pouns 18

Total 297

Protest to U. S. A. against sending of
seventh fleet to bay of Bengal

55, SHRI PAMPAN CGOWDA :
SHRI C. T. DHANDAPANI :

Will the Ministrr of EXTERNAL
AFFAIRS be pleased to state :

{a) whether Government have lodged pro-
test againgt the despatch of the U. S. Seventh
Fleet to the Bay of Bengal in December,
1971 ; and

(®) if so, the reaction of U. S. A
’

MINISTER OF EXTERNAL
Ml:nns (SHRI BWARAN SINGH) : (a)
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and (b) . 'The Guvernment of India did not
lodge any protest as such against the des-
patch of the U. S, Seventh Fleet to the Bay
of Bengal, Ilowever, thc Government of
India considcred this action of the U.S.
Government as unfiriendly and dangerous and
expressed our concern and views to the U. S.
Ciovernment,

Sino-pak strategy against India

*36, SHRI  NAWAL KISHORE
SHARMA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the attention of Govern-
ment has bren drawn  towards a news item
appearing in the Indian Express of the lst
February, 1972 about Peking-Pindi strategy
against India ; and

{by if so, the reaction of Government
thereto ?

THE MINISTCR OF EXTERNAL
AFFAIRS (SHRL SWARAN SINGH) : (a)
Govermunt have scen  the  Jndain  Express
news wwem of st Febiuary, 1972,

{L) The news wem is of a speculative
nature and Government do not think it
neeessary to give their  reaction to such
unauthonsed reports.

U, §. Peace proposal for vietnam

*57. SHRI H. N. MUKHERJEE :
SHRI B. V. NAIK :

Wyl the Minister of
AFFAIRS be pleased to state ;

EXTERNAL

(a) whether Government have studied
President Nixon’s new Vietnam peace pro-
posal ; and

(L) f so, Government’s views thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir,

(b) The Government of Indin have
always welcomed every effort, in pubkic or
in secret, between ihe parties concerned to
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narrow their differences with a view o sock-
ing a peaceful political settlement of the
Vietnam question. President Nixon's 8-point
proposal marked a slight advance over his
carlier S5-point proposal. However, the
Government of India regrets that despite the
positive response given by the PRG in the
form of their two claborations made on
February 2, 1972, at Paris, the United
States virtually negated their own peace pro-
posal by intensive bombing raids on Vietnam,

qrfwrear feqay wroaira v ST & waHl
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Ambassadorial relations with mnorth
Vietnam

*59. SHRI H. M. PATEL : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether India and North Vietnam
have recently established Embasy level
contacts ;

{b) if so, the reasons therefor ; and

(¢} whether the South Vietnames Govern.
ment kas protested against this decislon of
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the Government of India and if so, the re-
action of the Government of India in this
regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir.

(b) The decision was taken keeping in
view India’s national interests and the reality
of the situation prevailing in the Democratic
Republic of Vietnam,

(c) Yes, Sir. The Government of South
Vietnam protestedd against this decision on
12th January, 1972, The Government of
India, however, feel that such a decssion is
not the concern of any other Government
except the Government of India itself.

Relations with China

*60. SHRI CHINTAMANI PANIGRAHI :
SHRI R. S. PANDEY :

Will the Minster of EXTERNAL
AFFAIRS be pleased to state :

(a) the effect of recent Indo-Pak War on
our relations with China ;

(b) whether the Government of China
has since made any noticeable shift in their
policies to improve relations with our coun-
try ; and

(c) if so, the reaction of the Govern-
ment of India thereto ?

THE MINISTER OF EXTERNAL
ATFAIRS (SHRI SWARAN SINGH): (a)
to (c). During the recent Pakistani invasion
of India, China tock a hostile attitude to-
wards India and sided with West Pakistan.
China also did not make any move to im-
prove relations with India. India, however,
has not allowed these to influence her judge
ment or attitude and has aiways sought and
still seeks normal friendly relations with
China.

Sapply of Fesentinl goods to Bangin
Desh

829, SHRI BISHWANATH JHUN.
JHUNWALA : Will the Minister of EXe
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TERNAL AFFAIRS be pleased to state :

(a) whether the Government of Bangla
Dah have asked India for the supply of
some esmential goods both for industry and
consumers on &n urgent basis ; and

(b) if so, the goods demanded and the
steps taken in this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) In the light of discussions with the
Government of Bangla desh, arrangements
have been made to supply food items, agri-
culture inputs, transport equipment and rus-
cellaneous raw-matciials for industries. Furi-
her demands are awaited,

Economic ald given to Asian and African
countries by India

330. KUMARI KAMALA KUMARI:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the total amount of cconomic aid
given by India tu Asian and African coun-
tries during the years 1969, 1970 and 1971,

scparately ;

(b) the purpose for which the aid had
been given ;

(¢) the amount of interest received dur-
ing those years ; and

(d) the amount of loans and aid likcly
to be given by India to these countries dur-
ing the years 1971 (after It November)
and 1972 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
India has been giving economic aid to seve-
ral cotntries of Asia and Africa in the form
of loans, grants and technical assistance,

2. In 1969, a loan of Re 5 crores was
given to Ceylon.

* 4. Tnlfs hes boen glving technical amist-
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ance to countries of Asia and Africa under
the Indian Economic and Technical Coope-
ration Programme (ITEC), the Colombo
Plan and the Special Commonwealth African
Asustance  Programme (SCAAP). The total
value of assistance (including grants) given
under these programmes is given below :

ITEC Programms -
196970 Rs. 38,40,000
1970.71 Rs. 76,37,000
197172 Rs. 69,79,200

- (expenditure incurred upto 31st January,
1972)

(Figures are auailable only for the fin-
ancial years.)

Colombo plan Unstarsed question
no. 330
1959 Rs, 41,09,000
1970 Rs. 38,00,000
1971 (Estimated
expenditure) Rs. 42,00,000
SCAAP
1969 Rs. 15,00,000
1970 Rs. 15,50,000
1971 (Estimated
expenditure) Rs. 16,00,000
4. Apart from the above, India has been
giving assistance, as indicated below, to the
following countries :
1969-70 1976-71
Nepal 12,01,00,000 9,00,00,000
Bhutan 6,91,96,000 6,31,25,000

(figures are available only for financial
year)

(b) The loans, grants and technical
assistance have been given to countries of
Asia and Africa as a measure of cooperating
with these countries in their cconomic deve-
lopement. The loans and grants have been
for purchase of various commodities and for
setting up of projects while the technical
assistance has taken the form of providing
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training facilities in India in a number of
fields for nationals of Asian and African
countrics, providing Indian experts and tech-
nical know=how in different ficlds for these
countries and also for the sctting up of
projects.

{r) The interest received during 1969,
1970 and also 1971 on loans given previously
to different countrics is as follows :

1969 Ry 12,12,852
1970 Rs 2,00,65,766
1971 Rs. 89,60,826

(d) In November, 1971, agreements werc
signed to provided loans totalling Rs. 54
crores to Ceylon No other loans have bern
given since November 1971. No provision
has been made in the Budget for 1972-73
for any fresh loans to any country.

2. Techmical asistance under the ITEC,
Colombo Plan and SCAAP programmes will
continue in 1972 at the same levels asin
previous years but no firm estimates of total
expenditure for the year can be made as of
now.

3. Following arc the 'Budget estimates
for assistance to Nepal and Bhutan for the
year 1971-72,

Nepal Rs. 11,08,00,000
Bhutan R:  7,15,00,000
Bangla desh

Following the hiberatiun of Bangla desh, a
sum of Rs, 18.58 crores has been granted for
the provision of cash doles by the Govern-
ment of Bangla desh to refugees on their
return to Bangla desh. For the reconstruction
of Bangla desh’s economy, the following grants
and loans have been announced :

(i) Foreign Exchange loans of £ 5 million
Sterling ;

(ii) Res. 25 crares Commedity Aid,

(@) A loan of Rs. 10crores for rehabilitat-
ion of the radway system.

, (v} A loan for purchase of two ships
I from India.
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{v) A loan for purchase of two Fokker
Friendship aircraft,

{vi) A loan for supply of telecommuni~
cation stores ;

(vii) Supply of wheat and rice valued at
approximately Re. 50crores on a
grant bass.

(Value of loans at iv, v and vi is yet
to be determined)

Production of Minerals in Bihar

331. KUMARI KAMLA KUMARI : Will
the Minister of STELL. AND MINES be plea-
sed to state @

{a) whether the production of minerals in
Bihar fir the year 1970-71 has been less than
that of year 1969.70;

(b) 1if sv, the reasons therefor ; and

(c) the steps proposed to be taken by Go-
vernment to overcome these shortcomings?

MINISTER OF STATE IN THE MI.
NISTRY OF STLHEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) and (b). A
statementshowing the quantity and value of
mineral production in Bihar in the years 1969
and 1970 along with reasons where production
of particular minerals have recorded a fall
during 1970 relative to 1969 is laid on the
Table of the House. [Placed in Library. See
No. LT-14301/72]

(c) Apporpriatc stcps have been takenfbes
ing taken to over-comc the causes of lower pros
duction in respert of certain minerals in 1970
as against 1969,
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Graphite and Uranium Deposits in Pala-
mau (Bihar)

333" KUMARI KAMLA KUMART : Will
the Minister of STEEL AND MINES be plea-
perl to state

(a) whether any Geological Survev has
bren conducted in the District of Palamau
(Bihar) to find out the Graphite and Uranium

depoaits;
(b) if so, the main features thereof and

{c) the steps Government propose to take
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
BHAH NAWAZ RHAN) : (a) to (c). Asare
sult of the investigations conducted by the
, Golagical Survey of India for graphite in Pa-

.
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lamau District, Bihar, probable rcserves of
lumpy graplute of 4bout 6000 tonnes with
50-60% fixed carbon has bern estimated asx
Solra and about 2350 tonnes with 15 to 20%
fixed Carbon in Parasia-Mghngain area Three
graphite bearing zones in Maromor-Baresnar
atea with upto 45% graphite content have also
been  estabhished. Bencficiation test of bulk
sample and srarch for extension of Maromor-
Baresnar arca 15 proposed to be continued.

The surveys for atomic minerals including
Uianium weir conducted by the Atorme Mi-
nerals Division of the Department of Atomice
Lneigv in Palamau district, Bihar  The survey
has not brought to hght any significant depo-
sits of uranium so far in Palamau district.

E. P. F. Employees’ Nomination on Board
of Directors of Provident Fund Commi-
ssion

934 SHRI VAYALAR RAVI: Wil the
Minister of LABOUR AND REHABILITA-
LION be pleased to state :

(a) whether Government have any propo~
sal to norunate representatives of employees of
Provident Fund to the Board of Directors of
Provident Fund Commussion; and

{b) if 50, the salient features of the propo-
sal?

THE MINISTTR OF LABOUR AND
REHARILITATION (SHRI R. K. KHADIL-
KAR). (a) Goieinment are not considering
any propusal for the appointment of represen-
tatives of employees of the Emploveey’ Provi-
dent Fund as members of the Central Board
of Trustees wluch admumsters the I'und.

(b} Docs not ansc
Shortage of Iron and Steel in Kerala
335, SFIRI VAYALAR RAVI:

SHRIMATI BHARGAVI THANKA-
PPAN:

Will the Minister of STEEL. AND MINES
be pleased to state :

{a) whether Government are aware that
the industries in Kerala are severely hit by the
shortage of raw meterials like iron and stecl;
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(b) whether the allocation of raw.materi-
als to Kerala is much lower than the averaga
allocation for the whole nation; and

{c) if s0, the steps taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI1
SHAH NAWAZ KHAN): (a) to (c). Itis
truc that there is shortage of Steel at present
and industries in Kerala, as in other parts of
India, may be suffering to some extent due to
this, Under the present distribution system
there are no state-wise allocations. Allcoations
of steel are regulated by Steel Priority Commi.
ttee taking into account the end-use for which
ateel is required, the availability and compe-
ting demands.

Challenge to Status of India as Chairman
of 1. C. C.

335. SHRI BISHWANATH JHUNJHUN-
WALA. Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whethere Government of South Viet-
pam has challenged the neutral status of India
a3 the chairman of I, C. C. in Saigon; and

(b) if so, the stand taken by Government
of India in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
&’

{b) The Government of India has been
and continues to be non-aligned and impartial,
The 1.C.8.C. is an international body created
by Geneva Conference powers in 1934 and as
such it is not for any one party, much less the
South Vietnamese Government which not even
a signatory to Geneva Agreements of 1954, to
unilaterally sit in judgement on the composi-
tion of the Commission. India will not be
deterred by threats from any one from
her basic stand of judging impartially and
on their merits all questions that come up be-
fore the I, C. S. C. in Vietnam.

Protest Note to SBouth Vietnam regarding
Purping of Indis Fiag in Consulate in
Salgon

.+, $#%7. SHRI BISHWANATHAN JHUN.
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JHUNWALA : Will the Minister of EXTER.
NAL AFFAIRS be pleased to state :

(a) whether for the second time the India
National Flag in the Indian Consulate in Saigon
was burnt down in January, 1972 by angry de-
monstrators ; and

(b) the nature of protest lodged by Govern-
ment of India and the reaction of Government
of South Vietnam in this regard ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): (a) Yes Sir. The
second instance of burning of Indian National
Flag at the Indian Consulate General by South
Vietnamese demonstraturs occurred on the 15th
January, 1972,

(b) Goverament of India have lodged
strong protest with the Government of Suuth
Vietnam over the burniug of the Indian Natiun-
al Flag and made it known that they would
hold South Vietnam authorities responsible for
any such untoward incidents. The Government
of South Vietnam have formally expressed reg-
ret and apologsed for the above incident and
also asured us that they would take all steps
to prevent reoccurance of such incidents and
have guaranteed the safety of the life and pro-
perty of the Indian community.

Trade Plan between Indin aad Bangls
Desh

338. SHRI S. M. BANERJEE :
SHRI R.S. PANDEY :

Will the Minister of EXTERNAL AFF.
AIRS be pleased to state :

(a) whether a detailed plan for trade bets
woen India and Bangla Desh has beea negotia~
ted recently ; and

(b) if so, the salient features there of ?

THE DEPUTY MINISTER IN THE Ml
NISTRY OF EXTERNAL AFFAIRS (SHRI
summr&smam.mua (3. o

detafled plan for trade with m has
yet been negotinted,
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Qutoome of Coaference of Intermational
Law Association held In Bweden

339. SHRI P. M. MEHTA :
SHRI P, GANGADEB :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether India attended the Con-
ference of the International Law Association
held in January, 1972 at Sweden ;

(b} if so, whether the Conference decided
to have laws to regulate multi-national flood
control measures and to picvent marine
pollution of continental origin ; and

(¢) if so, the broad outline of the deci-
sions taken in this regard ?

THE DFEPUTY MINISTER IN THFE
MINISTRY OF EXTENNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c). Draft Articles on “Flood
Control” and “Marine Pollution of Continen-
tal Origin” were discussed by the Committee ;
decision regarding them would be taken in
subsequent meetings of the International Law
Association,
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Results of Talks of Mr. D. P. Dhar

341, SHRI SARJOO PANDEY : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the result of the recent talks of Shri
D. P. Dhar in Dacca ; and

(b) the nature of special mision for
which Shri Dhar was sent to Dacea ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Shri D. P. Dhar, who visited Dacca from
21st to 23rd January, 1972 in response to an
invitation extended to him by His Excellency
the Foreign Minister of Bangladesh at the
instance of Sheikh Mujibur Rehman, held
fruitful discussions with His Excellency the
Prime Minister of Bangladesh and also with
other Ministers and senior officials on matters
of common interest. The discussions confirmed
the identity of views between the two Govern-
ments on matters of mutual interest,

Violation of Ban by B. B. C. on their
Activities in India

342. SHRI P. K. DEO :
SHRI RAMAVATAR SHASTRI :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the attention of Government
has been drawn to a report in the Timer
London of the 27th January, 1972 giving
details as to how the British Broadcasting
Corporation circuravented the ban imposed on
their activities in India by the Government of
India ;

(b) whether the attention of Government
has also been drawn to a report to this effect
in the Statemas of the 28th Jaouary, 1972 ;
and

(c) if o0, whether Government have
inquired into various allogations made against
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the B B C. and the reaction of Government
thereof ?

THE DEPUTY MINISTER N TIIL
MINISTRY ©OI EXTEDRNAL AEFAIRS
(SHR1 SURLNDRA PAL SINGH) (a) and
(b). Yes Sur

{c) Ina letter to the Iondon limes, the
B B C have alieady demed the allegations
and Government do not consuler 1t nucessary
to take any further action

Setting up of a Lead Smelter Plant
in Orisss

343 SHRI D h PANDA Wil the
Mimster of STEEL AND MINTS be pleastd
to statc .

(a) whether Government have detided to
set up a lead smelter plant in Onissa , and

(b) if so, the main features thereof *

THE MINISILR Ol STIALE IN 1HI
MINISTRY OF SILLL AND MINLS (SHRI
SHAH NAWAZ KHAN) (1) Lead are
depoyts occur in Sargipall an Sundargarh
dustrict (Orussa) A decrwon to (tup a Lead
Smelter based on these deposits can be tiken
only after completion of nrcessaty geologieal
studies which have been taken up by the
Geological Survey of India

{b) Does not ansc

Bipartite Meeting with Representatives
of Trade Unions

344 SHRI 1SHAQUL SAMBHALI
SHRI S R DAMANI

Will the Minuster of LABOUR AND
REHABILITATION be pleased to state

(a) whether a bipartite mecting of the
Union Labour Ministry and representatives of
the national trade umons crntrea was held 1n
Delbu during January this year ,

(b) if so, the trade umons represented n
it, and

(c) the problrms diuscussed and decisons
takea ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K KHADIL-
KAR) (a) to (c), Presumably the refe-
rence 1 to the Meeting of the Working Party
of Lmployers and Workers held in New Delhi
on Jaouary 10, 1972 The Trade Union
Centres represented on the Woiking  Party
wcie the INTUC, the AILUC and the HMS.
The participants had an exchange of views on
the question of the formulstion of a scheme
which would chmunate disputcs to the utmost
¢xtent possible and on the provision of a
suitable machinery to resolve expeditiously
such disputes as do arnse so that they did not
result in work-stoppages, and other related
matters  No final decisions weie taken 1o res-
pect of thes: matters It was, however, agreed
that the workeis representatives would draw
up a4 conciete scheme on the baus of the
above exchange of views, for discusmon at the
next Meeting of the Working Party

Repatriation of Bihari Muslims in Bangla
Desh to India

Jta SHRI N K SAWGHI wWill the
Miruster of I X IERVAL AITAIRS be pleased
to stace

(1) whether the attention of (overnment
of India has been driwn to & report appeat-
ing m the Times of India of the 17th Ceb-
ruiry 1972 that a Pakstan CGovernment
olljual 18 reported to hase stated that Biharws
mn Bangla Desh were ‘Mushms  of Indian
ongin who had not Links with Pakian® ,

(b) whether some Indian politi al organusas
tions have urged upon the (sovernment of
India to brng back the Bihain Mushims in
Bangla Desh to India , and

(c) of so, the reaction of Government
thereto ?

THE DEPUTY MINISIER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir

(b) Yes, Sir,

(c) I'bc Government of India’s stand in
the matter is very clear. There s no guestion
of the 0 called “Bibpri Mulims” being
setded 10 India These poople bad migrsted
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from Indin of their own accord at the time
of partition and their future disposition is a
matter for decision between Bangladesh and
Pakistan Governments. In any case as they
are Pakistani citizens they have a right to go
back to Pakistan,

Indo-Pak Talks

346. SHRI N. K. SANGHI :
SHRI P11.OO MODY :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether Government have offered to
nrgotiate with Pakistan without pre-conddtions ;

(b) whether this offer has bren accepted
by Pakistan ; and

(t) if so, when the talks ae likely to
start ?

THE DEPUTY MINISTLR IN THE
MINISTRY OF LXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGID : (4, In
accordanc ¢ with our desire 1o achicve lasting
prace between India and Pakistan, the Governi-
ment of India have conveved to  the Governs
ment of Pakistan thru readiness to have direct
talks with the Government of Pakistan at any
time, at any level and without anv pre-tond-
tions.

{b) and (c). Pakistan Government's final
response is awaited.

Indo-US Talks

347, SHRI N. K. SANGHI :
SHRI 5. C. SAMANTA :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

{a) whether Government’s attention has
heen drawn to the news item appearing in
the Staterman of the 10th February, 1972 that
Indo-US talks have already started to review
and reconstruct Indo-US ralations ; and

(b) whether Government have considered
the Amerigan offer in this regard and the
Teaction of Goverament to the offer ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

{b) Normal Diplomatic contacts between
the Government of India and the Government
of United States have never ceased to exist.
As is normal in such contacts, discussion on
Indo-US relations has continued uninter-
rupted.
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Release of US secret Papers by Golumnist

Juck Andersan regarding Indo-Pak War

CHINTAMANI  PANIG-
RAHI :

SHRI S. M. BANERJEER :

351. SHR1

Will the Mumister of EXTERNAL AFF-
AIRS be pleased to state @

(a) whether OColumnist Jack Andersan
released to the Press in January, 1972 the
“Secret Sensitive” minutes of the white House
strategy scasions on the Indo-Pak war ;

(b) if so, the imporant features thereof ;

(¢} the reaction of Government of India
thereto P

THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AFFAIRS
(BHRI SURENDRA PAL SINGH) : (n) yes

Written Ansivers M

Sir, The American columnist Jack Andersen
published in January, 72 what he described as
the minutes of three meetinge of Washington's
Speciul Action Group presided over by Dr.-
Henry Kissinger, President Nixon®s Adviser on
National Security. Thesc meetings related
to the Indo-Pak war,

(b) An important feature of these papers
is the revelation that President Nixon is alleg-
ed to have perswnally given orders that US
policy should be tilted towards Pakistan .
While official spokesmen of the US govern-
ment were maintaining that the United States
was follwing an evenhanded policy towards
India and Pakistan . Another revelation is
that the US government was reported to be
seriously  conmdering  provision of military
supphes to Palustan through third countries,

(¢) If these reports are correct and they
have not been contradicted 1L seems that the
US government followed an  anti-India
policy without kecping in sview 1he correct
facts and the reabuies of the situation in the
sub=continent

Construction of office building for Emplo-
yees Provident Fund Organisation.

352, SHRI R. P YADAV : Will the
Muuster of LABOUR AND REHABILITA-
TION be pleased to state :

{a) the 1casons why catly actiwn has not
heen taken to © t the rog I offices
of the Emplovees” Provident Fund Orgamisa-
tion n Aarious States m the past , and

(b) thr placcy, where the Regional Offices
have been constructed, the amount spent on
the constiuction of the buildings, the cost of
the land and the rent paid towards the hiring
of the buildings of the Regional Offices during
the last three years of all the regional Head-
quarters ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA.
DILKAR) :The Provident Fund authoritics
have reported as under :-

(a) and (b) . The Employres” Provident
Fund Organisation has been making cfforts
to procure land for the construction of office
buildings and staff quarters in various places
where their regionsl offices are located.
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Where land could be secured, action has been
taken to get the buildings constructed Sche-
ines are in vanious stages of sanction, msuance
of tenders and actual construction in most of
the regions

The construction of Regional Office buil-
ding has been completud at the cost of about
Rs 1400 lacs at kanpw and the bwlding
occupied, Regional Qffices arc locited i the
Organisation s own butldings 1t Madras Ban-
galore and Trivandium

So far, the Oigamisation has mwurrid an
expenditure of Rs 115 lacks 1n the acquisiuinn
of land, acqusition of bwmldings and cons-
truction of ofhice buldings and stafl quartcrs

Rent paid by th  Organsation fu the
last three vears on buildings hired for the
Regional Ofhees and  Central Oflwe s
Rs 33,02,446/-

Amendment of E. P. F. Act, 1952

353. SHRI R I' YADAV Wil the
Minmster of LABOUR AND REIIABITICA-
TION be pleased to state

(a) whether Government are (omtemplating
to amend the Lmployees Provident Funds
Act, 1952 to apply it to an cstablishment
employing ten o1 more employtes and enhanu
the rate of contribution to U per ccnt from
8 ptrr cent and B per cent from 0] per cent
to enable the workers to save more for the
old age , and

(b) of =0, the present position and the
time by which the amending bill 19 likely to
be brought before the parhament ?

THR MINISIER OI LABOUR AND
RLHABILITATION (SHRI R K KhHADIL-
KAR) (a) and (b) 1he National Commss-
wnon Labour has recommended that (1) the
Lamployees' Provident Fund and Famuly Pen-
mon Fund Act, 1952 may be extended to esta-
blishments employing between 10 and 20 per-
soms and (u) the rate of Provident Fund con-
h‘lbumbcmcmcdtoﬂz where it uﬁ*x
and to 107 where it 4 8Y Both the proposals
are stll under conmderation
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Criticlems of South Korea and U. 8. A.
by North Korean Consul General

354 SHRI PILOO MODY Wil the
Munsster of LXTLRNAL AFFAIRS be
pleased to state

(a) whether attntion of the Government
of India has been drawn to a statement
made by the North Korcan Consul General
as publshed o the  statesman of the 5th
Ecbhiyary 1972 strongly  cntiumng South
hores and the United Stales ,

(bj whether the statument amounts to
violwwn ol thud country rule , and

{¢) if so, the reiction of Crovernment of
Incha m thw regand ?

IHE DIPUrY MINISIER IN T'HER
MINISTRY Ol 1XIIRNAI AFIAIRS
(SHRI SURFNDR A PAL SINGH)  (a) Yes,
Sir

(b) and (¢} Ihe atrention of the DPRK
Consulate General has been drawn to
the impropricty of c(nticmng countues
friendly to India

Change in Procedure of Procurement of
Steel

55 SHRIN T HORO -
SHRI k' BALADHANDA-
YUIHAM

Will  the Minister of
MINLS be plessedd to state

SI'LCLL AND

(a) whether, keeping 1n view the shortage
of stel, Government have formulated any
new schemt or proceedure 1n consulta-
tion with the Steel Prnonty Commuttae
to procurc sterl to meet the growmng
demand , and

{b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRT
SHAH NAWAZ KHAN): (a) and (b). In
view of the shortage of steel, Government
decided to augment availability by procuring
steel from abroad where necemsary, A fairly
Liberal import policy was followed. In 1970-
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71 import licences were issued to the tune
of Rs, 199 crores and in 1971-72 (upto
January 1972) import licences for about
Rs. 235 crores have been issued.

2. In order to ensure that the steel
produced in the country reaches the actual
consumers as far as possible, the distribution
procedure was streamlined and made consus-
mer oriented. Measurrs were  taken  to
ensure speedy processing  of indents and sale
orders, The rearolling programmes of the
main steel producers are being regulated in
accordance with national priorities and urgent
requirements. A uniform system of consum:r
orwented  distribution policy  is  alw  being
followed by the stockyards of the main pro-
ducers  To check misuse of steel, the Iron
and Steel (Control) Order has been amended
to provide that the use of steel for any
purpase other than that for which it is
allotted or applied for will be a violation of
that order and as such punishable under the
Essential eomrnodities Act.  Regional Offices
of the Iron and Stecl Controller have also
been set up to check misuse of steel and, in
this the assistance of the Central Buicau
of Investigation is taken where necessav

3. Government have also sct up a Billet
Re-rollers Committee to regulate  the distri-
bution of billets to the billrt Re-rollers and
to regulate  the products rerolled therefiom.
Farmerly, while the billets were beirg sup-
plicd to the hillet Re-rullers at a regulapd
price, there was no regulation on the price
or distribntion of the products  re-rolled
therefrom.

4, The traditional 1aw material for scrap
re-rollers is used rails.  For the last two years
or 10, these rails were not available due to a
Court Injunction. That casc has been decided
now and about 2 lakh tonnes of used rails
have become available, It is pioposed to
regulate the distribution of these accumulu-
tions to the scrap re-rollers and the products
re-rolled therefrom. The details of this
scheme are being finalised,

Amendment of Bonus Act

356, SHRI N. E. HORO: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

{a) whether several Labour Union

PHALGUNA 26, 1893 (SAK4)

Written Answers 58

Leaders have submitted a memorandum to the
Union Government requesting Government to
amend the Bonus Act in order to increase
the payment of minimum bonus from 4 per
cent to 8 per cent ; and

(b) if so, the reaction of Central Govern-
ment thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Yes, Sir.

{b) A Committer 18 proposed to be set
up to review the working of the Bonus Act,
14965

Minimum Wages for farm Labour

457. SHRI JYOTIRMOY BOSU : will
the Minister of LABOUR AND REHABI-
LITATION be pleased (o state :

{a) the names of States and Union
Verritpries where minimum wages for farm
labour have been fixed till date with rates of
wages fixed for various categories of farm
labour in cach State ;

(b) whether all the Districts or of the
States and Union Territories have been
covered 3 if not, the number and proportion
(to total distzicts) of Distiicts covered ; and

(r) the steps taken or proposed to be
taken by the Centre to ser that minimum
wapes for farm lubour are fixed in each State
without delay ¢

THE MINISTER OF LABOUR AND
RFEHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Employment in Agriculture is
covered by the Minimum Wages Act, 1948
and both the Central and State  Government
are required to fix minimum wages in this
employment in their respective spheres. The
Central Government has notified a minioum
wage ranging from Rs. 2.50 to Rs. 3.70 per
day for unskilled workers in different areas.
Available information about rates fixed by
the Statc Governments was H
Indian Labour Statistics 1971 (Table 41])
Subsequent information is mot available.

(b) Information is not available.
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~~ (c) Attention of the State Governments/
Union Territories is drawn from time to time
to their obligations under the Act. Some of
them (Tamil Nadu, Kerala and Pandicherry)
‘have enacted special legislation to regulate
the remuneration of agriculture workers.

Sale of Goods for Disposal

'358. SHRI JYOTIRMOY BOSU : will
the Minister of SUPPLY be pleased to state :

(a) the total value of goods for disposal
sold to different parties, year-wise, from
1969-70 to 1970-71 and total amount out-

standing till date ;

{b) the names of the parties who have
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not yet paid money for the Md.llupphedto
them and the total amount due from cach of
those partics ; and

(c) the steps being taken to ﬁaliu ‘these
dues ?

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN): (a) During 1969-70 and
1970.71 the DGS & D sold surplus stores of
the book values of Rs. 46.50 crores and
Ras. 45.42 crores to various partics for Ra. 11.03
crores and Rs. 10.39 crores respectively ;
while, stores of the book value of Rs, 27.24
crores were out-standing for disposal with
them on 31.1.1972,

(b) and (c). The information required
is furnished in the statement enclosed,

Statement

List showing names of partics iwho have not paid money for goods sold to them durimg
the period 1969-70, 1970-71 and total amount due from them

SL Name of the Party Amount duc Remarks
No. for recovery
Rs.
. M/S B. T. Hiring & Co. Bombay 2,006.60  Case is pending before arbitrator.
2. M/S G. S. Scthi & Bros, Bombay 2,92,000.00  The case is pending in Bombay High
Court.
3, Shri Mchar Chand, 6898 Kadeam Sale letter cancelled. Stores put to
Sarif, Paharganj, New Dethi. 2,551.00 auction fixed on 17.3.72.
4. M/S Sethi Motor Corpn, Bombay 1,55,555.00  Sale cancelled ; stores to be put for
auction on 17.3.72.
5, M/S Chaman Lall Sat Pal, Supdt. of Police have been asked to
Gumatt Bazar, Jammu. 2,160/- intimate the financial position of the
: purchaser,
6. M/S Kishan Lall, Gurandi Bazar, The purchaser has been asked on
. Varanasi. 86.00  24.2.72 to deposit the risk amount.
7. M/S Shri S. N. Sharma, Jabalpur 750.00  Matter regarding auctioneer’s com-
.ot mission and storage charges has been
taken up with stock holder and auc-
tioneer for recovery. Reply s
awaited. )
8. M/S B. D. Jain Agencies, Gurgaon 2000007 Stockholder and auctioneers have
' been asked to intimate the storage
29, Shri Makhanlal Jain, New Delhi. zooo.noJ for recovery. E
- ) f_;:(_l,. Auto Trading Agency, Bombay 56,600.00  Cases are pending before o.rlmnmr.
"1}, Modern Automobilcs, Poona. - 67,500.00 - —do—
- 32, United Industries of India, Bombay  7,00000 —do—
: 13Mhmu&om Stores, lhmbcy $12,300,00 - —dom

i s+ 0

£
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Production of Steel ia Units of
Hindustan Steel Limited

359, SHRI S. R. DAMANI : Will the
Minister of STEEL AND MINES be pleased
to state :

() the actual production of stecl so far
and the total expected by the end of the
current ycar in the units of Hindustan Stecl
Limited against their capacities ; and

{b) the total quantity and value of varivus
types of steel which is imported duung the
year and how much of 1t could have heen
avoided if units of Hindustan Stedl Limited
worked to B5 per cent of their capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) The installed
capacity of the three integrated stecl plants
at Bhilai, Rourkala and Durgapur for the
production of saleable steel is 4.429 milhon
tonnes. Actual production during the 11
months, April 1971 to February 1972,
amounted to 2.33]1 milhon tomnes. [t 1s
estimated that the production during the
full year 1971-72 would be around 2.595
million tonnes

(b) According to available statistws, the
actual inport of mild stecl dwing the period
April-August, 1971 amounted to 4,32,813
tonnes valued at Rs. 65.12 croies.

If the HSL Plants wotk to 859/, of theit
installed capacity, the production of saleable
steel would come to 3.765 million tonnes and
there would be an appreciable reduction in
imports. But, since HSL, plants arc not the
only producers of steel and do not manufac-
turc all the categories of steel that are impor-
ted, it will be difficult to calculate preciscly
the quaaotity of imports which could have bren
avoided il the HSL Plants had worked to B5%
of their capacity.

Restrictions Imposed on Indian Ambassa-
dor in U. 8. A. during Indo-Pak War

360, SHRI BHOGENDRA JHA : Will
the Minister of EXTERNAL AFFAIRS be
plcased to atate :

(a) whether U.S. Government had imposed
certain dnusual sessrictiona on our Ambassador
in . 8. A, son sfter the Indo-Pak war ; and
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(b) if so, the nature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arise.

Crash Programme Suggested by Expert
Committee on Unemployment

361. SHRI BIIOGENDRA JHA :
SHRI BIRENDRA SINGH RAO :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whethes there v o proposal for a
f1ash programme suggested in the interim
Report of the Eapert Committee on Uneme
ployment for providing jobs to four millions
of unemploved ;

(b) if so, the salient features thereof and
the action taken thereon ; and

() other recommendations of the Com-
mitter and Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (c). Inits Interim Report,
the Expert Commuttee on Unemployment. has
suggested some measures which would lead
to greater production as well as generate
substantial employment in the Short-term,
particulatly in the ruzal arcas. The Commi-
ttee has suggested that wn addition to the
special programmes launcbed by the Govern-
ment, greater emphasis should be laid during
the remaining two yecars of the Fourth Plan
period on the execution of some of the more
labour intensive programmes included in the
Plan. These are :—

{1) Minor Irrigation ;
(ii) Rural Electrification ;
(iii) Construction of roads and in-land;
water supply ;
(iv) Programmcs of rural bousmng ;
(v) Rural watersupply ; and
(vi) Education.



&3 Written Answers .

In addition, the following measures to
promote productive employment/self-employ-
ment for the educated unemployed have also
been suggested :—

(i) maximum wutilisation of installed
capacity in industry and the re-open-
ing of closed units ; and

(ii) promotion of productive employment
for educated unemployed.

The Committee has estimated that direct
employment that would result from the pro-
grammes suggested by it would be of the
order of 4 million over the next two years.

A summary of the recommendations of the
Expert Committee is given in the statement
laid on the Table of the House. [Placed in
Library. See No, LT-1432/72). The recom-
mendations are now being examined for
further action Ly the concerned Departments.

Steel for Kerala Electrical and Allied
Engineering Co. Ltd.

362. SHRI A. K. GOPALAN : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether Government are aware that
the Kerala Flectrical and Allied Engincering
Co. Lid, is not getting any regular allocation
of steel to comply with the orders on hand ;

(b) whether Government have received
any representation from this Company and
Kerala Government with regard to the regular
allocation of steel ; and

(c) if so, the steps taken by Government
to meet their requirement ?

THE MINISTER OF STATE IN THE
. MINISTRY OF STEEL AND MINES (SHRI
 SHAH NAWAZ KHAN): (a) and (c). The
information is being collected and will be
laid on the Table of the House.

-(b".Ne such reprmnt_aﬁm has been
" “_recgived in the Ministry recently,
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* Output of Iron Ore

363. DR. RANEN SEN :
SHRI VEKARIA :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government have decided to
take emergent steps to boost up the output
of iron ore ; and

(b) if so, the steps proposed to be taken
in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) and (b).
Ia order 1o increase iron ore production-
both to mect the requirements of steel plants
in the country and exports, the National Mine-
ral Development Corporation (a public sector
undertaking) have been entrusted with the de-
velopment of Bailadila Iron ore mines deposit
No. 5, in Madliya Pradesh, Donimalai iron ore
mines in Mysore and expansion of Kiriburu
iron ore mines in Bihar-Orissa,  The develop-
ment of these mines is in progress. Apart from
these mines, a detailed project report for the
development of Kudremukh magnetite iron ore
deposits  in  coastal Mysore, to produce
20 million tonnes of Run-of-mine ore for
the manufacture of 7.5 million tonnes of pellets
has been prepared by the N. M. D. C. in co-
llaboration  with Marcona Corporation  of
U. S. A. and MON Group of Japan which is
under examination by the Government. An in-
vestment decision is likely to be taken shortly.

The NMDG have also taken up the prepas
ration of feasibility studies in respect of Bailadi-
la iron ore Deposit No. 4, Meghahatuburu iron
ore deposit in Bihar, Orissa, Malangtoli iron
ore diposit in Orissa, Ramandurgand Kumara.
swamy iron ore deposits in Mysore. Study
Groups have also been constituted to consider
the intcgrated development of iron ore depo~
sits in Bellary-Hospet arca in Mysore, iron ore
bearing areas of Bihar-Orissa and integrated
development of Bailadila-Rowghat areas in
Madhya Pradesh.

- Techno-econmic feasibillity studies on' the
setting up of pelletisation plants based on Bai-

ore fines have been reveived by the- NMDG.,
The feasibility repdrt oo Donimalai fines # bes
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ing up-dated and enlarged to enable an invest-
ment decision by the Government.

The report of the Committee on Coordina-
tion of the programme of export of iron ore
with requirements of steel industry, is also un-
der consideration of the Government. The re-
port deals with the future development of iron
ore industry in the country.

Reorganisation of Coking Coal Mines.

364. DR. RANEN SEN :
SHRI VARKEY GEORGE :

Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have finalised the
scheme to reorganise and reconstruct the Cok-
ing Coal Mines taken over last year; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) No, Sir.

(b) Does not arise.

Handig over of Pakistan Army Men to
Bangla Desh Government.

35, DR. RANEN SEN:
SHRI G. Y, KRISHNAN:

‘Will the Minister of EXTERNAL AFFAIRS
be pleased (o state :

(a) whether the Bangla Desh Governmment
has requested the Indian Government to hand
over some Pakistan Army men to them to be
put before Tribunal to try crimes committed
by thote army men in Bangla Desh and

(b) if so, India's reaction tn the request?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS : (SHRI
SURENDRA PAL SINGH): (a) and (h).
The Bangladcsh Government are considenng
the matter, No specific request has o far been
received, It will be given due consideration

' when received.
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Moratorium on Strikes and Lock-cuts for
Specific Period

366. DR. RANEN SEN :
SHRI INDRAJIT GUPTA :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

{(a) whether (Government are considering a
suggestion for a moratorium on strikes and
lock-outs for a specificd period to ensure in-
dustria] peace ;

(b) whether representatives of the emplo-
yees and trade unions have been consulted n
the matter; and

{c) if so, their reactions?

THE MINISTER OF LABOUR AND
REHABILITATION : (SHRI R. K. KHA-
DILKAR): (a) to (). At the meeting of the
Working Party of Employers and Workers held
on January 10, 1972, the Union Labour Minise
ter referred to the appeal made Ly the Presi-
dent and the Prime Minister for a moratorium
on strikes and lock outs during the next two or
three years and nrged that the parties should
envolve a scheme which would eliminate dis-
putes to the utmost extent possible and pro-
vide for a suitable machinery tu resolve expe-
ditivusly such disputes as do anise so that these
did not result . work-stopages. These and
certain other related matters were considered
by the Workiug Party at its meetings held on
January 10 and February 7, 1972 when it was
agreed that the workers' representatives would
meet again to formulate concrete proposals for
discussion at the next meeting of the Working
Party likely to be held shortly.

Pakistan’s desire to live in Peace with
India

367, SHRI P. M. MEHTA :
SHRI P. GANGADEB :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether President Bhutto of Pakistan
stated on the 19th January, 1972 at Multan
airpart that Pakistan wunts to live in peace
with India ; and
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{b) if so, the progress made so far in this
connection?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): (a) Government
have seen press reports of President Bhutto's
statement at Multan airport on 19th January,
1972 to this effect.

(b) Government have offered to hold di-
rect talks wish Pakistan at any time, at any
level and without any preconditions to achieve
lasting peace between India and Pakistan,
Pakistan’s final responsc 13 awaited.

Protest Note to U. S, A.

368 SHRI RAMAVATAR SHASTRI :
SHRI P. GANGADEB :

Will the Minster of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether the statement made by the
U. S. Secretary of State on the 27th January,
1972 regarding the recent Indo-Pak. war has
been brought to the notice of Government ; and

{(b) whether Government have taken stcps
to protest against some of the utterances he
made ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): (a) Yes, Sir.

(b) On January 27, Secrctary of State,
Rogers, while speaking before the Foreign Po-
licy Conference for Editors and Broadcasters,
said *. . , we thought m the United States that
more time should be used to see if we could
bring about a successful conclusion by diplo-
matic means. .. .we felt that India moved too
soon.”” We have ponted to the exact sequence
of events and have repeatedly made it clear to
the U, 8. Government that we reject categori-
cally the insinuations contained in this and ai-
milar statements.

Payment to Labourers by Mamsgement
of coking Coal Mines in Bibar

369, SHR1 RAMAVATAR SHASTRI :
will the Minister of LABOUR AND REH-
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ABILITATION be pieased to state :

(a) whether the management of the 214
coking coal mines taken over by Govern-
ment have to pay huge amounut of money, in
the form of payments to labourers to the
Bihar Government, and Provident Fund of
the Labourems ;

(b) if so, the amount thereof scparately ;
and

(¢) the action proposed to be taken by
Government to realise the same and the time
by which 1t is to be realised ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHAD-
ILKAR) : (a) to (c). The requisite infor-
mation is being collected and will be laid on
the Table of the Sabha in due course.

World Bank Loan for Development of
Amlabad Colliery

870. SHRI RAMAVATAR SHASTRI :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Amlabad colliery had taken
a loan to the tune of Rs, 6 crores from the
World Bank for its development ; and

(b) if so, the total amount out of the
said loan spent on its development and the
utilisation of the balance amount of loan ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) and
(b). The required information is being coll-
ected and will be laid on the Table of the
House a3 s0on as it is available,

Loans cutstanding against Coking Conl
mines taken over by Government

371. SHRI RAMAVATAR SHASTRI :
Will the Minister of STERL AND MINES
be pleased to state :

(») Whether Government loana are stil
outstanding sgainst the coking coal mina
taken over by Government ; and
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(b) if so, the respective amounts of loan
thereof, mine-wise, and the
manner in which Government propose to
recover the said amount of loan ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): (a) The
Central Government had not sanctioned any
loans to the coking coal mines the manage-
ment of which was taken over by them.

(b) Does not arise,

Taking over of S8ick Mills

372. SHRI PAMPAN GOWDA : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether some sick mills have been
taken over by Government :

(b) the number of persons hit by the
closure during the last three years and the
reasons thereol' , and

(c} the lom of production the industry
has suffered ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to {c). Information is being
collected.

Non-Applicabllity of Geneva convention
to Pak P. O. Ws.

373. SHRI PAMPAN GOWDA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have written to
U. N. that persons who had committed grave
crimes in Bangla Desh such as, genocide and
crithe against humanity, are in the view, not
entitled to any immunity under any of the
Geneva Convention ; and

(b) if so, the reaction of U.N. thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir. In a letter dated January 14, 1972,
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addressed to the U, N, Secretary-General, the
the Permanent Representative of India ex-

planined the position as follows :

‘“Various officials of the former Pakistani
military regime in Bangla Desh had resigned
and sought refuge in the neutral zones organ-
ized under the argis of the United Nations
during the course of the hostilities. After the
termination of the hostilities, they were taken
into custody by the Joint Command of the
Bangla Desh and Indian forces, to  safeguard
them from possible mob violence and repri-
sals. According to declarations of the Bangla
Desh Government they and others responsible
for repression, brutality and genocide would
be tried according to the due process of law,
and provided with facilties for their defence
as required by law, Pending their trial they
will continue to be safeguarded from mob
violence and reprisals,

In this connection, the view of the Go-
verment of India is that such persons against
whom there may be sufficient evidence of
their having committed grave crimes such as
genocide, war crimes and crimes against
humanity could not be given the immunity of
the ICRC or Neutral Zoncs organized under
the acgis of the United Nations especially
after the termination of hostilities. They are
not entitled to any such immunity under any
of the Geneva Conventions. The Joint Com-
mand of the Bangla Desh and Indian forces
has the right to demand their evacuation on
behalf of the Government of Bangla Desh,
so that they could be taken into custody
pending appropriate legal action under the
law of the land and under international law.”

{(b) In accordancewith theusual practice,
our letier was circulated to all Members of
the United Nations as a Security Council
document.

Request for assisting Bangla desh to
join commonwealth of nations

174. SHRI NAWAL KISHORE
SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the Government of Bangla
Desh has requested the Government of India
wpwhcrmgtojnin the Commonwealth
of Nations ;
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(b) if so, the action taken or proposed
to be taken by the Government of India in
this regard ; and

(c) by when the mecting of External
Affairs Ministers of Commonwealth is expected
to discuss this matter ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): (a) and (b). No
Sir. The Commonwealth Secretariat has, how-
ever, informed the Government of India of the
willingness of Bangla desh to become a Member
of the Commonwealth, Government have
confirmed their support for the admision of
Bangla drsh to the Commonwealth and this
support has been made known both to the
Commonwealth Sectt, and other member-
countries.

(¢) Government of India is not aware of
any proposal to hold a formal meeting of
the External Affairs Ministers of Cummon-
wealth countries for this purpose. The matter
is expected to be decided on the basis of a
consensus of the members of the Common-
wealth, possibly by circulation.

Closure of Factories, Mills and Establish-
ments

375. SHRI AJIT KUMAR SAHA :
SHRI R. P DAS :

Will the Ministen of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of closed factories/mills/
and establishments all over India closed
during the period of last three years, state-
wise ;

(b) the total number of factories which
remaind closed ; and

(c) the action taken by Government to
reopen them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). The atiached stateroent
which summarises the readily avarlable infor-
mation, shows the number of factories, state-
wise, which had closed down during the
period April 1, 1969 to March 31, 197] and
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the number of factories which remained closed
as on March 31, 1971, Similar information for
the year 1971.72 is being collected.

{c) Closures may be duc to shortage of
raw materials, financial difficulties, mis-mana-
gement, labour trouble, etc. In case of shor-
tage of raw materials, Government ismsue,
where necessary, advance import Lcence.
Requests for financial assistance are considered
by the appropriate agencies in terms of the
rules governing such amistance. As for clo-
sures due to mis-management, necesary action
13 taken by Government under the Industries
(Development and Regulation) Act. Where
closures are due to labour trouble, the Indus-
triul Relations Maclunery makes cfforts to
sccure the re-opening of the closed units by
persuasion. According to available information,
the number of factorirs which had
dwing April 1, 1969 to March 31, 1971 in
Woest Bengal, Mysore, Kerala, Andhra Pradesh,
Uttar Pradesh, Awam, Bilar, Gujrat, Orissa,
Tamil Nadu, Delhi and Jammu & Kashmir
was respectively 195, 268, 109, 88, 20, 11, 9, 8,
7,6, 6 and 1.

Statemant

No. of No. of

fartories {actorirs

closed which

S. Name of the during the remained

No. State/Union last 2 years closed
Territory (period  (ason

from 1.4.69 31.3.71)

to 31.3.71)
1 2 3 4

I.  Andhra Pradesh 647 559
2. Asmam 226 215
3. Bihar 168 159
4  Gujrat 202 194
5. Himachal Pradesh 4 4
6. Jammu & Kashmir 5
7. Kerala 293 184
8. Madhya Pradesh 23 23
9, Mysore a7 603
10.  Manipur Nid Nil
11, Nagaland Nil Ni)
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1 2 3 4
12, Orisa 66 59
13, Punjab 19 19
14, Rajasthan 121* 12]%*
15, Tamilnadu 22 16
16. Tripura 3 3
17. Uttar Pradesh 76 56
18, West Bengal 531 336
19. Andaman & Nil Nil
Nicobar
20, Delhi Admn. 21 15
21. Dudra & Naga: 15 8
Haveli
22. Goa, Daman & Diu 23 23
23. Laccadives, Nil Nil
Minicoy & Amin-
devi Islands
24.  Pondicherry 3 Nil

#In the case of Rajasthan, information in
Col. (3) relates to Calendar Years 1969
& 1970,

*#Position indicated as on December 31,
1970,

U. §. Protest to India aganinst Ambassa-
dorial Relations with North Vietnam

376. SHRI H. N. MUKHERJEE :
SHRI C. JANARDHANAN :

Will the Minister of EXTERNAL AFY-
AIRS be pleased to state :

(a) whether the U. S. Government had

protested against India’s action in rauing her
Consulate in Hanoi to Embassy status ; and

(b) if we, Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. -

{b) We have indicated to the U. 5. Gow-
ernment our surprise at the attitude taken by
them. As a sovereign country, wc take deci-
sions in such matters in the light of our own
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views and interests, and of the recognition of
the rcalities of the situation, and will not be
dictated to by other Governments, big or
small.

Setting up of Spomge Irom Pilot Project
at Jamshedpur

377. SHRI HARI SINGH : Will the
Minister of STEEL AND MINES be pleased
to state @

(a) whether Government have decided to
srt up a sponge iron pilot project at Jamshed.
pur, and

(L) if so, the ume by which the project
is exprcted to be commissioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) Yes, Sir. The
Sponge Iron Puot Plant would be set up at
the National Metallurgical Laboratory, Jam-
shedpur.

(b) This Project is expected to be com-
pleted in 1973.74,

Setting up of a Steel Bank

378. SHRI HARI SINGH : Will the
Minwster of STEEL AND MINES be pleased
to state :

(a) whether Government have decided to
set up a “Steel Bank™ ; and

(b) it so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) and
{b). Yes, Sii. Government have decided to
set up a Raw Material Bank to be run by the
Hindustan Steel Limited, The Bank would be
charged with the responmbility of physically
maintaining stocks of critical categories of
steel 5o that priority users could be supplied
such material ex-stock against surrendered/
debited import licences. The stock of the
Bank will br sustained by imports made
judiciously on the basis of anticipated require-
ments. The Bank will have an initial imprest
of Rs. 15 crores, and is expected to have an
initial stock of about 50,000 tonnes of various
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steel items. The operational details of the
Bank, which in the initial stages will funcuon
at Calcutta, Bombay, Madras and Delhi, are
being worked out
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380, SHRI INDRAJIT GUPTA :
SHRI P. VENKATASUBBAIAH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have decided to
set up a Donus Committee ; and

(b) if 50, the functions of the proposed
Committee ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL~
KAR) : (a) Yes, Sir,

(b) The terms of reference of the Commi-
ttec are being worked out

Meeting of U. N. Security Council st
Adis Ababa.

381. SHRI H M. PATEL : Will the
Minuter of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the UN Security Council met
in Adis Ababa in February, 1972 and whether
Palustan made cforts for consideration of
recent  developments  between  India  and
Pakistan ;

(b) whether thu move was strongly oppo-
sed by several African countries ;

(c) what was the attitude of the Western
countries 1n this regard ; and

(d) what imtiative, if any was taken by
Government of India against the Pakistani
move ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH) : (a) Yes, Sir
Pakistan asked for an urgent mesting of the
Council to consider the situation caused by
alleged violations of the cease-fire between India
and Pakistan and ‘“the consequent necessity of
stationing U. N. observen” on the border of
India and Pakistan,

(b) and (c). The Members of the Goun-
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cil held informal consultations in Adis Ababa
on the Pakistani request. There was gencral
consensus not to take up matters raised by
Pakistan in the Council meeting in Adis
Ababa,

(d) The Permanent Representative of
India, during the informal consultations,
explained Government's view that there was
no need for any U. N. machinery for obser-
vance of the cease-fire on the Indo-Pakistan
border, as the situation was relatively quiet.

Sapply of Arms to Pakistan by U. 8, A,
and China

382, SHRI H. M, PATEL :
SHRI SARJOO PANDEY :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether Government have reccived
reports through its diplomatic sources, or
otherwise, that the United States and China
have proposed to supply arms to Pakistan ;

(b) if so, the reaction of Government in
this regard and whether this issuc has been
taken up with the Chinese and the American
Governments : and

(c) if so, whether Government have
received any reply from them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). Government have scen unconfirmed re-
ports to this effect.

Government are convinced that fresh supp-
Hes of arms by foreign countries to Pakistan
can only strengthen militaristic elements with-
in Pakistan and thereby obstruct the achieve-
ment of lasting peace in the subcontinent.
U, 8. Goveroment have been informed of
India’s views. U. S, Govt. have replicd that
the matter is under review but no decision to
supply arms to Pakistan has been taken 50
far.

Opening of Cultural Centres in
Foreign Countries

$83, SHRI JHARKHANDE RAI: Will
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the Minister of EXTERNAL AFFAIRS be
pleased to state :

(2) whether Government are thinking in
terms of opening of Cultural Centres along-
with our diplomatic missions in some of the
countries in Asia, Africa and Latin America ;
and

(b) if so, the outline there of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The Indian Council for Cultural Rela-
tions is opening two Cultural Centres, one
in Suva (Fiji) and the other in George Town
(Guyana) during the year. In 1972-73, it is
proposed to open Cultural Centres in San
Francisco (US), Lima (Peru) and Kuala
Lumpur (Malaysia).

Each centre will be under an Indian
Director who will be assisted by teachers who
will teach and lecture on Indian dancing,
music, fine arts, languages etc. Each centre
will be equipped with a Library of books,
filras, slides, records and tapes and a reading
room and will organise film shows, lectures,
exhibitions and the like for projecting Indian
culture, These centres are expected to create
awarcness among people, both foreigners and
of Indian origin, in foreign countries of
India’s modern and ancient culture and also
of the significant developments that have been
and are taking place in the political, social,
economic and cultural fields in our country.

The Cultural Centres will work under the
over all guidance of Heads of our Missions.

Foreign help for Refugees

385, SHRI AMAR NATH CHAWLA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to the Unstarred Question
No. 750 on the 18th November, 1971 regard-
ing forcign help for refugers and state :

(a) whether the promised aid from various
countrics/agencies has since been received ;
and

(b) if so, the particulars thereof ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) and (b). Against the promised
aid of Rs. 198.37 crores (which includes a
sum of Rs. 14.98 crores promise direct to the
Voluntary Organisation) the Government of
India have received aid in cash of Rs, 37
crores. Besides this, the wvaluation of aid
reccived in kind s far works out to about
Rs. 90 crores.

According to the information received
from UN Focal Point, the balance of aid
promised is rcported to be in the pipeline,
and is expected to arrive shortly.

Registered Job-Seckers

386, SHR1 CHINTAMANI PANI-
GRAHI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the number of jub-seckeis on the Live
registers of employment exchanges at the end
of December, 1971 ;

{b) how it compares with figures during
the last three years, year=wise 3

(c} the percentage increase of such num-
bers every year ; and

(d) the number of persons provided
employment during the last three years, year-
wise ?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (b), The information is given
in the attached statement.
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Statement
Percentage  Number of
increase in  placements
Numberon  the Live  effected by
v Live Register  Register  the Employ-
4T at the end of  wver the ment Ex-
the yrar preceding
year. during the
year
1968  30,11,642 9.9 4,24227
1969  34,23,885 13.7 4,32,182
1970  40,68,554 88 4,47,195
1971 50,99,919 25.3 5,06,973
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Bonus to employees of public sector
undertakings running at loss

387. SHRI R. S. PANDEY : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether employces of 8 number of
Public Undertakings which are not running in
profit, have not been getting any bonus and
so there has been discontentment among them
on this issue ;

(b) whether Government have considered
any solution to this problem ; and

{c) if su, the steps taken and the manner
in which they are being implemented in those
Pubhe Undertakings ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (¢) Payment of bonus in
terms of the Payment of Bonus act, 1965 as
a statutory obligation and, in case of default,
the conceened employers are liable to prosccu~
tion. (overnment are not aware of any de-
fault 1n payment of bonus by a public sector
undertaking covered by the Act,

Threats of expulsion to Indian ambassa-
dor in U. 5. A.

388, SHRI R. S. PANDAY :
SHRI H. N. MUKHERJEE ;

Will the Minister of EXTERNAL AFF.
AIRS be pleased to state :

(a) whether the Indian Ambamador to
U. S. A, was threatened with expulsion by
the US Government for making the reported
statement about the movement of the U. S,
Seventh Fleet into the Bay of Bengal during
the recent Indo-Pakistan war ;

(b) il so, the reaction of Government
thereto ;and

(c) whether Goverament have taken up
the matter with U, 8. Government and if so,
the results thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : fa)
No, Sir.

(b) Does not arise,

(¢) Does not arise.

National Cadre of Doctors for Industrial
Employees

389, SHRI 5. A MURUGANA-
NTHAM : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state

(a) whether there is a proposal to estab-
lish a national cadre of Doctors for industrial
emmployees ; and

(b) if so, the salient features there of ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). There 1s no proposal
to set up a national cadre of Doctors for
Industrial Emplovecs. However, the Estimates
Commuttee have recommended that the feast-
bility of creating a scparate all-India cadre of
Employees State Insurance Medical Officers
on the lines of Central Health Serviee be exa-
mined. The matter is under examination,

French Ships in Indian Ocean

390, SHRI P. GANGADEB :
SHRI C, 1. DHANDAPANI :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether the attention of Government
has been drawn to the news item published in
the “Hindustan Times” of the 15th January,
1972, under the heading *'France too sending
ships to the Indian Ocean" ; and

(b) if so, the reaction of Government
there to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yo3,
Sir, Government has scen the ncws report.
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(b) Government's view that the Indian
Ocecan shemid be an area of peace. free from
greal power  presences, rivalrics and tensions
is. well  koown. India  subsiribed  to the
Lusaka Declaration, and she was one of the
co=sponsors, of the U. N. General Assembly
Rrsolution No, 2832 (XAVI) of Ist December
1971, calling on all powers to maintain the
Indian Ocran area as a zone of peact.

Exploitation of Lead and Copper De-
posits in Andhra Pradesh

391, SHRI Y. ESWARA REDDY : will
the Ministrr of STEEL AND MINES be
pleased tn state:

(a) Whether tests carried out by the
Geological Survey of India have shown that
the lead and copper deposits at Agnigundala
in Andhra Pradesh can support a daily niine
pruduction of about 1000 tonnes of lead ore
and 4000 tonnes of copper ore over a period
of 20 years; and

{b) if o, the steps taken to start com-
mercial explotation of the deposits ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KIIANY: (a) and (b).
The Agmyundala Lead-Copper depuosits  come
prises  thiee blocks, w2 Bandalamottu,
Nallikonda amd Dhukonda. On  the hasis
of the explotatory work done by the Geologn-
eal Survey  of India, these deposits are esti-
mated to contain about 10 milhon s of
lesud ore averagng about 0%, Jead and  abaut
5-7 niillion tnnes of copper ole averaging
hotween 15,te 13 copper. Eaploratory min-
iter s been undertaken ot Bandalamottu and
Nallakonda blocks for detail~d proving and for
drawing-up of Detailed Project Report for
commeercial exploitation of these two deposits.
1t i~ proposed to set-up a Pilot Mill of 100
tonues per day capacity at  Bandalamotwu for
processing lead o, which will be produced
during the coutse of the exploratory mining
operations. The mill will also generate ne-
cessary design data for planning larger capa-
city Process Plants for the operational stage.

Fxploratory Mining Scheme at Bandala-
mottu will be completed by 31st December,
1972, and at Nallakonda by 30th June, 1973.
Until the results of the current exploratory min-
ing schemes at Bandalamottu and Nallakonda



83 Wrilten Answers

are evaluated, 1t 18 not possible, at thus stage, to
indicate the scale of operations that would be

posuble at this  Agmgundala Lead-Copper
Pioject

Verification of Membership of Central
Trade Union Organisations

392 SHRI MANORANAN HAZRA
Will the Munwter of LABOUR AMND RFHA-
BILITATION be pleased to state

(a) whether the next nenmal general ven-
fication was duc ¢n the J1st December 1970
for the vertfication of memberstup  of Central
Union Orgamsat: ns

(b) 1f so whether any necesmsuy prxes
for vaufcation wis sct up il

(c) whether the wernfication hy o been
postponed and if so the reason thereof *

THL MINISITR O LABOUR AND
RCHABILITAIION (SHRI R K KHA-
DILKAR) (a) and (b) Yes Sir

(¢) Pending consultations with the repre-
sentatives of the Central Irade Umon Or-
gamsation, further process of venhestion of
membership has been with held

Production of Steel

393 SIIRI VI KARIA
SHRI NIHAR 1 ASKAR

Wil the Muuster of STTET AND MINES
be ple 1srd to states

(1) whether ncreast i production of
steel through higher utilizauon of existing
capacity has not materialised to the extent
anticipated , and

(b) 1if so the reawons therefor and the
remecdial o asures taken 1n this regard #

THI MINISIER OF STATE IN rHF
MINISIRY OF SIFLL AND MINES
(SHRI SHAH NAWAZ KHAN)  (a) Yes,
Sir

(b) 1) Mam factors affecting production

The moie important ceasons which
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affected production in 1971.72 are the follow-
ing

(1) Blla:  There was a major break
down n the Coke Oven battenes in the
month of May 1971

(2) Durgapur , Industnal relations situa-
t1ion continued to be disturbed 1lere were
ihho problems « f mamtenance

(») Rourkela  The production in il the
umits of the Plant was wverscly flected on
weount «f th mushap in the Steel Melting
Sh pon 1lth Julv 1971 Iifliculties in the
Cike Oven baturies ffictuing the supply of
ccke ad cok oven  gas o onstituted a general
censtiamnt on produ tien

(4) 115¢0 Pudmcuon o TISCO has
heen affected by «intige F Ceke Oven gas
atsng {rom detert ratien i the « wnditoon of
the verv old € ke Ovens

(9) IO Ihe industrial

uation was unsatisfact wry

relations sit-

(1) Remedal Measures Taken

(1) Bhila: A progress of cmergeny
1epaits has been undertaken with a view to
bunging the Coke Owens to proper shape
To supplement gas availability other fuels are
bting used

{{) Rourkela The reconstruction of the
roof of the Steel Melung Shop was completed
n the lngh prionsty  and  production has al-
ready adequately picked up  The Coke
Ovens wre slso bung repared on high prion-
ty G s being supplemented by other fuels

(3) IItO  The problem of Coke
shottage 13 expected to be overcome on the
completionfof the replacement rebwlding pro-
gramine undertaken by the Company T1he use
of pellets from the pelletisation plant of the
Company which has started production, 1
also expected to reduce the comsumption of
coke As regards shortage of Coke Oven gas,
the Company has undertaken a crash pro-
gramme to provide alternative arrange-
ments for hining wath fuel ol

4  Industrsal Relatons , As regards indus-
trial relations, efforis continue to be made
to resolve all dusputes through negotiations
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manufacture. However, the total effect
of the enforcement of this Order on
the profitability of particular com-
panies cannot be assessed till gli price-
controlleq drugs gnd/or formulations
of a company have been brought
under revised prices,

The aforementioned Commitiee
suggested that with a view to preven-
ting payment of undue prices for im-
ports, a watch ghould bz kept over
import and impor prices of the com-
panies. Government is doing this and
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also plans to publish thé particulars
of imorts of raw materials such as
bulk drugs and intermediates into the
country,

The names of the foreign drug com-
panies and the remittances made by
them during the last three years are
given in the attched statement. Data
about the profits earned by them dur-
ing the past three ¥zars is being collec-
ted and would be laid on the Table of
the Lok Sabha. -

Statement

Remittances abroad of Foreign drug Companizs during 1978-79, 1979-80 & 1980-81
; (as provided by RBI Bombay)

(Rs. in lakhs)

Name of the Company Year (Ist  Profit Tech. Royalty Head  Totsl
Aprilto  Dividends Know- ice
515t March) how cxpenses
1 2 3 4 5 6 7
1. Abbot Lab. (I) Pvt. Ltd. Bombay 1978-79 12°08 . 12-08
1979-80  17-81 & e 17-81
1980-81 10-12 ‘ 10- 12
2. Burroughs Wellcome & Co. (T) Limi- 1978-79
ted, Bombay

1979-80  15:00 15-00
1980-81  22-50 . 22°50
3. C.E. Fulford (I) Pvt. Ltd, Bombay. . 1978-79 287 . v 2-8y
1970-80  1-54 _1'54

1980-81 e

4. May & Baker (1) Ltd. Bombav. 5 1978-79 =
1979-80  17-99 . 17°99

1980-81 2
5. Smith Kline & French ([} Ltd. 1978-79 103°95 - 103°95
Bangalore .

1979-80 7-97 z 7'97

1980-81
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(iv) Exeption lumat
Rs 3f per day

(v) Government of Indin should also
contributt  towards the cost of the
Scheme

may be rawed to

(vi) 1lhc share cof the State Government
should bt rused to an appropriate
livel which should i1n no case be lrss
than whu esch State 18 spending
normally n the medical cire of the
general publu

Central and Stite Government should
gwe financil  asmstince  to the
Lmployets State Insurance Corpota

tion by way of grants loans for the
construction p1ogrmme

()

The desirability of speafying the
State Governments share in  the
statute 1tself without leaving 1t to the
incdividual agreements

(van)

The posability of introducing
scheme of Mo clam Bonus for
workers who de not avul of any
benefit undeir the Lmployeed' State
Insurance Scheme duning 4 year and
its hnancial 1mphcations

(x)

(x) Ihe Lstimate Commuttec would hike
to recommend that fowmbility of
creating a separate all India cadre
ot ISI medic sl officers on the hines
of Centril Health Serviee with an
car=marked quota for ¢ aich State be
eaamuned 1 consult dion with  the
State Governments The Committee
feed that the creation «f i all India
cadre under the overdl control of
the Corporation would nculcate
sense of bilonging to the sehe ne 1n
the minds of those serving it and
also enable the Corporation to have
an tffective control over the admin-
wtration of medical care

Dismissal of Unwanted Labourers from
Sarguja Coalficlds on Medical Grounds

j9b SHRI RANA BAHADUR SINGH
Will the Minster of LABOUR AND RE-
HABIL ITATION be pleased to state

(a) whether 11 some cases medical test
and first 2ad tsts arc used as an excuse by
the management to dimiss unwanted Iabourers
from the Sarguja ccalficlds, and
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(b) what steps Government have taken
in this context to obwiate such malpractices ?

THL MINISTLR OF LABOUR AND
RFHABILITAIION (SHRI R Kk KHADIL-
KAR) (a) No such cases of dismussal of
workers on excuse of medical and first tests
are reported

(b} Dots not arise

Drinking Water Facilities for the labour
ers of Coalfields in Sargujn District

397 SHRI RANABAHADUR SINGH
Wil the Munster of [ ABOUR AND REMHA-
BILTIATION be pleased to state

(1) the number of conlfields in Sarguja
Dustrict which stll do not have filtered drin-
king water for the labourers , and

(b) the steps Government propose to take
to give the labourers this facility and how long
this project will take ?

T'HE MINISTFR OF LABOUR AND
RFHABILITATION (SHRI R k. KHADIL.
KAR) (a) and (b) No survey has been
made to ascertain the number of collieries 1n
Sarguja District which do  not have filtered
drinking water for coal-miners  The Coal
Munes T abour Welfare Tund supplements the
effurts of colliwry owners for implementung
water supply sclxmes by giving finanuial asas-
tance from the Fund 1inancial asmyance has
been given from the Coal Mines Labour
Welfare Fund for implementing water supply
schemes 1in hurawa Husingpur and Kunda
collieries Th water supply schemes for New
Chirmmun Ponri Hill colluiy and Chinmun
colliery have been techmiclly sanctioned and
the schemes for Gudrnipara and Duman Hill
tolhery and North Chinmin Colliery are
under wrutiny However because of the defiut
i General Welfare account of the Coalmines
Labour Wlfare Tund no fresh propusals for
grant of subsdy can be considered now

Uniform Pay Fixation for Workers of
Sarguja Coalfields

998 SHRI RANABAHADUR SINGH
Will the Mimister of LABOUR AND REHA-
BILITALION be pleased to state the reasons
for delay in having a uniform pay scalc fixs-
tion for the workers of the Sarguja coalficlds ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The recommendations of the Wage
Board for Coal Mining Industry are not
statutory. For this rcason and for the reason
that the managements have separately enterrd
into scttlements with the unions working in
their establishments, 1t is not  possible 1o insist
on a uniform rate of Variable Dearness
Allowance, varying from time to time as per
the recommendations of the Wage Board.

Closure of Kotkona Coalfields in Sarguja
District

399 SRRI RANABAHADUR SINGH :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the reasons for the closure of the
Kotkona coalfields in Sarguja district ; and

(b} the steps Government propose to take
to restart this mine or to provide alternative
employment to the laid off workers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL~
KAR) : (a) The work in the colliery had to
be suspended due to a lack of demand for
cval,

(b} The re-opening of the colliery can be
considered only after the demand for coal in
the arca develops beyond the capacity of the
other callicrics in the area owned by the Nati-
onal Coal Development Corporatiun. On
sunpension of work all the surplus personnel
in the Kotkona Coalficlds were given employ-
ment in the other collieries owned by the

Corporation.

Treatment of Patients in Hospital set up
at Manindragarh in Sarguja District

400, SHRI RANABAHADUR SINGH :
Will the Minister of LABOUR AND REHA-
BILITATION be pleascd to state the reasons
why the hospital set up by his Department at
Manindragarh in Sarguja District does not
treat patients from the town of Manindragarh
and Ghirimiri when its capacity of beds lics
unutilised ?

THFE. MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-

PHALGUNA 26, 1893 (S4K4)

Written Answers 90

KAR) : The reference in the Question scems
to be to the Central Huspital set up by the
Coal Mines Welfare Organisation at Man-
endragarh for the benefit of entitled colliery
workers and their dependants.  Subject to
availability of beds, members of general public
ate provided treatment on payment of usual
charges in the hospitals run by this Organis-
ation. No complaints have been received by
us about refusal of such treatment in the case
of Central Hospital at Manendragarh,

Transfers in E. P. F. O.

402, SHRI MD. JAMILURRAHMAN :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether somr of the inspectors of the
Employees' Provident Fund Organisation are
continung for the last B/Y years in the same
cities and regions while some are frequently
transferred ; and

(b) if so, the steps being taken to pres-
cribe some norms in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). The information is being
collected from the Employees’ Provident Fund
Organusation. It will be laid on  the Table of
the Sabha as early as possible.

Application of E.P.F. Act, 1952 to Presses
and Railway Workshops in Bihar

403, SHRI MD. JAMILURRAHMAN :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state -

(a) whether Government of Bihar Presses
at Gaya and Gulzarbagh and Railway Work-
shops at Jamalpur, Gomoh, Danapur have
been covered under the Employees Provident
Funds Act, 1952 and exemption under Section
17 (I) (b} have been granted ;

(b) whether they are paying inspection
charges and submitting the returns in Appen-
dix ‘A’ regularly; if not, the reasons therefor ;
and

() the names of the Railway workshops
and printing presses that have been covered
by the said Act all over India ?
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THE MINISTLR OF LABOUR AND
REHABILITATION (5HRI R k KHADIL-
KAR) (a) to (c) lhe Prowdent Fund
authorities have reported that the information
15 not reacily avalable It will be collected
and laid on the Table of the Sabha as early

as posuble

Extensive Geological Surveys of Mineral
Deposits in Bihar

404 KUMARI KAMAI A KUMARI
Will the Mimster of STLIT AND MINES
be pleased to state

(a) whether wn view of the nalabnlity
of liwrge depwmts of rvarnwus minenis
Bhawanath Pur Chandwa, Ior and Tatehr
of Palamau District (Bihar  (.overnment
propose to condurt extensne geological
surveys of these aress 30 that these muner o
Deposits may be prospected  and

(b) 1f so the am~ by wlhich it woild he
dme ?

THE MINISIER OF STALL IN THE
MINISTRY Ol STFED  AND MINES
(SHRI SHAH NAW A/ RHANY (1) i
(h) Bescdes the ge gl sineys raeld
out eath r the Geologual Snvey «f Indin
currently  entamed in surveving the uews
of Bhawanathpur ( hadwi lors i T u har
of Palamau Ihstrict  Dihar Ay & result of
these surveys  lirge teserves o himestcne in
Bhawanathpur cc 1l and fine <liy w T atchar
Chandwa-Ton arca hive been located  The
investigations  will continue in these areas
during the Fourth Plan Period

Unaform Labour Laws

405 SHRI NIHAR 1ASKAR Will
the Minister of LABOUR AND RIHABII I-
I ATION be plrased to state

(a) whether FICCL  stressed the need
for a umform and broadbised labour law
which shoud be sumple for rary implementa-
tion to replac the present plethota of 1 ibour
laws , and

(b) 1f 0, the stepy hring taken n tius
direction ?
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THE MINISTER OF REHABILITA-
IION (SHRI R K KHADILKAR) (a)
No suth proposal has been received from
13 (@ {

(b) Does not anse
Ground Rent Collected From West

Paki Displaced Persons in Delhi/
New Delhi

40p SHRI B Kk DASCHOWDHURY
Wil the Mister of IABOUR AND
RIHABIITIATION be pleased to refer to
the teply guen to Unstarred Question No
t 341 on the 20th July 1971 regarding Csround
rent collected froin West  Pakistan  displaced
persms e Delhy Zew Delln and state

(1) whether the req unite information
his since been collected  and

(L) of s» th tme by which it 1v preposed
ty be Tul »ithe Table

HITT MINISUE OF TABOUR AND
RIHABITIEALION (SHRI R K RHADIL-
KAR a; Gr und rent 1 being harged
st the rate ¢t 2 per (ent per wanum ol the
premmuru in the (e of  \West Pakistan
Iuphaweed Poas us whe were all sited plets

Doses o Delln New Delln under  the
provisions of the Resettlement  of Displaced
Persons (1 and  Acqusiion)  Act 1948
However  alter  the  enforcement  of  the
Insplac d Pervons (Compensition and Rehaln-
htatisny Act 10 lewes of Plots in Delha
furming part of the (Cumpensation Pool’
were swued (n revised lease terns provided
in the Displacedt Persons (Compensation and
Rehabilitation)  Rules 195  Thuse who
obtuned leases under the provisions of the
earhier legislation were gwven the option to
continue (n these old terms or accept revised
leases

(b) ILhe amount ol ground rent at the
rate of 3 per cent per annum  recovered from
the allottees of plots 1n West Pakistan Dis-

placed Persons colonies n Delln, dunng
1968 69 ¢5 1970 71 3 as follows [hie figures
ve nd t maintained area-wise
1968-09 Rs 808 lakhs.
196070 Rs 908 lakhs,
1970-71 Ra 8 59 lakhs,
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The amount of ground rent recovered
from the allottees of plots in West Pakistan
Displaced Persons colony in Delhi, is as
follows :—

1968 Rs. 1.19 lakhs.
1969 - Rs. 0.40 lakh
1970 Rx. 128 lakhs
1971 .. Re. [.88 lakhs

Sino-Pak Defence Pact

407 SHRI B. K. DASCHOWDHURY :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

fa) whether Government are aware of
defence pact between China and Pakistan :
and

(b) of so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AL'FAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(h). Government have no authentic iuforin-
ation about the existence or otherwise of
a formal defencr pact between China and
Pakistan. Government consider anv aug-
mentation of an aceretion to the military
strength of Pakistan as a danger to the
peace and security of the subcontinent.

Selection of Indians for U. N. Secretariat
FPosts

408, SHRI B. K. DASCHOWDHURY :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether vacancies in the Unated Na-
tions Secretariat arc communicated only tu the
Ministry of Finance;

(b) if %o, the steps taken to Lring them to
the notice of all Covernment employees to

avoid discrimination ; and

(c) the names, designations and the De-
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partments of the offices who were sclected for
Unated Nations post during the last three years?

THF, DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): (a) No, Sir.
Vacancies are alyo communirated to other Mi-
nistiies/Departments concerned.

{b) Since according to UN  Secretariat
norms for recruntment, India is regarded as
being al'eady “numerically well represented”
in the Secretariat, action 15 not usually taken
to forward names of Indhan applicants 1n res-
pomse to all vacaney notices. However, in
every case where it 1y dended to recommend
Indian candidates, vacancies are citculated to
all Ministries/Departments concerned  inviting
applications [rom persons with the requisite
qualifications and expenience swited to the post
in question. All applications recrived are care-
fully screened, 1 consultation with the Mins-
try of Finance for U, N. D. P, asignments and
the Cahinet Secretariat in athe: cases, for pre-
paring a4 panel fiom which final selection is
made with the approval of the Minister of
External Affairs or Prune Minister.

(¢) The informauon is being collected
from the Ministries/Departments of the Govern-
ment of Indha and will be laid on the Table of
the House as suon as available,

Renaming of E.P.D.P. Kalkaji Colony,
New Delhi.

409, SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(4) whether proposals have been received
to name the EPDP Colony ucar Kalkaji after
Deshbandhu € R. Das; and

(b) if %0, the action so far taken on those
propusals ?

THE MINISTER OF LABOUR AND
REHABRILITATION : (SHRI R. K. KHA-
DILKAR) : (a) Yes, Sir.

(b) Various Associations of allottees were
requested to have a common meeting and
suggest a pancl of three pames in order of
preference.  The Associations have, however,
failed to arrive 4t a consensus or agreement.
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Collaboration on Important Mineral Based
Projects in Orissa.

410. SHRI D. K. PANDA : Will the Mi-
nister of STEEL AND MINES be pleased to
state :

(a) whether the Centre and Orissa State
have come to an agreement to collabmate m
two strategically impottant mineral-based pro-
jects to be sct up in Orissa; and

(b) if so, the main features thereof?

THE MINISTCR OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) and (b). The
Central Government and the State Govern-
ment of Orissa have agreed to set up a corpo-
ration for the development of Sukhinda Nickel
Deposits in District Cuttack, Orissa, with the
former having 517, shares and latter having
49% shares in it. The Nickel extraction plant
will have the capacity to produce 4800 tom.es
of Nickel powtder, 200 tonnes of cobalt powder
and 17,000 tonnes of Ammonium Sulphate
fertilizer as bye-product per annum.  Steps are
being taken to undertake pilot scale tests bhe-
fore a detailed project report for the commer-
cial exploitation of the diposit is drawn up,

‘There 15 a similar proposal fir a joint ven-
ture between the Central Governmient and the
State Government of Crissa regarding the lead
dceposits in Sargipalli, Orissa.  Before however
a lead smelter based on the se deposite is set up,
it is necessary that the detmled investigations
of the deposits which are being carried out by
the Geological Survey of India are completed.
This work is being attended to.

Setting up of a Nickel Extraction Plant in
Orissa.

411. SHRI D. K. PANDA : Will the M-
nister of STEEL AND MINES be pleased to
state :

(a) whether there is a proposal toset up a
nickel extraction plant m Orissa to spred up
the exploitation of the nickel are reserves avai-
lable in the Sukhinda area of the state;

{b) if so, the main features thereof; and

(c) the estimated cust of the proposal?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) to (c). On the
basis of the feasibility report prepared by M/s
Chemical, Metallurgical and Design Cotnpany
(CMDC), New Dellu, Government propost to
set up a Nickel Plant with an annual produc-
tion of 4,800 tonnes of Nickel powder, 200
tonnes of cobalt metal and 17,000 tonnes of
Ammonium  Sulphate  fettilizer  as  byes
product, based on the Sukhinda Nickel de-
posit in distt. Cuttack of Orissa. For this pur-
puse, pilot scale tests are proposed to be un-
dertaken before a detaled project report for
the commeicial exploitation of the deposit is
diawn up. The project is estitnated to cost
about Rs. 32 crores.

Vote Against India in U. N. O.

413, SHRI I, K. DEO: Will the Minister
of EXTERNAL AFFAIRS be pleased to state @

(a) whether Government of India has done
some survey as to why 104 countiies voted
against India on the Bangla Desh issue in the
United Nations; and

(b) if s, the nature thereof ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFTAIRS : (SHRI
SURENDRA PAL SINGH) : (a) and (b) The
Grnoeral Assembly 1esolution calling for cease-
fire and withdrawal of armrd forces was adop-
ted by a vote of 104 in favour, 11 against, 10
abstentions aud 6 countries not partcipating.
The sizeable majority for the resolution was
not a vate againgt India but an ndcation of
the tendency of most Govts,  to accept the
standard formula for ceascfiee and withdrawal
when a conflict has broken ont.  During the
debate in the Assembly and informal explana-
tions o the Indian delegation, most delegations
mentioned this to us, However, the resolution
totally ignored the basic isuc of the situation.
The Resolution adopted by the Sccurity Coun-
cil on 21,12.197] was very-diffrrent from the
Resolution adopted by the General Assembly,

Statement of Dalai Lama regarding ple-
biscite in Tibet

414, SHRIP. K. DEQ : Will the Min-
ister of EXTERNAL AFFAIRS to be pleased
to state

(a) whether Dalai Lama recently issued a
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statement preferring plebiscite in Tibet to
ascertain wishes of the Tibetan people ; and

(b) if so, the reaction of Government of
India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Go-
vernment have seen press  rcports regarding
Dalai Lama's press interview, whercin refer-
ence to plebiscite in Tibet was made.

(b) The policy of the Government of
India is quitc clear. India has all along
regarded Tibet as a part of China.

Strike by Workers in Alloy Steel Plant
Durgapur

415. SHRI BANAMALI PATNAIK :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether production in the Steel
Plant at Durgapur was suspended in February
because of a strike by some workers of the
Auto Garage Maintenance Unit and Shipping

Department ;

(b) If so, the demands of the workers ;
and

(c) the steps taken to end the strike and
the scttlement reached with the workers, in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND  MINES
(SHRI SHAH NAWAZ KHAN) : (a) Yes,

Sir.

(b) The demands of workers were as
follows :

(1) Incrcased manming of Aute Garage
and Loco Repair Shop (Main-
tenance) ; and

(2) Upgradation of the scale of pay of
the Riggers in the Shipping
Department.

(c) 'The strike of Auto Garage and Loco
Repair Shop (Maintcnance) was withdrawn
from 600 A, M. of 23.2-1972 after a trip-
artite agreement was reached between the
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management, the Alloy Stecls Sramik Union
(AITUC) and the Hindustan Steel Employees®
Union'(CITU) which is the recognised union.
The strike by the Riggers of the Shipping
Department was called of from 15-2-1972 by
the Iindustan Stecd Employees’ Union
(CI'TU}) alter a mecting with the Chairman,
Hindustan Steel Limnited which resulted 1n a
memorandum  of  settlement  between  the
management and the recognisrd umon. The
main features of these Agreements are as
under :

Auto Garage and Loco Repair Shop (Maintenance);

(1) The total uumber of workmen in the
Auto Garage and laoco Repair Shop of
Alloy Steel Plant shall be 187 including
leave reserve and weekly off.

(2) The distribution of thesc 187 workmen
among different groups and the grade-
wise composition of this number will be
as provided for in the agrecment.

Riggers of Shipping Setion ;

(1) Seven posts of Rigger-cum-Checker in
the scale of Rs. 290.410/- would be creat-
ed in the Shipping Section and consequ-
ently the seven existing  posts of Riggers
in the scale of Rs. 225-327)- would be
abolished. The four scniormost Riggers
of Shipping Section would be considered
for appuintment to the post of “Rigger.
cum-Checker™ in the scale of Rs. 290-410.

{(2) Three Slingers of the Stores  Sectiuns
would be transferred to Shipping Scction
and comideted  as per their seniority for
appointment & Ragger-cum-Checker in
the scale of Rs 200410/,

(3) Three juniormost Riggers of Shipping
Section would  be  trapsferred to the
Stures Sectivn and they shall do the jobs
of Slingers of Stores Scction.

{4) The appointments mantioned under 1 &
2 and the transfer mentioned uuder 3
would take effect from 1.3,1972.

Compensation paid to owners of Coking
Coal Mines taken over by Government

416, SHRI BANAMALI PATNAIK :
Will the Minister of STEEL AND MINES
be pleased to state ;

(a) whether compensation has been paid
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to the owners of coking coal mines whose
management was taken over bv the Centre ,

(b) whether valuation has been comple-
ted , and

(¢} if not, tht stps taken to expedite
the same and to make payment of rompen-
sation ¥

THI MINISIER O} S1VIL IN THI
MINISTRY OI SICLI AND  MINLS
(SHRI SHAH NAWAYZ K1IAN)  (a) to ()
Under the Coking (cal Mines (Imcrgency
Provivons) Act 1971 (No 04 of 1971) a
piovion has bren made for the pavment of
an amount i cash for the vesting i the
Central Government of the management of
the coking coal mines Steps are being tiken
for the payment of this management amount
on the basis of the formula lud down in  the
Act Valuation of assets and the pivment of
an amount for their take-over will arise only
after the mines are nationalised

Bokaro Steel Plant

417 SHRI BANAMALI FATNAIK
SHRI P VEMNKATASUBBAIAL

Will the Minuter of STEIL AND
MINES be pliased to state

(a) the progress mide by the Bokaro
Steel Plant

(b) whether the work 11 progressing ac
cording to schedule and

{c) if not, the reasons for the delay *

THE MINISIFER OF Srall IN FHi
MINISIRY OF STFIL AND MINES
(SHR1 SHAH NAWAZ KHAN) (a) In
respect of the lirat Blast Furnace Complex
most of the work has been completed As
regards Stage Iof tht  Project 997 of
carthwork excavation, 86% of concreting and
RCC 84% of undcrground tommunialion
1007, of controlled carth fill, 58% of the
bulding structural erection, 52% of techno-
logcal structural eicction, WY of mecham-
cal equipment crection 287 of electrical
equpment ¢rection and 229 of refractonies
erection have been completed
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(b) By and large, the work now 1 pro-
ceeding according to the schedule However,
backlogs have occurred m somc arcas, parti-
cularly 1n the Hot Rolling Mills All-out
cfforts are being made to make up the shore-
falls and to complete the project on schedule

{¢) The mam reaswns for delays have
been as follows

(1) Inadiquate resources and manpower of
the existing ¢ontractors 1n relation to the
masstve requirements of the jobs under-
tiken by them

(£} Delays an the supphies of fabncated
structures due, tmunly  to shortage of
industrial gases

(2) Unsatisfactory industrial relations bet-
ween s contractors and their workers

(4) Wiathdraw il of work from tertamm con-
tiactors due ¢ thew passtout falure

(5) Delays in tcceipt of indigenowsly pro-
duced equipments or components

Increase in rate of Interest of E. P. F

418 SHRIDINFN BHATTACHARYYA
Will the Minster of LABOUR AND
RIHABILITATION be pleased to state

(a) whither Governinent are considering
to increase  the present rate of interest on a
member’s accumulation m  the Employees
Provident Fund , and

{b) i so the time by which a final decis-
1wn 11 likely to bt tiken ?

IHE MINISILR OF LABOUR AND
RFHABILII AIION (SHRI R K KHA-
DILKAR) (a) and (h) As recommended
Ly the Board of Trustees, Employeey’ Provi-
dent Fund Government have already approve
ed that interest may bt paid to the subscri-
brrs at the rate of b per cent per annum for
the year 1972-73 as agawst the rate of 58
per cent per annum for the year 1971-72

Malpractices by re-rollers of Steel Scrap

419 SHRI Kk SURYANARAYANA
Wil the Muster of STERLL AND MINES be
pleased to state

(a) whether any eaquizy has been held
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nto the vanous malpractices indulged by the
re=rollers of steel scrap ,

(b) if s0, the names of the parties i olved
and the outcome of the enquiry , and

(c) the picventive measures which Gove rn-
ment propose to take to put an end to such
malpractices ?

IHE MINISIER OI S1AILE IN NP
MINISTRY OF STLLL AND MINLS (SIIRI
SHAH NAWAZ KHAN) (a) and (b) Some
reports have been recaved about allocation
of raw materials to some scrap Reerollers who
arc not In woastenee or not 1n operation.
These are being investigated

{r) Regional Oilices ol the Iron and
Steel ( ontroller have been set up in different
parts of the country and one ot thewr fune-
uons 18 to check misuse of steel  1he Tion
and Stud (Gontrol) Orcder was alse  amended
last year 1o piovide that utibsation of steel
for purposes other than those ot which steel
13 allocated or applicd for 1v 4 violation of the
Conttol Ordet and would atuart the penal
provisions of the T ssential Commoditics Act
In imesigating such complaints, the awsin-
tance of the Central Bureau «f Investigauon
1 also bemng taken wherd necessary

Increase in E. P. F. Arrears

120, SHR1I MOHIIAMMAL  ISNALL
\Will the Muuster of 1 ABOUR AND  R1 HA-
BILILATION be pleased to state

(a) whether the aricars of Provident und
Shaies ol hmployers are  increasing every
year ,

(b) if so, the arrcars, ycar-wise, during
the last three years , and

{¢) the action taken by Government for
the prompt payment of Provident Fund Shares

by the employas ?

THL MINISTELR OF LABOUR AND
RLIABILIIATION (5HRI R h KHADIL-
KAR) : The Prowident Tund Authoritics

have reporied as ynder - -

(a) and (b). Separate figures of artcars
of employers’ shaie are not available  kow-
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ever, the total quantum of arrears of provident
fund contnbutions in respect of unexempted
establishments stood at Rs 1217 lakhs, 1469
lakhs and 1649 lakhs at the end of March,
1969 March, 1970 and March, 1971
respectinely

(<) The following steps are taken against
the unexempted establishments which default
n the payment of provident fund dues

(1) Prosccution 1s launched under Section
14 of the Tmployees’ Provident Fund
and Family Pcovon I und Act, 1952

() Revenue Recovery proceedings are
imuated under Section 8 of the Act

(1) In suntable cases complaints are filed
with the Police C ourts under Section
406 409 of the Indian Penal Code

(n, Punal damages are  levied
Section 148 of the Act

() Ihe defaunlt s biought to thr notice
of the Employers and Wenker s Orga-
u sattors including the lrade Umons

undcr

fviy In swme avs the establishments are
Ml 1ded 2 chince to pay the dues
mn sutable  instalny uny subject to
production  of 1idequate guarantee,
SUr v el

tvin) Im the e of Texule Mills which
hwe gone into hquidation, recons-
tuction wchenms e cximined on
me ity

Debarring of Defaulting Employers from
Board of Trusteesof E.P.F.andC.M P.F.

$21 SHRI KRISHNA CHANDR A HAL-
DLR Wil the Mimster of LABOUR AND
R HABILTII ALION be pleased to state

{a) whether  Government  propose  to
debar the defaulting unployers utting on the
Board of Irustees of Lmployecs Provident
Tund and Coal Mines Provident Fund |, and

b) of so, when ?

LIIE MINISTECR OF I ABOUR AND
REHABILITATION (SHRIR K KHADII-
KAR) (a) and (b) The bmplovees’
Provident 1 und and the Coal Mines Provident
1und Schimes have alriadv been amended to
provde fur removal fram Tiusteestup of defa-
ulting employers from the Boards of Trustees
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Absorption of Surplus S5taff emgaged om
work comnected with Bangia Desh
Evacuees

PRIYA RANJAN DAS
Minister of LABOUR

pleased to

422, SHRI
MUNSI : Wil the
AND REHABILITATION be
to state :

(a) whether the employees and staff
recruited in connection with Bangla Desh
evacuees have made any appeal before ; this
Ministry for thenn absorption in other sectors
and

(b) if so, the proposal in this regard to
provide employment for them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR) : (a) Yes, Sir. Representations have
been received from certain categories of staff,

(b) So far as the organised services are
concerned, efforts are being made to find
equivalent postswherever possible for the staff
rendered surplus. In the case of direct
recruits, a proposal to relax the normal rules
for giving priority for cmployment assistance
through Employment Exchanges is wunder
consideration. So far as retired Army Officers
are concerned, the Director General of Reset-
tlement, Ministry of Defence is being appro-
ached for their absorption.

Arms Supply to Pakistan by Arab
Countries

424, SHRI ARJUN SETHI : Will the
Minfster of EXTERNAL AFFAIRB be plea-
sed to state :

{a) whether some Arab Countries respon-
ded to U. 8. A's secrct deals to send arms
quictly to Pakistan dunng the 14 days war
with India ; and

(b) if 50, the names of such countries ?

THE DEPUTY MINISTER IN THE
MINISTRY O} EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). According to our information, sircraft
fromi Jordan were reported to have been
ferried to Pakistan during the recent war.

P P P TR
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Estimates of Bokaro Steel Project

425 SHRI P. VENKATASUBBAIAH :
Will the Minister of STEEL AND MINES be
pleased to state :

(a) whether the Bokaro Steel Project
estimates have risen from the original figure
of Rs. 600 crores to over Rs. 1,000 crores ;
and

(b) if so, the reasons therefor and the
steps taken to cnsure that the estimates are
not revised any further ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) and (b). No,
Sir. According to the revised estimates the
Bokaro Steel Project in the first stage will cost
Rs. 758 crores against the onginal estimates of
Rs. 671 crores fiamed i 196b. The main
reasons for the increase are the higher cost of
indigenous equipment, ncrease in the price of
construction materials including steel and
cement, and escalation in Wages.

kamdten & ity saew wr fraf

427. ot geN W wEATT : @I
TeaT A Wy wefY 3 qaTy A v
O & :
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¥ faq warr & o oA avely vy
¥ fusr wrgelt o A e
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Setting up of a Second Steel Plant in
Collasboration with U, S. 8. R.

430, SHRI HARI KISHORE SINGH :
SHRI G. Y. KRISHNAN :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether USSR Government have
offered their collaboration in sctting up a
Second Stee] Plant in India ; and

(b) if so, the main features there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) No, Sir
There is no specific offer from the USSR
authorities for collaboration for a new sjeel
plant. .

; ﬂ)} Does not arise,
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Settlement of Industrial Disputes

432. SHRI VARKEY GEORGE : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the Centre proposes to sct up
machinery that could “expeditiously - settle all
industrial disputes on the lines of the Induss
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trial Relations commimions, as recommended
by the National Lobour Commission ; and

(b) the stage at which the matter stands
at present ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). Government will be in
a potition to formulate its proposals regarding
the nature of the dispute settlement machinery
us soon as the results of the current consulta-
tions among the representatives of the INTUC,
the AITUC and the FIMS on this and 1elated

matters are known.

Mobilisation of World Opinion against
U. S. Bombing in North Vietnam

433, SHR1 8. M. BANERJEE : Will the
Minister of EXTERNAL AFFAIRS bLe pleased
to state the steps taken by Government to
mobilise world opinion against brutal bombinyg
doue by U. 8. Government in North Vietnam
during Christmas in 1971 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Govern-
ment of India deplore and view with profound
regret and concern  the renewed U. S bom-
bing of DRVN territory. Such bombing is
not consistent  with desire for peaceful nego-
tiations.

The Goveinment expressed on 29th Decem-
ber, 1971, through the oflicial spokesman,
their deep concern and shared the hope of all
peace-loving governments and  peoples  that
the bombing of DRVN would stop immedia-
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tely and that steps would be taken Lo solve the
problem of Indo-China through peaceful
negotiations.

Unemployment Due to Closure of
Factories

434, SHRI G. Y. KRISHNAN : will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the number of workers rendered un-
employed in 1967-70 and 1970-71 in each
State on account of the closure of factories
due to financial stringency or shortage of raw
material ; and

(b} the steps taken to remedy the situa-
tion ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) A statement indicating the
available information 1 attached.

(h) In case of shortage of raw materials
Government issue, where nccessary, advance
import licences. Requests for financial assise
tance arc considered by the appropriate
agencics in terms of the rules governing such
assistance. The Industiial Relations Machi-
nery also make efforts to secure the re-opening
of the (losed wunits through persuasion.
According to available information the number
of factories which had re-opened during April
1, 1969 to March 31, 1971 in West Bengal,
Mhusore, Kerala, Andhra Pradesh, Uttar
Pradesh, Assam, Bihar, Gujrat, Orisa, Tamil-
Nadu, Delhi and Jammu & Kashmir was
respecrively 195, 208, 109, 88, 20, 11, 9, 8, 7,
6,6, and 1.

STATEMENT
Number of Workers Statewnse rendered unemployed i 196Y-70 and 1970-71 on account of closure
of Faclories due to financal stringency or shortage of Raw Malerials, as
made available by the State Governments

Name of the Number of workers rendered unemployed on account of clo-
8. No. State/Union sure of Factories due to financial stringency or shortage of
Territory raw materials during :
1969-70 1970-71
1. 2 3 4
L. Andhra Pradesh 1,200 789
2, Pibar 6,522 7,632
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1 2 3 4
3. Gujarat 863 5,178
4, Haiyana 362+ 101+
5. Himachal Pradesh Nil Nu
6. Madhya Pradesh 93 2,500
7. Manpur Nud Nul
8. Mysore 13,576 4,168
9, Maharashtra 2,155 8,550
10. Nagaland Ni Nu
1. Orissa 1,453 741
12. Punjab 193 Nil
13. Rajasthan 2.100* (Daily average) 670* (Daly average)
14, Tamilnadu 3,547 4,168
15. Uttar Pradesh 436 2,113
16. West Bengal 13,389 18,652
17. Andaman & Nicobar Nil N
18. Chandigarh Admn Nu Nil
19. Dadra & Nagar Haveli Nil Nil
20. Delhi Admn. 136 2,019
21, Goa, Daman & Diu 774 276
22, Laccadives Nil Nil
650 54

and 1970,

Bhilal Steel Plant

435, SHRI MUHAMMED SHARIFF .
Will the Mimister of STEEL AND MINES

be plrased to state :

{a) whether any decision has been taken
for retrenchment of construction workers at
Bhilai Stedl Plant ; and

(b) if so0, the main fratures thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : () No, Sir.

#The information in respect of Haryana and Rajasthan relate to the Calander years 1969

(b) Docs not arise,

Deposits of Magnetic Iron ore and Lioe
Stones in Kerala

436, SHRI C M. STEPHEN : Will the
Minuster of STEEL AND MINES be pleased
to state :

(a) whether depasits of magnetic iron
ore and lime stones have been discovered in
the Kozhikode Dustrict of Kerala and iof so,
the estimated quantam thereof ; and

(b) whether on the basis of the results of
the survey, detailed diamond drilling has been
done and 1f so, the results thersof and the
progress made in the drilling operations ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) (a) and (b).
As a result of investigations conducted by the
Geological Survey of India, deposits of mag-
netic iron ore were located at Cheruppa,
Eleyettimala, Nanminda, Naduvallur and
Alampara in Kozhikode district, Kerala,
Diamond drilling exploration in Cheruppa,
Eleyettimala, Nanminda and Naduvallur arcas
has heen completed and reserves of about 45.2
million tonnes of oxidised and unoxidised iron
ore with a total iron ore content varying
between 29 and 407p have been estimated.
Exploration by drilling of clampara magnetic
iron ore depusit is in progress.

No limestone deposit of economuc impor-
tance has so far been discovered by Geological
Survey of India in Kozhikode district.

Jute Trade Between India and Bangla Desh

437, SHRI B. V. NAIK : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Government propose to rens
der substantial aid to Bangla Desh to revita-
lise the jute industry in that country ; and

{h) if so, the mam featurrs of the pro-
pusal ¢

‘THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The Government of Bangladesh have not
approached the Government of India for aid
to revitalise their jute industry.

Cost reduction Stedy by M/a. Dasturco
for Bokaro Steel Plant

438. DR. KARNI SINGH: Will the
Minister of STEEL AND MINES be pleased
to state :

(») whether Government, having found
the cost of Bokaro Steel Plant as submitted by
Soviet collabosators very high, had com-
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missioned M/s. Dusturco for a cost reduction
study ;

(b) whether Government had signed
agreement with the Soviet collaborators for
the supply of equipments, drawings and for
rendering technical assistance without getting
such a cost reduction study report from Mfs.
Dasturco ; and

(¢) whether M/s. Dasturco had suggested
a cost reduction of over Rs. 100 crores in the
first stage in their study ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): {a) The
Detailed Project Report prepared by the Soviet
Organisations was examined by a Technical
Committee, including the representatives of
Dasturen. This Committee recommended  the
acceptance of the Report with certain modi-
fications, Subsequently, M/s. Dasturco sugges-
ted that there were possibilities of securing
substantial cost reduction i the Project, It
was for this reason that the cost reduction
study was cntrusted to Dasturco to give them
further opportunity to make their suggestions.
According tu the agreed time schedule, the
Detailed Project Report had to be accepted
bv Government within two months. This
petiod was extended by mutual agreement by
another month and the Detailed Project
Report was approved by the Government on
the 24th March 1966. subject to the specific
provision that the Soviet Organisations will
give duc consideration to any concreie tech-
nical suggestions which may be made to them
by the Indian side within three months, It
was alvwo provided that further posibilities of
cost reduction will continue 10 be explored
during the course of the dctailed implemen-
tation of the Project.

(b) The agreement for the supply of
cquipment, drawings and technical asistance
from the Soviet Organisations was concluded
on 3rd May 1966, This did not preclude the
possibility of such cost reductions as might be
considered feasible on the basis of the Report
from M/s. Dasturco.

(c) Yes, Sir, However, it was possible to
effect a reduction of only Rs. 9.5 crores in
the cost of the project after detailed discuss-
jons with the Soviet Organisations with the
participation of M/s. Dasturco.
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Issue of Letters of Intent for Manufac.
ture of Sponge Iron

439. SHRI NAGESHWARA RAO : Will
the Minister of STEEL AND MINES be
pleased to state the number of letters of
intent issued for the manufacture of sponge
iron, based on direct reduction process with
iron content ranging between B5-95 per cent,
that have materialised, together with parti-
culars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN): Only one letter
of intent has been issued in favour of the
Industrial Development Corporation of Orissa
for the manufacture of 100,000 tonnes of
Sponge iron per annum by the direct reduc-
tion process, This unit has not come up as
yet.

Remarks attributed to Late Prime Minis-
ter Jawaharial Nebru by an Officer of
Israeli Foreign Ministry

440, SHRI K. P. UNNIKRISHNAN:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the attention of Government
has been drawn to an interview of Mi, Gideon
Rafcal, former Dir. General of the Forrign
Ministry of Israel imputing many statements
to the late Prime Minister Jawaharlal Nehru
and circulated in India widely ;

(b) if so, the reaction of Government to
these statements ; and

(c) whether any change in our attitude
and relationship with Israel 1s contemplated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTENRAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(h) The records available with the
Government of India do not substantiate the
satements made by former Director-General
of the Forefgn Ministry of Isracl.

{c) The Government’s policy towards the
opuntiries of West Asia, based on principles
of international conduct and overall considera-
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tion of our national interest, is constantly
under review. No change is called for.

Construction of Salem Steel Plant

441. SIIRI K. GOPAL : Will the Minis-
ter of STEEL AND MINES be pleased to
state :

(a) the stage at which the construction
of Salem Steel Plant stands at present ;

(b) whether acquisition of the steel plant
sitc has becen completed by the Government
of Taml Nadu ; and

(¢} 1if so, the steps taken to  expedite
construction of the Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SIIRT SHAH NAWAZ KHAN): (a) to
(c) Mjs. M. N. Dastur and Co. (P) Lud,
who were commissioned for the preperation
of thr Terhno-Economic Feasibility Report
on the Salem Steel Project, have submitted
their report. A decision on the product-mix
and technology to be employed would be
taken shortly on the basis of which Detailed
Project Report and cstimates of cost would
have to be prepared by the Consultants.
Meantime, the following stcps have been
taken to expedite construction :

(i) Land Acquisition

The plant area covering about 2,750 acres
has been demarcated on the advice of the
Consultants. Out of this, priority has been
accorded for the acquisition of about 1,372
acres in the first instance. The Government
of Tamilnadu expect to complete acquisition
of this area (1,372 acres) before the end of
April, 1972,

(i) Water Supply

Proposals have been drawn up for meet-
ing the requirements of water during the
construction stage as well as during the opera~
tion and maintenance stage of the plaat and
for the proposed township.

(iii) Power Supply
Advance action has been taken in
sultation with the State Rlectricity
meeting the requirements of power

£

i
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the construction stage as well as during the
operation and maintenance stage of the
plant.

(iv) Exchange Yard and Siudings

‘The Railways have completed their sur-
vey for the exchange yard and sidings.

(o) Site Levelling

Mesars Hindustan Steelworks Construction
Limited have prepaird a prcliminary estimate
for site levelling. They have estimated that
this work can be completed in about 18
months. Action is being taken for arranging
thr necessary carthmovmg machinery for cxe-
cution of this work.

(vi) Testing of raw materials

Further samples of Kanjamalai ore have
been taken after driling deep holes and these
samples are being tested at the National
Metallurgical Laboratory, Jamshedpur.

Service conditions of E.8.1.C. Employees

442, SHRI RAJA KULKARNI : Will
the Minister of LABOUR ANID) REHABILI-
TATION be pleased to state :

{a) whether Government conuder the
employees of Emplovees’ State Insurance Cor-
poration as Covernment employees ; and

(b) if o0, the reasons why they are not
covered under the terms of refeience of the
Third Pay Commussion for determination of
their major service conditions ?

THE MINISTER OF LABOUR AND
REHABILITATION (5HRI R. K. KHADIL-
KAR) : (a) The employres of the Employers’
State Insurance Corporation arc nnt Govern-
ment servants.

(b) Doecs not arise.

Reforence o India’s Internal matters
ia Sino-U. 8. Joint Communique

443, SHRI HUKAM CHAND KACH-
WAL :
SHRI VARRKEY GEORGE :

Wil the Minister of EXTERNAL
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(a) whether Government’s attention has
been drawn to the joint communique issued
bv the American Pretident and the Chinese
Prime Mumister in Peking ;

(b) whether both sides have supported
the withdrawal troops by India and Pakistan
to the postion existing before the last war
and the demand of self-determination by the
people of Kashanr ,

(v) if so. the reaction of Government
thereto ?

THE. DEPUTY MINISTER IN THE
MINISTRY OF EXTIERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Government have seen the joint communigue
issurd by the Amencan President and the
Chinese Prime Mimster.

(b) Both sides have supported the with-
drawal of troops by India and Pakistan
to within their own territories and to their
own sules of the crase-fire line i Jammu
and Kashmir. China has supported the
demand for  self-determination by the people
of Kashmur

(¢) Government consuler the reference
to Kashnur as a gross anterference in the
inteinal affairs of India.

Picketing of Cochin Cashew Corporation
Office

444, SHRIMAT1 BHARGAVI THAN-
KAPPAN : Will the Minister of LABOUR
AND  REHABILITATION be pleased to

stale

(a) whether there was a picketing in the
Coclun Cashew Corporation office in the
month of February, 1972 by more than one
thousand cashew workers from different parts
of Kerala State , and

(b) if so, their demands and steps taken
Ly Government to meet them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (s) and (b). The Matter falls in the
State sphere.



119 Writien Answers

Setting up of Heavy Engineering
Corporation

445, SHRI VARKEY GEORGE: Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether there is any proposal to set
up another Heavy Engineering Corporation
in the country to produce engincering goods
which are in short supply ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SARI SHAH NAWAZ KHAN): (a) No,
Sir.

(b) Docs not arise.

Production cost of Steel in Public Sector
and Private Sector Steel Plants

446, SHRI VARKEY GEORGE: Will
the Minister of STEEL AND MINES be
pleased to state :

{(a) whether the production cost of steel
in public scctor is relatively higher ; and

(b) if so, the difference in the cost of
production of steel in public and private
sector steel plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): (a) and
(b). The works cost of production of stecl
ingots (excluding depreciation and interest)
in the public sector and private sector plants
in 197071 were (provisionally) +—

TISCO — Rs, 392 per tonne
11SCO —Rs. 425,
Bhilai — Rs. 354 ”
RourkelaL. D. — Rs. 371 .
Open hearth — Rs. 430 i
Durgapur ~— Rs. 414 "

- The average works cost of steel ingots is
fess in the public sectar plants.
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Labour Policy During Fourth Plan

447. SHRI VARKEY GEORGE: Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Labour policy during
the Fourth Plan has been finalized; if
so, the salient features thereof ; and

(b) whether discussions have taken place
with the representatives of the workers; if
so, the name of those organisations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KAHDIL-
KAR): (a) and (b). The Labour Policy
in the Fourth Plan was (o be the continua-
tion of the policy pursued earlier, subject
however, to the changes that might be made
on the basis of the recommendations of the
National Commission on Labour. The Com-
mission’s recommendations have been discus-
sed, at various tripartite meetings and some
consensus was reached. The views of the
workers' representatives on some of the
major issucs were also ascertained at a
conference of the Trade Unions in May,
1971 and at an informal meeting convened
by the Planning Commission in September,
1971. However, some of the controversial
issues like the machinery for the settlement of
disputes and recognition of trade unions arc
at present being discussed by the Indian
National Trade Union Congress, All India
Trade Union Congress and Hind Mazdoor
Sabha, among themsclves, At a meeting of
Working Party of Employers and Worker
held on February 7, 1972 these organisations
reported some tentative agreement on the
above issues. They should be sending in
their agreed conclusions shortly.

Help from Hungary for setting up Alumi.
alum Plaats

448, SHRI NAGESHWARA RAO:
Will the Minister of STEEL AND MINES be

pleased to state !

(a) whether Hungary has agreed to give
help for setting up aluminium plants in the
public sector; and

(b) #f %o, the main features thereol 7
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES: (SHRI
SHAH NAWAZ KHAN): (a) and (b). The
two Aluminium Projects in the Public Sector,
one at Korba (Madhya Pradesh) upto alumina
stage and the other at Ratnagiri (Maharashtra),
are being set up by the Bharat Aluminium
Company (a Central Government Company)
with the technical advice and assistance from

Hungary.

Further, with a view o promoting and
strengthening the cooperation between the pub-
lic sector aluminium industry in India and the
Hungarian aluminium Industry in respect of
rescarch, product development and applications
of aluminiun etc., the Hunganan authorities
have offered collaboration on a long term
basis. In the field of rescarch and development,
Hungary has also offered to enter into a long
term agreement with Bharat Aluminium Com-
pany for making their rescarch experience
available for the development of aluminium
industry in India. ‘They have further offered
to supply equipment and machinery for the
Ratnagiri Aluminium Project under the frame
wotk of Inter-Governmental Credit Agreement.

For the implementation of the Alumina
Plant to be set up in Gujarat, the Hungarian
Government has offered both financial and te-
chniral collaboration.

‘The extent to which Hungarian assistance
is necessary and can be utilised in this regard
is under consideration of the Government.

Pakistan Propaganda regarding P.O.W.s

449, SHRI NAGESHWARTA RAO;
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Pakistan raised the issue of
POW’s at the metting of Islamic Conference
held at Jeddah on the 29th February, 1972; and

(b) if so, the steps taken by Government
to counter the propaganda of Pakistan®

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): (a) According
to the communique imued at the end of the Is-
lamic Foreign Mindster’s Conference at Jeddah,
India snd Pakistan were called upon to take

(C.4.)
necessary steps to repatriate the Prisoners of
War in accordance with the Geneva Conven-
tions,

(b) The manner in which the Government
of India are discharging their obligations under
the Geneva Conventions in respect of Pakistani
POW’s has been brought to the notice of the
international community, through the Inter-
national Committee of the Red Cross and
through diplomatic channcls,

12.00 hrs.
BUSINESS OF THE HOUSE

MR. SPEAKER : Before I take up the
next item, T would Like to inform the Flouse
that as is customary we will adjourn for half
an hour at 4.30 P. M. and at 5 O'clock the
Finance Minister will preseat the General

Budget.

GALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Rerorren Grave sruarion m Tasan Naou
AN} OTHFR STATES OWING TO DISPARITIES IN
SUGARCANE PRICLS

SHRI 8. RADHAKRISHNAN (Cuddalore):
I call the attention of the Minister of Agricul-
ture to the following matter of urgent public
importance and 1 request that he may make a
statement thereon :(—

“The reported grave situation in Tamil
Nadu and other States awing to disparities
in sugarcane prices not in proportion with
the price of sugar sold in the market or
with the recovery of sugar assessed in the
factories resulting in high price to the con-
mmm"

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMAD): It will be recalled
that I had made a statement in this House on
the 24th of November, 1971, in response to a
Calling Attention Notice by Shri Narsingh
Narayan Pande and other Members regarding
sugarcane price. I had then informed the
House of the sugarcane prices which the sugar
factories then proposed to pay. Since then, the
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suga1 industry in various States has enhanced
the sugarcane price and the prices now being
pad are as under —

Per  quintal
West U P Rs 1150
Central U P Rs 1050t0 1200
East U P Rs 9%
North Bihar Rs 850101000
Punjab Rs 400
Haryana Rs 1100
Rajasthan Rs B321t01200
Madhya Pradesh Rs 850
Orissa Rs 737t 850
West Bengal Rs 850
Maharashtra Rs 1150 (Ex-ficld)
Guyarat All coopecratne facto-
s, they are making
advanct paymeut pro-
visionally
Andhra Pradesh Rs 737t 900
Tanil Nadu Re 7371w 890
Mysore Ra. 4950 to J000
Kerala Rs B00
Pondicherry Rs 7147
Assam Rs. 850

In the caw of Tamil Nadu, the represcnta-
tives of the sugar mdustry m that State dunng
discussion in my Minmstry a few days ago,
have agreed to pay a minumum price of
Rs 8 50 per quintal for sugarcane purchascd
during the entire scason

2 The Government of India hx only the
mamumum price of sugarcane payable by va-
cuum pan sugar factories and the actual price
to be paud 1s to be settled butween the sugar-
cane growers as sellers and sugar factorzes as
buyers. Tht mimmum price fixed by Govern-
ment w nked to recovery of sugar from sugar-
cane, but the tughtr puce to be actually paxd
and the qurstion whether it should be linked
to recovery, are to be seitlrd between the
buyers and the scllers

3. The stecp rise in prices of sugar has
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bten caumng great concern to the Government
and they took vauous mearures to check the
rise 1n price such as reducing the period of de-
hivery of released sugar, prohibiting factorses
from refusing to sell sugar f unsold sugar 13
avallable agunst a valid rilease order, direc-
ting vugar factories to sell at least 20 percent
of thur monthly 1cleased quota cach week, res-
tricting the holding of stooks by the traders,
and banning inter-State mouvement of sugar by
dealers  As stated by me m thas House on the
13th December, 1971, a scheme has been 1n-
troduced with effect from the Ist Jauuary,
1972, in consultation with the sugar industry,
both in the Joint Stock and the cooperative
scetors, under which the sugar industry has
agreed to ke ay ulable 60 pricent of the
monthly released quota of sugar at a fxed
price for distnbution to domustic consumers
through fair price shops [he availability of
a reasonable portion of domestic (onsumer’s
requrements at a fixed price has thus heen
ensured

4  Lhe phenomenon of different prices
bewng pad for sugircane in different States 13
nothing  unusual, particularly during times
when there 13 no full control of sugar prices
Lhe sugar factorses have to pay within the
Liruts of their own economac 1 the necessary prices
to obtun the requisite quantaty of sugnicane
i competition with other users of sugarcane

SHRI & RADHAKRISHNAN [ thank
the hon  Minster for this kind of statement,
but 1 have to say that I must only remain
satufied or contcnted with the coutents of
that stattment  The situation 1n 1 aml Nadu
has Iecome viry pricairous and the cane
growers ate on the verge of stopping the cane
supply to the factoris But 1t i a regular
custum to come forward with such statemints
Of comse, sugar1s a sweet thing and  state-
ments come with sugar-coated words, but they

cannut satisfy either the canc-growers or the
customers

My speaific point in this call-attention 1
regarding the pricc fixed for the supply of
cane Ly the cane-giowers 1n relation to the
price of sugar suld in the market or in rels-
tion to the recovery of sugar when the cane
s crushed In the statement given by the
hon Miruster, of course, one thing is very
specific. But It me refer to Tamil Nadu
the mull-owners in Tamil Nadu are so power
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ful and so capable that they can manage
anything either with the State Government or
with the Central Government. The price
fixed for the cane is based on the recovery of
sugar crushed during the season in the fac-
tory. The recovery process is in charge of a
chemust in the factory ; he is a simple chemist,
an ordinary human-being. Every onc knows
about a chcmist. He has his own problems-
family and other things. The chemist who is
under the mercy of the factory-owner is in
charge of recording of the percentage of
recovery of sugar in that factory. The whole
thing is this. From the statement a number
of things were read ~the price fixed for the
canc and the recovery being done in every
State. But [ referred to Tamil Nadu because
the mull-owners in Tamil Nadu are capable of
doing anything , they are more powerful than
even the State Government. (Interruplion)

AN HON.
ment.

MEMBER : Central Govern-

SHRI S. RADHAKRISHNAN :
Central Government.

Not

SHRI C. T. DHANDAPANI
puram) : On a point of order, Sir,

(Dhara-

The hon. Mcmber stated that the mill-
owners in Tamil Nadu are capable of dving
anything with the help of the State Govern-
ment. I want to know one thing, Sir. It
might happen in the Centre, but not in Tamil
Nadu. . (Inerruptions). Can the hon. Member
give one specific instance ?

SHRI S. RADHAKRISHNAN : I am
giving it. I am referring particularly to Tamil
Nadu. I am referring to the mill-owners of
Tamil Nadu and I say they arc more power-
ful than any force. . (Inlerruplions)

MR. SPEAKER : I am not concerned as
to who is more powerful. Kindly put your
question.

SHRI 5. RADHAKRISHNAN : Mill-
owners In Tamil Nadu are so powerful and
they are capable of doing anything. . (Faterrup-
tion)

MR. SPEAKER : Why don't you add-
rew me 7
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SHRI 8, RADHAKRISHNAN : Iam
addressing you, 8ir. But, they are interrup-
ting me.

In his statement the Minister has referred
to .

MR. SPEAKER : Don't discuss it, ask
your question.

SHRI S§. RADHAKRISHNAN : Iam
only referring to the statement made by the
Minister,

MR. SPEAKER : Frame your question,
please.

SHRI 5. RADHAKRISHNAN : In the
case of Tamil Nadu..

MR. SPEAKER : What is wrong with
the hon Member ? Tamil Nadu people are
not so excitable so soon.

SIIRI S. RADHAKRISHNAN : In his
statement the Minister has said :

“In the case of Tamil Nadu, the rep-
resentatives of the sugar industry in that
State during discussion in my Ministry a
few days ago, have reported that they
have agreed to pay a minimum price of
Rs, 850 per qutal..”

The canc-growers and their associations
have met the State Chief Mimster and the
Agriculture Minuster also and they have made
representations to the mill-owners and the
mill~owners' Association for the past one year
that the price of sugarcane should be related
to the price of sugar and they have not given
even a proper reply. Here, the mill-owners
have come all the way to Delhi and met the
Central Minister and here we have the Minis-
ter’s statement. Sir, I am not satisfied with
the Minister's statement because it is not very
specific as  to when the mill-owners did come
and meet the Minister, what did they say to
the Minister and what is the agreement arri-
ved at and whether the conclusions were
arrived at officially or not. There is a preca-
rious situation in Tamil Nadu. It is not oaly
in Tamil Nadu that the mill-owners are so
powerful, but elsewhere also they are power-
ful. Will the Government come farward to
make the process of recovery being supervised
by the cane growers ?  Then, only it will be
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possible to check up the recovery of sugar.
Will the Government take measures to make
the factories pay the minimum price ? Now,
in Tamil Nadu, they are paying. .

MR. SPEAKER : The question has star-
ted, it is not coming to an end ([/nterruptiom)
I Know the question has started four minutes
earlier.

SHR1I S. RADHAKRISHNAN : The
price of sugar canc is based on the cost of
production of sugar and the cost of produc-
tion of sugar is decided 1n the sugar factories.
If this cost of production of sugar leads to the
fiing of the price for cane, so also the cane-
growers should be allowrd to control the cost
or to maintain the cost of produc ion of sugar.
Wil the Government find out a solutiun to
make the cane-growers as partners to decide
the cost of production of sugar a3 mantancd
in the factories ?

SHRI F. A. AHMED : I share¢ the concern
of the hon Member so far as the cane-growers
of Tamil Nadu are concerned But, as the
House is aware, the Government have fixed
the minimum pnce of sugar at Rs. 7.37 per
quintal. And, it was left to the cane-growers
and the industry to fix up price according in
the cost of production .

SHRI R. V. SWAMINATIHIAN
(Madurai) Is st adequate price ?

SHRI F. A AHMLD : We have the
priee after talung into conmderation all the
facts. That was mummum price, notional
price, There 1s nothing to prevent the sugar-
cane growers to get higher price than what
was fixed as mummum price by Government.
I am glad to inform the House that pract-
cally everywhere the price at which sugarcane
was purchased was much higher than the
minimum price fixed by the Government. It
was brought to our notice that in Tamilnadu
the industry was not paying higher price, So
the matter was taken up and the President of
the South Indian Sugarmiils Amociation met
the Food Secretary on 13th of March and
indicated that they would also be paying Rs.
8.50 per quintal for the sugarcane from the
very beginning. If the State Government
fecls that the price given to sugarcanc growers
is niot justified they can bring presure on the
industry in order to give higher price to sugar-
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cane growers. So far as we are concerned we
have taken up the matter and it was due to
our ~ffort that now they have agreed to pay
Rs, 8 50 per quintal.

=it fagfe frwy ( sdErd ) : wefr
wEIea & v oA 49 fmr ar fs ag
frsadr ImH T # gy fraw wfoy

FI7aTEsE N 7 sAE gudfadT AR
AR FTA N AN EAET A" AE 4T §

youw wptea : & gwer g fr
Y wEer 9 g & it wfnd
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=it fagfe fas - & sfar grev w1
a7 g 3 g =g e e fomady
qTE YAL T THET 7T GarladT ATHT
43711, 98 UF I 49 & w5
w1 HEAA FT ATH FAT IET

AW APAQ : AT AT FAA
TR | 7T AT )

oft fagfe faw: w7 s segw
WERU AT FATU T WA A4 FOr
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SHRI D K PANDA (Bhanjanagar) :
It has been siated n the reply that from lst
January, 1972 they have introduced the
scheme Before that, on 13-12-7] the hon.
Mimster announced that domestic consumers
in most places will get sugar at about Rs. 2
perk g. That was announced on 13-12.71
and the scheme was introduced on st of
January. Perhaps when that was declared,
the scheme was on the process of preparation
and then on Ist of January, 1972 the scheme
was introduced and after that, from Rs. 1-60
per kilo, today, in Delhi, in the capital city
of India, 1t has gone up to Rs. 3-45 in the
super market. In Kerala it has gone up to
within Rs. 4 to Rs. 5 and in Orissa 1t has
gone up to Ra. 3-50 and this is the position
in Bombay and in all other States, The facts
are there and already the Minister admitted
that there 13 a steep rise in prices of sugiir.
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Therefore, 1 do not want to meation all those
statistics. The peice has gooe up from
Ra. 162 toRs. 4or5 Under the pressure
of the mill owners, when decontrol was effioc-
ted, the Agriculture Ministry was fully aware
of the fact that they had given a rebate of
19 per cent cxcise duty to thesame sugar
mill-owners ; they have allowed them also not
to pay cane arrears for years together. They
have violated all the laws. They have never
implemented the 1966 Cance Control Order.
In spute of all thesc things, they have allowed
those very sugar maguates like the Birlas,
Tatas, Nivetias and Modis to reap enormous
profits. The total production s 30 lakhs
tonnes, and if the price goes up three times
you can imagine what the profit would be in
terms of crores of rupees. Therefore, 1 put
this question to the hon. Minuter In view
of the very statement made by the hon. Minis-
ter to stick to the price of Rs. 2, may I know
whether any specific  mcasures have been
taken for the purpose after st January afier
the introduction of the scheme, becayse the
effect of the scheme, 18 already known, is that
the price has gone up by two or three times *
Sa, what other specific measures are Govern-
ment going to introduce so as to catch those
sugar magnates who are selling sugar at such
high prices and who have already harvested
huge and cnormous profits to the tune of crores
of rupces ? Even the president of the Natio-
nal Federation of Co-vperative Sugar Indus-
tries has demanded the fixation of a statutory
minimumn price at Rs. 10 per quintal. Shna
P. 5 Rajagopsla Naidu, the president of this
fm:lmtion has appealed to the Agriculture

price is statutorily fixed at Ra. 100 per tonne
there will be fall in production of cane, and
that will ultimately result in the closure of
the ladustrics also. In fact, even the president
of the asioristion of 149 private sugar mill
owpers’ smeciations, one Mr. Lal Bansidhar
has also said o the 12th September, 1971 that
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wers' co-operatives ,in UP and Bihar and also
all over India, who have also made the same
appeal, and also in view of the fact that thers
isa Cane Control Order, and also taking in
to consideration the actual cost of production
and the income from the alternative crops
which are the two factors on the basis of
which the price has to be fixed, may I know
whether the Cane Control Order which has
been overlooked is going to be treated as a
dead letter or st is going to be scrapped or it
18 going to be¢ implemented here and now ?

As for the sick sugar mills, Government
has been turning a deaf ear to the represen-
tation made Now the entire matter has been
referred to an enquiry committee. In the
words of Shn Nahata, Shri Narmngh Pande
and Shii Lakkappa, in a conspiratorial fash-
1on some lobbying 1s going on to scuttle the
move towards nationalisation. So how long will
this Enquiry Comnuttee take to finalise its
report > When no such Comimitter was app-
omnted before natwonalisation of banks or LIC
where 13 the necewaty to have an Enquiry
Commuittee 1n regard to sugar mills ? There
has alrcady been delay. So I want to
ask whether under the Industries (Develop-
ment and Regulation) Act they are going to
take over the sck sugar mulls and nodernise
thrm to increase production.

[hen as regards the question of  payment
of arrears to the growers, Shri Lal Bansidhar
has issuerd a statement saying that Govern-
ment should give the sugar mill owners eore
credit at less 1nterest and then they would be
able to pay the arrears of cane price to the
growers. This 1s a shameless thing They arce
tiading therr own wav anl th=y win w
gamauhcpmtufﬁumumt. Aware of all
thesc things, will the Ministry suc an order
that of they do not pay the cane growers
their arrears, within one month they would
be put behind bars ?

SHRI F. A. AHMED : So far as the last

is d, the hon, member js

nm that the pricc of canc has to be paid

within a fortnight of delivery of cane ; if it is

not so paid, there are provisions under which

action can be taken agaipst the millowners for
not paying.

SHRI JAGANNATHRAO  JOSHI :
(Shajapur): Where i» tho  action taken ?
‘Throughout Indiz no State Govemment hat
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[Shri Jagannath Rao Jostu)
taken action. Let him cite a specific instance
where action has been taken.

SHRI F. A. AHMED : Government have
drawn the attention of State Governments to
the need for taking rigorous action for the
purpose of payment to the growers for the
cane delivered to industry

As to the question of pricc, what was pro-
mised was that the price of levy sugar, that 1s
60 per cent of the sugar which was to be dn-
tributed as levy sugar to domesuc consumers
would be at Rs 2 pur kg except in Dellu
and Calcutta where the dutribution system
being chfferent, on account of a tax it would
be 10 P more.

SHRIS. M. BANERJEE (Kanpur).
Nobody 1s getting sugar at this price.

SHRI F A AHMED * No
bhas been brought to my notice .

complaint

SHRI S M. BANERJEE . This isa
very unfair statcment  People are complain-
ing daily

SHRI F. A. AHMED . that the far
price shops 10 Dellu are charging more than

Ra. 2.10 a kg.

So far as the pnice of free sugar is con-

SHRI §. M. BANERJEE : Do not take
any step ; otherwise, the price will again
rise

of the report of the Agricultural Prices

SHRI D. K. PANDA : That was not my
question. My question wax specific. The
ruwmthermemvﬁmd‘me

Contral Order are goypg to be imple-
souted or not. So far, they have been
neglected and overlooked. That is my speci-
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SHRI F. A. AHMED : I am just points
ing out that in fixing the minimum prices
for cane, we take consideration the
recommendation made by the Agricultural

So far as the price for 1972.73 is cone
cerned, we have proposals before ws We
shall look into those proposals and see what
should be the most suitable mimmum price
that should be fixed for cane to be supplied
to the industry next year

SHRI ID. K. PANDA : What about sick
mills and the enquiry committee ?

SHRI F. A. AIIMED . So far as the
enquiry commuttec 13 concerncd, the hon,
Member 15 aware that the enquiry committee
is i pomsession of all the facts, and we have
asked them to expendite the report. As soon
a3 the repurt is avaulable, then action will be
taken in that direction.

So far as the sick mills are concerned, 1
cannot offhand give a general reply, but this
matter will be disposed of on the basis of
particular casea when they are brought to our
notice

SHRI M. R LAKSHMINARAYANAN
(Tindivanam) : Thuugh sugar is awect, 1t is
not sweet to the sugarcane growers, the mill
workers or the sharcholders. It is sweet only
for a few big business poople. In the last
semsion of thus Houwse, the Minister has made
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s faiy deal ? In  most of the cases, the same
thing has happened. The growers are not
able to get & fair deal from the factories or
the concerned State Governments.

In fact, on 13-1-1972, the Growers'
Asmociation of South Arcot district as well as
Pondicherry gave a representation to the
Tamil Nadu Food Minister. The Food Min-
ister then called a conference after 2 few
days, We demanded Rs. 90 per tonne, giving
the facts and figures. In States like Punjab,
Haryana and some other States also, who
have a lower recovery and where they crush
for & lesser number of days than in Tamil
Nadu, they are paying more than what the
Madras Government has fixed. That is, in
Punjab, as per thc Minister's statement, the
factories have agreed to pay at Rs 90 per
tonne, that is, Rsa. 9 per quintal for a re-
covery of B.7%. In Haryana, according to
today’s statement, for & recovery of 8.67%, it
is Rs. 11 per tonne, whereas in Tamil Nadu,
for a recovery of 8.99% and the crushing
number of days 192, they have fixed only
Rs. 80 per tonne. Here, 1 would like to
point out that 8.99 recovery is  for 192 days
of crushing ; that is, they are crushing be-
yond the optimum peried. That is why this
recovery is low in Tamil Nadu, I crushing
was done dunng the optimum period, the
recovery will be more than 9.5 per cent We
asked the State Minister on what basis the
price had been fixed at Rs. B0 but the Munis-
ter replied, *I nced not tell you anything ;
this is the maximum that the factories have
aovepted.” We asked him whether our demand
. 90 was unfair, but he refused to

mum price, that is the govermnentfixed
price ; we have no objection to accept a price
of Ru. 73.70 even. He said : “nothing doing.

price at Ra. 80. But this is not basd on any
principle. It is only fair that it should be
linked to the recovery in the concerned
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In the statement the hoa. Minister says
that the Tamil Nadu mill-owners have met
the Minister and agreed to pay Rs. 85 per
tonne. I doubt very mueh because even for
paying Rs. 80, they created a lot of problems;
some of the factories said that they would pay
only Rs. 76. Finally they agreed only when
the Minister insisted that they should pay m
agreed by the Asociation Premdent. Itis
only subsequently that the representatives of
the mills agreed to Rs, 80 as carlier agreed
to by the President of the mull-owner® as-
sociation. I think the same thing will happen
cven for Rs. 85. It has no comparison to the
rate of recovery throughout the country ; It
18 not based on any principle. At least in the
future it should be linked with the recovery
during the optimum crushing period, as well
as with the price of sugar. Otherwise there
will be a lot of disparities.

MR. SPEAKER : When the call atten-
tion motions are replied to, a Member is en-
titled to ask a question only for clarification
and not make a long speech. I wonder whet-

her you will come out with any question at
all

SHRI M. R. LAKSHMINARAYANAN :
Government gives incentives to the factories;
it dors not reach anybody else than the in-
dustrialists. Will the hon. Minister wsce that
these incentives are passed on the grmwers as
well as to the mill workers in the interest of
sugar industry as well as the growers and the
consurners 7 Will the Minister evolve a system
of fawr price throughout the country based
on the average recovery of the factories con-
cerned as well as the price of sugar ?

SHRI F. A, AHMED : I would again
repeat that so far as Government is concerned,
we have fixed the mummum price on the
basis of 9.4 per cent recovery, and in the case
of Tamil Nadu the recovery it less than 9.4
per cent, Therefore, the price paid is Ry, 8.50
for the sugarcane in that area. In the beg-
inning the inillawners were not anxious te
pay a price higher than the minimum price
fixed by the Govermmeat, It was at our iv-
stance that the matter was taken up, and they
have now agreed to pay Ri 850 from
the very beginning.

o woy Wi ( mhge ) § R
wirey & oy wwr g  fe foge &
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1245 hrs.
PAPERS LAID ON THE TABLE

Anwuar Rerort oF CoalL Boamp, CALcurTa.

REVIEW AND ANNUAL REPORT OF SINGARENT

coLumries ANp NomiricATions uUnpeEr Miwves

AND MiveaALS (REGULATION AND DEVELOPMENT)
ACT.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : I beg to lay on the
Table—

(1) A copy of the Annual Repurt (Hind:
and Bnglish versions) of the Coal
Board, Calcutta, for the year 1970-71
{Placed in Library. See No. LT-1424/
721

(2) A copy each of the following papers
(Hindi and English versions) under
subssection (1) of scetion 619A of the
Companies Act, 1956 :—

(i) Review by the Government on the
working of the Singareni Collieries
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(3) A copy each of the following Notifi-
cation under sub-section (1) of section
28 of the Mines and Minerals (Regu-
lation and Development) Act, 1957 ;—

(i) The Mincral Concession (First
Amendment) Rules, 1971, (Hindi
and English vertions) published
in Notification No. G. S. R. 1279
in Gazettr of India dated the
lth September, 1971 together
with corrigendum thereto (English
version) published in Notification
No. G S R.66 in Gazette of
India dated the st er,
1972,

(ii) The Mincial Concession (Third
Amendment) Rules, 1971, (Hindi
and English versons) i
in Notification No. G. 8. R. 1579
in Gazette of India dated the
23rd October 1971,

(ii) The Muineral Coneession (Second
Amendment) Rules, 1971 (Hind:
and Englsh vertions) published in
Notification No. G. §. R. 1580 in
Gazette of India dated the 25d
October, 1971.

(iv) The Mineral Concession (Fifth
Amendment) Rules, 1971 (Hindi
and Fnglish versions) published in
Notification No. G. 8. R. 1581 in
Gasctte of India dated the 29ed
October, 1971.

(v) The Mineral Concesmon (Fourth
Amendment) Rules, 1971 (Hindi
and English versions) published
Notification No. G. S. R. 1582 in
Gazette of India dated the 23rd
QOctober, 1971

(vi) G. 8. R. 65 (Hind: and Englith
versions) published in Gazette of
India dated the 1st January, 1972
making certain amendment to the
Second Schedule to the sxid Act,
Plaoed in Library. Sec No. LT.
1426/72]

NOTEFICATIONS UNDER PAssroRTs AQT

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ; I beg to
wummammdm&m
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[Shri Surendra Pal Singh]

Notifications (Hindi and English versions)
under sub-section (3) of section 24 of the
Passports Act, 1967 :—

(1) The Paspurts (Fifth Amendment)
Rules, 1971, published in Notification
No. G. S. R. 1962 i1n Gazette of India

‘ dated the 24th December, 1971,

(2) G. 8. R, 58(E) published n Gazette
of India dated the 25th January, 1972

{3) The Passports Amendment Rules 1972,
pubhshed in Notiication No. G 8. R.

59 (E) in Gazettc of India dated the
25th January, 1972,

[Placed 1n Library. Sec No. LT-1427/72]

MinTuuM WAGES (CENTRAL) AMENDMENT RuLes,
1971

THE DEPUTIY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA) :
I beg to lay on the Table a copy of the
Minimum Wages (Central) Amendment Rules,
1971 (Hind: and English versions) published
1n Notification No. (6. 8. R. 1890 in Gazette
of India dated the 18th December, 1971,
under section 30-A of the Mimmum Wages
Act, 1948, |Placed n Library. See No. LT-
1428/72]

12.48 hrs.

ELECTION TO COMMITTEE
CeNTRAL Apvisory Boarp or Epucarion

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCA'TON AND SOCIAL
WELFARE AND IN THE DEPAR I'MENT
OF CULTURE {PROF. S. NURUL HASAN):
I beg to move :

“That in pursuance of sub-para (2) (d)
of paragraph 3 of the late Department of
Education, Health and Lands Resolution
No. F. 122-3{3%-E, dated the Bth August,
1935, as amended from time, the Members
of this House do proceed to elect, in such
mannes as the Speaker may direct, four
members from among themselves to  serve
as members of the Gentral Advisory Board
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of Education, subject to the other provi-
sions of the said Resolution.”

MR. SPEAKER : The question is :

“That in purtuance of sub-para (2) (d)
of paragraph 3 of the late Department of
Education, Health and Lands Resolution
No. F. 122-3/35-E, dated the Bth August,
1935, as amended from time to time,
the Members of this House do proceed
to elect, in such manner as the Speaker
may direct, four members from among
themselves to serve as members of the
Central Advisory Board of Education,
subject to the other provisions of the suid
Resolution,”

Those m favour may say ‘Aye’,
HON. MEMBERS : Aye

MR. SPEAKER : Those against may say
‘No’. (Inierruption).

AN HON. MEMBER : What is this cat-
call ?

SHRI R. D. BHANDARE
Central) : It is most objectionable.

{Bombay

MR. SPCAKER : 1t1s very undigmfied.
I want to locate who 15 the hon. member who
could do this

AN HON. MCMBER : It 12 Jan Sangh
member,

MR. SPEAKER : This s not a market
place. This is a very august place, I do not
like it.

SHRI 8. M. BANERJEE (Kanpur): It
is in very bad taste.

body has done it and they are blaming the
Jaa Sangh. I am very sorry.

MR. SPEAKER : It is from this side.
Please do not do it like that. I do not like it,

The ‘Ayes’ have it.

'ﬂopﬁh war adopled.
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12.49 hre.

CENTRAL SALES TAX (AMENDMENT)
BILL

EXTENEION OF TIME FOR FPRESENTATION OF
RerorT or seLecT ComaTTer

SHRI TRIDIB CHAUDHURI (Berham-
pore) : 1 beg to move ;

““Chat this Flouse do further extend the
time fur the presentation of the Report of
the Sclect Committee on the Bill further
to amend the Central Sales Tax Act, 1965,
upto the last day of the next session.”

MR. SPEAKER : Thr question is :

““That this House do further extend the
time for the presentation of the Report of
the Select Committee on the Bill further
to amend the Central Sales Tax Act,
1965, upto the last day of the.mext scasion.”

Ths motion was adopled.

1249} hrs.

APPROPRIATION (RAILWAYS) BILL®*
1972

MR. SPEAKER : I have already allowed
Shri Qureshi to move it.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MQHD.
SHAF1 QURESHI) : 1 beg to move for leave
to introduce a Bill to authorise payment and
apprupriation of certain further sums from
and out of the Cunsolidated Fund of India
for the services of the financial year 1971.72
for the purposes of Railways.

MR. SPEAKER : The question is :

“That leave be granted to introduce a
Bill to authorisc payment and appropria-
tion of certain further sums from and out
of the Consolidated Fund of India for
the services of the financial year 1971-72
for the purposes of Railways.”

The motion was adopled.
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SHRI MOHD. SHAFI QURESHI : Sir,
I introducet the Bill.

Sir, I beg to movet :

“That the Bill to authorisc payment
and appropriation of certain further sums
from and out of Consolidated Fund ¢f
India for the services of the financial year
1971-72 for the purposcs of Railways, be
taken into consideration.”

MR. SPEAKER : Motion moved :

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the Rnancial
year 1971-72 for the purposes of Railways,
be taken into consideration.”

SHRI S. M. BANERJEE (Kanpur) : Mr.
Speaker, Sir, day before yesterday I heard
with rapt attention the speech of the hon.
Minister, Shri Hanumanthaiya, when he pre-
sented the railway budget. During the course
of hus speech he covered many points which
deserve serious consideration. While we agree
with Shri Hanumanthaiya that he is trying
his best to uproot corruption, or minimise it,
with the co-operation of his deputy, Shri
Shafi Qureshi, unfortunately, those men who
are really responsible for corruption are not
being seriously dealt with.

From our uwn experience in the trade
union ficld we have pointed but to the hon.
Minister and also his deputy many glaring
cases of favouritism, nepotism and corruption.
I have referred 10 a case in the North Eastern
Railways which has its headquarters at Gorakh-
pur. 1 have pointed out how certain officers
have misused their powers and those employees
who stood against them and wanted to uproot
corruption have bern severely dealt with.
Some of these cases arc already within the
knowledge of the hon. Mioister and I do not
wish to name any of the officers, I do not
say for a moment that all officers are bad.
There arc very good officers, honest officers,
working in the best interests of the country, At
the same time, there are many officers in
both the North Eastern and other raflways
who are treating the workers in a very shabby
*manner. They are trying to victimise the
teade union workers because they are trying

#Ppblished in Gasette of India Extraordinary, Part II, scction 2, Dated 16.3.72.
+ Intreduced/moved with the recommendation of the President.
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to highlight cases of corruption, I would like
to infrom the hon. Minister that the federa-
tions of the various trade unions really want
tv co-operate with the government in this
matter. But if the government want co-opera~
tion in uprooting corruption then they will
have to give some sort of protcction to the
trade union officials of that particular union
or organisation. Otherwise, why should I
put my job into jeopardy by mentioning a
particular name when I know that I will not
be granted any protection. So, while we on
behalf of trade unions assurc the railways the
fullest co-operation in uprooting corruption,
or in at least trying to minimise it, we want
an assurance that the Minutry, the Railway
Board and the officials who are at the helm
of affairs will give due protection to those
trade union workers.

It has been admitted by Shri Hunuman-
thaiya himself that corruption has been
munimised and he has been able to save some
money on account of this. Whether it is in
the matter of coal or any other material, he
has heen able to save money on account of
it. Thatis why he has left the third class
passengers this time fiom further taxation.

A solemn promise was made by Shii
Hunumanthaiya that he would condone the
break in service of all those workeis whose
services were broken during the sinike at
Barauni and other places. But still the break
in their services has not been condoned.
Then, what about suspension cases 7 Why has
the swpension not been removed ?  Some
drivers and some of the clerks, who
cooperated with this Government in every
matter, are still being transferred from Kane
pur, Allahabad etc. to distant places.

I awure you once again that we are
prepared to cooperate but at the same time
harayment of trade union officials and ordis
oary workers who arc mrmbers of trade
undons should stop, and should stop now.

About critain amcnitics to third clas
pameingers, yesterday when he presented the
Rajlway Budget, the hon. Minister said in
bis speech that much was being dome for the
third class pasengers. But 1 still find that
the food supplied to third class passengers or
wwntheraﬂwnyuﬁmhbmi-
ble, T was told by certain contractors that
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unless some low quotation is given, they are
not given the contract. But people want good
fuod, The first class and air-conditioned
class passengers may actually get very good
food or some guvod food.

SHRI N. K. P. SALVE (Betul) : Who
has told you that ?

SHRI S. M. BANERJEE : If you say
that you are an MP, you will get it ; I am
sure. Here also vou will get it. The railway
canteen is far better.

SHRI N. K. P. SALVE : Food herc is
much better.

SHRI S. M. BANERJEE : Because it s
subsnudised. As a Member of Parliament and
as a fiust clase passenger also you can fight
with them and get good food. But what happ-
ens to third class passengers ? I would req-
uest the hon, Minister to taste the foud or
the sweetmeats which are sold at railway
stations. ke is 2 young man ; he is hardly
35 or 40 ; he looks very young at least, but
if he puts  a laddon sold  at the station 1n his
mouth, he will not be able to break it. [hat
is the quality of things that are sold there.
I do not know when it is prepared and for
Low many months it is kept. Whether  you
tdk ol sweetmeats or posi o1 sabzi or any-
thing, it is not good and prople have to take
that stuff. We suggested lunch packets for
third class passengers, but they say that they
will not be sold. Why will they not be sold ?
A lunch packet at a rcasonable price can be
gwen to third class passengers. Third clas
passengers alw) expect something. But a fhird
class passenger is supposed to have nothing !
A smoker in third class will have po ash tray
even. Why do they not provide an ash tray
in third class ?

SHRI INDRAJIT GUPTA (Alipore):
The packets will be basi ; they will also be
very stale,

SHRI S. M. BANERJEE : Let us start
at least with some basi packets and sce what
happens. But there are no packets. Some
thing should be done for third class pamen-

Bers.

About thres-tier aleepers, if you get the
uppermont berth, oo cannot get dewn fram
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there unless the coolic helps you, That is the
condition. A man has to be carried to the
topmost berth. Sometimes it disturbs the
sleep of others. So, let there be sleeping
arrangements  with two-berth or four-berth
compartments. It can be partitioned. 1 know,
it will not cost morc. This particular sizc of
the three-tier coach was originally mcant for
Nepal. You know, the average height of a
Nepali is 5°5. It was actually meant for
Nepalese ; it was actually meant for expor-
ting to Nepal. But it was given to our jawans
of Haryana who are 6 ft. They cannot possi-
bly sleep there. I would request you to have
some mercy on the 3rd Class passengers and
see that they arc given better amenities and
also a place to sleep.

13 hrs.

I am happy that Jrd Class reservation has
become very common. The people arc resern-
ing accommodation in time. Both the sitting
accomnmodation and sleeping accommodation
is there. But stll more trains  arce needed and
more slecpers are needed with two  berths,
upper berth and lower berth. Let the middle
berth be abolished. Now, if 1 do not get
sleep and I want to read sume book and I am on
the lower berth, I will be furced to sleep beea-
use the other man would put the thing on me
and 1 wall either get an injury o T will have
to sleep. Campulsory slerping at 8 O'Clock 15
there. 1 would request you to consider  this
matter.

Ounce again, I would request the hon.
Minister to call a meeting of all the trade
univns irrespective of the fact whether  they
are recognised or not, registered or not. If
you want to remove corruption, you will have
to get cooperation from all. You cannot
discriminate between a union and a union.
If you want to uproot corruption or minimise
it, you will have to have cooperation from
all.

Last but not the least, 1 would request
you to kindly announce the condonation of
break in service of the employces. The wor-
kers have stood firmly behind you and have
worked round the clock during the l4-dlays
war and otherwise also and they should be
awarded by condoning all the break in ser-
vice and removing all suspension orders. This
is my submission to you.

MR. SPRAKER : I think, let us finish
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this item. After lunch, we will take up the
further discussion on the President’s Address.

The practice that we have been following
is, ax provided in the rules, that only those
Members who give advance notice with specific
points mentioned in it are given a chance to
speak on the Appropriation Bill. Only Shri
S. M. Danerjee had given notice in advance
and I allowed him. Let the hon. Minister
reply now.

THE DLPUIY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI QURESHI) : M. Spcaker, Sir, at
the vutset I appreciate the offer made by the
hon. Mcmber, Shri S. M. Banerjee to help
the Railways in rooting out corruption from
the Railways. I would like to assure him that
no mercy will be shown to any corrupt official
in the Railways and no victimisation of any
person who gives any information with regard
to that will be resorted to.

It has been our endeavour to root out
corruption from the Railways. There can be
corruption at the booking window or at the
parcel office. There are certain arcas where
corruption can be  possible and we have tried
with the help of the agendies at the disposal of
the Railways (o root out corruption ruthlessly
from the Railways. Tt may take some more
ume. As regards geting cooperation not only
of recognised umons but abo  un-recognised
unions, 1 wish to make it clear before the
House that so far as the problems of ths
Railways are concerued, we have to deal with
recognised unions.  But we have never refused
the advice of the unrecognised unions also.

With regarid to the emplovees who want
condonation «f the break in service at Baauni,
I have had dwscussions with the hon. Member
and with other Members, Shri Sarjon Pandey
and Shri Ram Avtar Shastii. ! am sure they
have left with the fecling that the Railways
are quite sympathetic with the demand of the
employers. Looking at the way in which the
employees have shown themselves  during this
wur period, certainly, we will take this fact
into consideration. I can assure the hon.
Member that we have been watching the trend
and attitude of these employces. There has
been cunsiderable improvement, We have gut
all sympathirs with them. We have alceady
taken a decision with regard to the Integral
Coach Factory employces because a similar



147 Appropriation (Rlys.) Bill, 1972 'MARGCH 16, 1972  Appropriation (Riys.) No. 2, 148

[Shri Mohd. Safi Qureshi]

case arose there also. The House should know
that we have condoned their break in service
and similar action will be taken in this case
also. We are watching the attitude and beha-
viour of the empluyees which, as I said earlier,
has mmproved considerably. The hon. mem-
bers would bear with me that in a vast
organsation like the Railways we have to
maintain  discipline, and we cannot sacrifice
discipline at any cost and to that extent,
1 think, Mr. Banerjee wonld appreciate and
also help us.

With regard to the amemties to Third
Class passengers, the hon. Member referred
to the Y-tier compaitments. Normally they
are meant for slerping, but they are given to
passengers  who like to travel by night.
I would look into it if any inconvenience is
caused to the Thiid Class passengeis.

With regard to food, T have to inform the
House that we are thinking of giving packet
food, and packet lood can be taken fresh from
various stations. We have already introduced
this in some railways, and I hope that we will
be in a position to introduce the same in all
the railways within a short time,

I do not thiuk there is any other point to
be replied to

MR. SPEAKER : The question 13

“[hat the Bill tn authorise payment
and appropriation of certain  further sums
from and out of the Conwlidated tund of
India for the services of the financial year
1971-72 for purposes of Railways, be taken
into consderation.”

The motiwon uas adopled.

MR. SPEAKER : The question 15 ¢

“That clauses 2 and 3, the Schedule,
clause |, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.
Clauses 2 and 3, the Schedule, clause 1,

the Enacting Furmula and the Title were
added to the Bull.

Bill, 1972

SHRI MOHD. SHAFI QURESHI : I beg
to move :

“That the Bill be passed.”

MR. SPEAKER : The question is :
“That the Bill be passed.”

T he molwn was adopted.

13.08 hrs.
APPROPRIATTION (RAILWAYS) No. 2
BLLL*, 1972
THI. DEPUTY MINISTER IN THE
MINISIRY OF RAILWAYS (SHRI

MOHL, SHAFL QURESHI) : I beg to move
for lrave to introduce a Bill to provide for the
authorisation of appropriation of monrys out
of the Consolidated Fund of India to meet
the amounts spent on certain services for the
putpases of Ralways during the financial year
ended on the ‘st day of March 1970, in
excess of the amounts granted for those servi-
cc» and for that year

MR. SPEAKER : The question is :

“That leave be granted to introduce a
Bill to provide for the authorisation of
apprupnaton of moneys out of the Cone
solidated Fund of India to meet the amo-
unts spent on certamn  seivices for the
purposes of Railways during the financial
year ended oun the 3lst day of March,
1970, in excess of the umounts granted for
those services and for that year."

The motion was adopted.

SHRI MOHD. SHAF1 QURESHI : Sir,
I introducet the Bill.

I beg to movet :

“That the Bill to provide for the autho=
risation of appropriation of moneys out of
the Consolidated Fund of India to meet
the amounts spent on certain services for
the purposes of Railways during the finan-
cial year ended on the 3lst day of March,

*Published in Gazette of India Extruordinary Part 1I, Section 2, dated 16.3.72.
4 Introduced/moved with the recommendation of the President.
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1970, in excess of the amounts granted for

those services and for that year, be taken
into consideration,”

MR. SPEAKER : The question is :

“That the Bill to provide for the autho-
risation of appropriation of moneys out of
the Consolidated Fund of India to meet
the amounts spent on certain services for
the purposes of Railways during the
financial year ended on the 3lst day of
March, 1470, in excess of the amounts
granted for those servites and for that
year, be taken into conudr rationt.”

The motion was adopted.

MR. SPEAKER : The question is :
“I'hat clauses 2 and 3, the Schedule,

tlause 1, the Enacting Formula and the
Title stand part of the Bill.™

T he motion 1as adopled
Clauses 2 and 3, the Schedule, dause 1,
the Enacting kornuda and the Iitle wvere

added to the Bl

SHRI MOHD. SHAFT QURESHI: T beg
to move :

*That the Bill he passed.”
MR SPEAKER  T'hv question s 2
*That the Bill be passed "

The motion wa adopied.

MR SPEAKAR : We have taken Len mi-
nutes extra. If you want to take more time
for the Presedent’s Address, we shall adjourn
the House to re-assemble at I p. m.,

We adjourn for lunch to re-issemble at
2p m.

13.11 brs.

The Lok Sabha adjourned for Lunch till Fourteen of
the Clock.

150

The Lok Sabha re-assembled after Lunch at teven
minutes past Fourteen of the Clock.

[Ma. Depury-Seraxer in the Char]

MOTION OF THANKS ON PRESIDENTI'S
ADDRESS—contd.

MR. DEPUTY-SPLAKER : The House
will now resume further discussion on the fo-
llowing Motion on [hanks on the President’s
Address moved by Shn Alagesan on the 15th
March, 1972, numely ; —

“That an Address be presented to the
President 1n the following terms :—

“That the Members of Lok Sabha
assemibled in this Session ate deeply grate-
ful to the President for the Address which
he has been pleased to deliver to buth
Houses of Parhament assembled together on
the 13th Maich, 19727

SHRI s, M, BANER]JEE (Kanpur) : Ona
punt of order. Theres no Mimister present
i the House  So, how can we resume discus-
sion ?

MR DEPUTY-SPEAKER - T shall have 1t
conmveyed  to the Minsters  “ow, Slus E. R.
Kushnan,

SHRL 5. M BANERJEE: I risrona
pomt of order. Without anv Mumster being
prevent 1 the flouse, how van hie speak ?
Fhere 15 no Muuster i the 1ouse,  After all,
somebody should take notes  Who should take
notes? Should T take ?

MK DLPUTY-SPCAKER : I shall have
it conveyed 1o the Minsters  Meanwhile, the
hon. Member may begin his speech

SHRI § M. BANERJEL:
ster come.  We shall wait.

Let » wac Muu-

MR. DEPUTY-SPEAKER : How can we

wair ?

SHRI S, M. BANERJEE: Let it he
known that the Ministers have become utterly
wrrespunsible,  This is the height of irresponsi-
hilsty,

MR. DFPUTY-SPEAKER : We shall gwve
them five minutes. Meanwhile, the hon, Mem=
ber may start. We cannot just sit m the House
not dving anything.
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SHRI G. VISWANATHAN : (Wandi
Wash) : But who will hear his speech ?

SHRI S. M. BANERJEE : You may send
for the Ministers.

SHRI G. VISWANATIIAN: You may
please send for the Ministers, and let them
come here.

SHRI S. M. BANERJEE: You should
send for them and you should pull them up.
Let it be known to the country that after they
have secured a huge majority, they have be-
cume irresponmble ; after all, they should be-
come more responsible now.

MR DEPUTY-SPEAKER : I agrec that
it is most unfortunate that not a single Minis-
ter is present in the House,

SHRI S. M. BANERJEE : It is not unfor-
tunate, but it 1 deliberate. Let the hon, Mi-
nisters apologise tu the House.

AN HON. MEMBER : The Deputy Minis-
ter of Parliamentary Affairs is here, Sir.

MR, DEPUTY-SPEAKER : The Deputy
Chief Whip may convey that at least one of
the Ministers is present in the Treasury Ben-
ches. There is no Minister present in the
House. ...

THE DEPUTY MINISTER IN THE DE-
PARTMENT OF PARLIAMENTARY AFF-
AIRS (SHRI KEDAR NATH SINGH) : I am
sorry. I am very sorry.

Mr. DEPUTY-SPEAKER : This is unfor-
tunate. Now, let the hon. Member Shri E. R.
Krishnan begin his speech.

SHIR1 PILOO MODY (Godhra) : No, he
should nut speak now, This is not a ioke, It
is not necessary that he should speak now when
there is no Minister,

MR. DEPUTY-SPEAKER: Unless the
hon. Members want to do businesy, I shall have
to adjourn the Fouse.

SHRI S. M. BANERJEE : Then; adjourn
the House.

MR. DEPUTY-SPEAKER : If Shri E. R.
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Krishnan does not speak, I shall call somebody
clse.

SHRI S. M. BANERJEE: Irisc on a
point of order. After the quorum bell rang,
the minimum quormn came, and the Deputy
Chicf Whip came, but unfortunatcly, in the
quurum we did not find any Minister. You
said, Sir, that it was unfurtunate. Is it cpen
to the House and is it proper for a Member
to speak on a particular Demand for Grant or
any other item where no Minister is present ? I
want a ruling from you on this point,

MR. DEPUTY-SPEAKER : T shall give
my ruling. 1 am onlv cuncerned with whether
the House has been properly summoned and
whether it has properly met. I am guided by
the Rules of the House Under rule 11 ¢

“A sitting of the House is duly consti-
tuted when it is presided over by the Spea-
ker or any other membet competent to pre-
side over a sitting of the House under the
Constitution or these rules.”

SHRI S, M. BANERJEE: Why do you
get angry with me, Sir?

MR. DEPUTY-SPEAKER : He wanted
my ruling and I am giving it.

SHRI 8. M. BANERJEE: You are not
at fault, Sir. Kindly hear my point of order.
I have nut yet finished it.

MR, DEPUTY-SPEAKER : I have listened
tu the hon. Member., He has made his submi-
ssion. Now, the hon. Member should show me
the courtesy of listening to me. Under the
rules, when the requisite number of members
is present and the person competent to preside
is in the Chair, the House is properly constitu-
ted and we can transact business, I have said
it is unfurtunate that no Minister is present in
the Treasury Benches, but that does not mean
that we cannot transact business.

SHRI S. M. BANERJEE: On a point of
clarification. Is the House properly constitul
with no member of the Council of Ministers

preent?

MR. DEPUTY-SPEAKER : Under the
rules, it can be, although it is unfortunate that
no Minister is present.
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SHRI G. VISWANATHAN: We must
amend the rules.

MR. DEPUTY-SPEAKER ; I am guided
by the rules as they are. Shri Krishnan,

SHRI PILOO MODY : Is there no other
provision of the rule ?

*SHRI E. R. KRISHNAN (Salem) :
Mr, Deputy Speaker, Sir, I am grateful to
you for gvingme an oppoertunity to say a
few words on the Prisident’s Address on be-
haif of Dravida Munnetra Kazhagam to
to which 1 have the honour to belong.

‘The President in his Address has referred
to the effurts of his Government in the
matter of providing protected water supply
to rural arcas dotted with lakhs of villages and
also in the matter of rlectrifying almost all
the village throughout the length and beeadth
of the country. He has also talked about the
provision of a sum of Rs. 40 crores for the
purpose  of constructing tenements for slum
dwellers o big urban centres  like Calcutta,
Bombay, ctc.

But, what do we find actually ? On
March 1, 1972, 25 long years afier independ-
ence, Shri Uma Shankar Dixit, the Union
Minister of 1lealth took credit for formulat-
ing a 5-year rural water supply scheme at a
cost of Rs. 110 crores and referring it to the
Planning Commision. You will be surprised
to know, Sir, that 9.20,000 villages in our
country do not have basic amenities within a
radius of one mile. 56,000 villages do not
gct protected drinking water.

In a seminar held in New Delhi on
February 21, 1972, the State Governments'
officials and the Central officials unanimously
came o the conclusion that the crash pro-
gramme for creating additional rural employ-
ment bas thoroughly failed. But, when we
read what the President bas to say in his
Addrems about this, we hegin to feel whether he
is indulging in some fancies. This is what he
say .

“Special measures for the creation of

additional employment in rural areas. ..

have made some progres.”

The President has referred to the pro-
vision of Ra, 40 crores for slum clearance
work. But, in Tamil Nadu the Government
of T'amil Nadu have planued to  comstruct by
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the end of 1972-73 17,000 tenements for the
slum-dwellers and have allocated a sum of
Rs. 8 crores for this purpase. They have
also set up separately a Slum Clearance
Doard su that concerted efforts can be made
to aclieve this noble objective. When one of
the Central Ministers recently visited Madras,
he unreservedly lauded the approach of the
State Government to this problem and openly
said that in no other State in the country
there is such an organisation like the Tamil
Nadu Slum Clearance Board. When Tamil
Nadu has done pionecring work, it is reg=
rettable that the President in his speech has
not referred o it. With a view to giving to
ull the villages in Tamil Nadu protected
drinking water through coverrd wells and
taps, the Tamil Nadu Government have
formulated schemes rosting Rs. 40 crores, We
have planned 10 give  electncity to 50,900
villages in Tamil Nadu by the end of 1972-73.
We have more or less achicved self-sufficiency
in foodgrains. To implement such gigantic
public welfare schemes, naturally the Tamil
Nadu Government have had to spend more
money than what has been allocated in the
Fourth Five Year Plan, the consequence of
which is that Tamil Nadu’s overdraft account
with the Reserve Bank has gone upto
Rs. 66.33 crores. In the year 197172, the
plan allocation was only Rs. 80.20 crores,
but the Government of Tamil Nadu spent
Rs. 11498 crores. In 1970-71 also the Go-
vernment spent Rs. 97.45 crures though the
allocation was only 79.30 crores. The Pre
sident has suggested that the tendency of the
States to resort to overdrafts  should be
curbed. But how can a State Government
implement public welfare schemes without
adequate resources ? For example, the allo-
cation in the Fourth Five Year Plan for
Tamil Nadu was 2500 crores, but the Central
Planning Commission reduced it to Rs. 202
crores. To mret this shortfall of Rs.48 crores,
the Government of Tamil Nadu are left with
no alternative except to take overdraft from
the Reserve Bank of India, which has come
now to Rs. (6.33 crares You will appreciate
Sir, that the State Government is the near-
est organisation for the people to realise their
hopes and aspirations. I would appeal to the
Central Government that the interest rate on
the overdraft should be reduced.  The repay-
ment schedule should also be modified by in-
creasing the number of instalments within
which this amount is to be repaid.

*I'he original speech was delivered in Tamil.
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In the Economic Times of July last vear,
it was mentioned that 335 industries, parti-
cularly those producing steel and machinery,
are working only to GO% of the installed cap-
acity. A deccade ago the rate of industrial
growth was going up by 9%. But during the
past two years, the growth in industrial pro-
duction has gone down from 69 to 29).
Similarly, the wagon manufucturers reached
their capacity of producing 40,000 wagons a
year, to meet the increased demands of their
only consumer, the Railways. But, the Rail-
ways cut down their requirement from 26.000
wagons to 10,000 wagons. You can well
imagine the plight of wagon manufacturers.
In 1965-66, in the national income the capi-
tal formation was of the order of 13.297,
But in 1970-71, it has comr down to 9.b%.
The export performance also paints a blrak
picture, The President himsell hay said :
“Slow progress in the industrial sector, how-
ever, has been causing concern.” [ would
[ike to know what steps have bren taken by
the Government to remedy the situation.

The Department of Commercial Intellig-
ence and Statistics in Calcutia came out
with the information that in the years
197172 and in 1970-7]1 our exports had gonc
up by 8.6%, and 8.3% resprctively. But the
Reserve Bank has refuted this and furnished
a different set of figures. 1 would like to
know who is conrrct and who is wrong, wiuch
figure is correct and which figwie is wrong.

The President has given a clarion call
for a moratorium on  strikes and lock-outs to
ensure that industrial unrest does not slow
down industrial progress. (n December 6
last year, the Prime  Minister, Shrimad
Indira Gandhi appraled to buth the ‘I'rade
Union Lcaders and the Industrialists that if
the country is to become self-reliant and sclf-
sufficient in cssential commodities industrial
peace should be ensured for thire years and
there should be no strikes and lock-outs dur-
ing this period. She also appealed to all the
lcaders of different political parties that
they should cxtend their helping hands in
this gigantic task. 'The President has reflected
the same feelings in his sprech. But  what do
we find in actual practice ? Three months
before, in Madras there was a sinike in the
maramoth Simpson organisation employing
15,000 workers. Bearingin mind the fore-
most importance of maintaining industrial
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peace during this critical period, our Chief
Minister, Dr. Calaignar Karunanidhi, our
Industries Minister, Shri Madhavan, our
Labour Welfare Minister, Shri N. V. Nata-
rajan were exploring all possibilities to  scttle
the disputes amicably. At this crucial stage,
a responsible Cabinet Minister in  the Union
Guvernment, Shri Mohan Kumaramangalam
wisited Madras. Without even observing the
clementary courtesy of consulting our Chief
Minister, our Industries Minister and our
Labour Minister about the rcasons for this
strike, he addressed a meeting of workers
numbering 1900 whercin he proclaimed  that
he was not talking in his capacity as a
Central Minuster but only as a labour leader
who had advocated  the cause of labour for
his life. le stated that there was too much
interference of the Government of Tamil
Nadu n this labour duspute. He also said
that by exerting its governmental authority,
a particular labour leader has been elected
to some office. 1 am sure, Sit, you will agree
with me that therc iv some inherent cont-
radiction in the approach of high dignitaiies
to the grave problems faced by the country,

While describing the unsavoury role of a
Union Minister, T would refer also to the
constructive approach of another Central
Minister. Ten days back, the Union Labour
Minister, Shii Khadikar, visited Macias.
Irnmediately on his  arrival, he had a meeting
with vur Chief Minister, the Industries Minis-
ter and ascertained authentically the course
of cvents leading to this dispute, After that
he met the Trade Union Leaders and tried to
sort out the problem. He rightly felt that only
after having mutual discussions some soultion
can be found to this dispute. If Shri Mohan
Kumaramangalam had adopted this attitude
of Shri Khadilkar, the situation would not
have worsened and a soultion to the mutual
satisfaction of all involved could have been
fouml,

1 will narrate another regretful incident.
‘There was a sywnpathetic strike in Avadl Tank
Factory in relation to Simpson strike. Many
untoward things happened here, Industrial
peace was greaty upset and there was no law
and order at all. Many people were severely
injured and admitted into the hospital. They
were undergoing treatment there, At that
time Shri K. R. Ganesh, the Uuion Minister
happened to visit Madras. I need not say
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here that he i3 a responsible Minister in
the Central Government, What did he do at
Madras ? He went straight to the hospital
where an accused, who had committed certain
offences leading to breach of industrial peace,
was undergoing treatment and met him. Be-
fore he met the accused in the hospital he
did not inform  either the Chief Minister or
the lndustries Minister or the Labour Wel-
fare Minister of his intentions. I do sub-
scribe to the view that the seuse of humanity
is common to all and nobody can be an
exception to that.  But, is the attitude of a
Central Minister, is bis approach to the
problem conducive 10 the smooth working of
democratic institutions in our countrv 2 Ts it
not highly impropet for him to go straight to
the accused in the hospital ?

In the vea: 196B-69, the Tamil Nardu
Government wanted 1,15 000 tonnes of ion
and steel for the industries in Tamil Nadu,
but only 3136 tonnes were allocated. In
1971-72, onlv 17,284 tonnes were allocated to
Tamil Nadu, while the demand was 2,10,000
tonnes. ‘To the detriment of industrial growth
in the States, the raw matenals are expoited.
Naturally there will be no industnal growth
in the States,

I would like to take this opportumity to
say that the work on the Salem Steel Plant
should be expedited.  The Preudent has
expressed his hope that many  steel plants are
likely to be established in  the comntry. At
this juncture, it is necessary to point that
the work already taken up on Salemn Steel
Plant should be completed quickly. Simi-
larly, the Tamil Nadu Government has rep-
catedly wiitten to the Centre regaiding the
propisal for establishing a petro-chemical
complex in Manali in the joint sector with
an investment of Rs. 90 croies. 1 would
request the concerned Minister to initiate the
process of implementing this proposal. The
implementation of Second Phase of Neiveli
Lignite Project has been long delayed. 1
would urge upon the Centre that the work

on the Sccond Phase should be started
immediately.

In Madras City, a vast area covering
hundreds of acres, known as the Ilsland

Grounds, occupies a pride of place, itis
really the heart of the city of Madras. With
the incressing air pollution from the Oil
Refinery, if this open area is also used for
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the construction of a building complex for
Defence Department then naturally it will be
affecting the public health. The Madras Go-
vernment of Tamil Nadu as also the Corpora-
tion of Madras have objected to the proposal
of having buildings in the Island Grounds.
Many eminent  political leaders of Tamil
Nadu are also strongly of this view, I would
request the Centre to stop this construction
activity forthwith if they do not want to
endanger public health in Madras,

The Chirf Minister of lamil Nadu,
Dr. Kalaignar  Karunanidhi, has written
perwnal letters to the Prime Munister request-
my her to locate the small car project in
Tamil Nadu T would like to stress that
Lamil Nadu is 1deally suited for this project
and 1t should be estublished there

While initiating the discussion on  the
President’s Address,  Shri O. V. Alagesan
stated that in the developing situation through=
out the country the regional parties have no
future at all. He cited, to subvtantiate his
theury, Ariankuppam bveselection in which
the Congress Party won the Assembly seat. [
would bke to remind him of what has hap-
pruded in the recent elections, In Megha-
laya, Mampur and Gon, onlv the regional
parties have come to power, and not the
all-India party. i. ¢ the Congress Party which
could not get majority. Just because a re-
gional party contested a seat in & remote cor-
ner of the Union Teirtory of Pondicherry
and lost the seat, it does not hehove of a
leader like Shui (. V., Alagesan to prophesy
abuout the dark future of regivnal partics,
eapecially in view of what has happened in
uther Union Tenritories

[he Government of India chose for the
chairmanship of the Fifth Finance Commission
Shri P. V. Rajamannar, the former Chief
Ju-tice Madras High Court. He along with
his two colleagues submitted the Report to
the Government of India which has accepted
all the recommendations of the Commission
unanmmonsly It was felt that the Report
especially in regard to devolution of finances
was objective and fair. The Tamil Nadu
Government requested him to head a Comn-
mittee for the purpose of going into the im-
portant question of Centre-State relations
agitating the minds of one and all in the
State, The Tumil Nadu Government did not
want to be carried away by the urgency and
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the necesnity for more powers to the State if
worthwhile public welfare schemes were to be
implemented successfully, They wanted an
impartial body to go into this question. This
Committee’s rcport was circulated to all the
political parties in the country, to rll the lea-
ders of State Goveinments and it was also sent
to the Centre. But to our dismay we find that
the Centie is stting pretty over it. I begin
to doubt whether the Central Goveinment has
lost its faith in Rajamannar whom they
chose to head the Fifth Finance Commission.
Do they think that he has become a Member
of the D. M. K, just because he agreed to
head Committee to consider the question of
Centre-State relations ? Has he become a
suspect in the eyes of Central Government
Just because he expressed his considered
views that all the powers are cencentrated in
the hands of the Centre and the States are
deprived of their legitimate powers. Without
the necessary powers the States are unable to
do anything worthwhile for the welfare of
the people. Mahatama Gandhi used to speak
quite often abvut the establishment of Gram
Raj in the country. The President has also
referred to this in his speech. How can real
Gram Raj be established in the country if
all the powers arc concentrated in the hands
of the Centrc. 1f the villagrs are to be-
come vital centres of activity, then the Centre
should divest itself of the oppremive burden
of all powers. The States should get greater
POWcTs 50 that the rural arcas need not look
to the far away Delhi for any minor activity
in the interest of the people.

Sir, the moment we talk about the auto-
nomy of States, we are branded as secessioni-
sts. But the real position 1s, the D. M. K. in
many of its rcgional conferences has made
unequivocally clear and also has passed un-
animous resolutions to the cffcct that it does
not want secession, It wants a strong and
unified Centre. The national integration
should become the inseparable way of life in
the country. This can be achieved only when
there is autonomy for the States and the
States can function effectively for the uplift-
ment of the people exercising their legitimate
powers which are now concentrated in the
hands of the Centre. The respected leader of
the country Shri Jayprakash Narayan has
demanded greater powers for the States. Shri
Virendra Patil, the erstwhile Chief Minister
of Mysore State belonging to Syndicate Con-
gress, wanted greater autonomy for the States,
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The former Chief Minister of Punjab, Sardar
Gurnam Singh, urged upon the necessity for
the Centre to shed its powers in favour of the
States. Shri C. Rajagupalachari, who had held
the highest positions in the Guvernment of
India, as Minister and who was the first
Indian Governur-General of India, repratedly
stresses the need of the States for greater
powers. Shri George Fernandez, the leader of
the Socialist Party, wants greater powers for
the States. In the recent elections, almost all
the pulitical parties in their election manifesto
demanded greater powers and autonomy for
the States. Can you in one stroke call all these
people and the politi al parties as secessionists?
I would only say that those who do not want
greater powers for the States are the seces-
sionists. They do not have the good of the
country in their hearts. To call the demand
for autonomy as the demand for sccession is
highly irregular and it is certainly a wrong
propaganda, I wani to rcpeat that the
D. M. K. stands for a strong centre and it
has adopted as its cardinal principle national
integration. But, in order to establish Gram
Raj in the country, 1n order to aclueve self-
sufficiency in foodgrains, i order 1o
become  self-reliant, in  order to  ensure
industrial growth, in order to have the Cen-
tral-Statr relations on a sound fooling, the
powers which are now cuncentrated in the
hands of the Centre must be shared with the
States. The States should be given greater
autonomy for meaningful and purposcful
functionsng. If democracy has to take deep
roots in the country, if social justice is to
become the order of the day, of 55 crores of
people are to march on an even keel of indus-
trial progress, if possibilities for progress are
to be created throughout the country, then
the States should have greater powers and
autonomy.

Though we have established Monopolics
Commission to curb the growth of monopolies
in the country, we find that the Tatas, Birlas
and others of their ilk get maximum number
of licences leading to further growth of mo-
nopolics. I would urge upon the Govern-
ment to arrest this kand of growth in mono-

polies,

I would also refer to the problem of
Ceylon refugees. It is regrettable that the
Centre has not come o their help in a big
way. The Centre should take greater interest
in the rehabilitation of these refugees, Slowly
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and steadily the Ceylon | amils ate losing
their moorings Thar Famul culture has bren
corrnded sufficintly They are  firgetting
Tamil language The Central Government
should establish ¢ mtacts with  the Ceylon
Government m the matter  of gnang  prote
tion to the [ wmuls settled m Ceylon for cen-
tures

Thare s eradual deervase every year in
the matter of southern representation m
Indian \dnumstrmtive Sinawe I would 1 -
quest that the G n ernment should go mto ths
question throughly  and sce that there s pro-
pir rpresentation in 1l A S {ron southern
Statcs  Though the final report of Bhagwan
Commnttee on Uncmploamont has not vt
been prepated I would ke to know what
action has baen taken on the intarun R port
I would hike also 10 know the cmployment
vpportumtics eencrated so fun the Lourth
Five Year Plan Dunng the past couple of
years, we are ill deafened by the Guibs
Hatin slogan in every nook and corna of the
country Fyen the Pime Mimister fiequently
talks about this (saribt Hatao [ wint to know
what constructine  action has been taken by
the Centre to dinve awty the poveity  Instead
of getting nartowrd, the gap bctween the
haves and have-notes 15 wideming alarmnngly
Soctal justice contanues o e as elusnve as 1t
wds 21 yeary ago

Before 1 conclude, 1 would appral to  the
Centre which has seconed the massive majonty
and the unantmous wadit of the people ol
the country that st should lrave 1ts step-
mothaily attitude  towards  the States and
share its powers with the btates so that the
people of the (ountry «an progress  Whatever
industrics are to be catablshed 1n lamil
Nadu, ¢specially thuse industnies which hae
been on the card for long should be st up
forthwith The demand for autonomy of the
State should not be musconstrued as the
drmand for sccesson and 1eal  autonomy
should be given to the States

ot wrorre e (EefY) . STsEs
qEYAT, TF AEW @ ¥ @A AGAA &
srer §f FAR wgA vregafr A s
afee ¥ aoere € Afa N7 Frawe
qT AEY AFA AT R 1 I wwEF
qoeTe €t ©ify w@T aF I aiw,
ot A amiaE FE 6T 8, 98
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st 7 sy 91 af ¢
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MR DI PL1Y-SPI AKER
Mermber mav resume his seat  The bell 1
bong rung Sow there 18 quorum e
mav continue his sprech

The hon
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[=ft STy firsy )
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IAN wEEEAT g wh & gefey
TR RT-AHNAE 7 A9 $Y, AATA  go-
Sez a1 oy amAr #Y 9ai gar #r
a9 fear qrAT Y W AT oIIIT AR
T |

T 7, & vrepafa Wt ¥ gy AgW
wmaw & fy faid ¥ & faere & =)
#1 € & otz wfasa & fa¥ ¥w & fawrm
FraFT T AT A€ £, W X AR-
frmtor w7 wfafasy frrit ersz Rt 2ar
2 a1 amA FT yfrarew F fay @
9O NEE A{TAT 8, IHET gHGq
FRTE

PROF. MADHU DHANDAVATE (Raj-
pur) : Mr. Deputy-Speaker, Sir, while parti-
cipating in the debate on the Motion of
Thanks to the President even in thus hour of
reverses of my party in the elections, 1 would
not like to Jose the sense of national perspee-
tive in a mood of desperation and frustration
« o« [Unterruption) It is not because of you
hon. Members from the treasury benches.
But it is because of our convictions. We are
socialists who have faith in socialism and
domocracy. ‘That is why we speak that way.
So, m a mnod of frustration and desperation
1 would not like to lose the sense of national
perspective.

The President has rightly said, in his
Address, that two important events of the
last year were the victory of India in Bangla-
desh and the elections o the State legislature,
I must adrmut that onc of the greatest events
in this country dunng the last year was the
victory of the Indian armed forces, the
victory in Bangla Desh. the wiclory in
Indo-Pak  wai. I must admit, on behall
of my party, that this victory has not been
merelv a victory on the battle-field but it is a
victory of ideals  For the first time, the image
of India in the comitv of nations has been
sharpened, it has been refined and it has bee
come luminous. And even the so-called Great
Powers will have to take cognizance of the
fact that India is a force to be reckoned with
and that is the greatest achievement of the
country in the course of the last one year.
And 10 this the President has rightly
referred.



167 Written Answers
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3567. * TWT TH AT : F4T
o1 WX SETW Wl 4g a9 &
FaT Far

(%) =1 @ 1 fEw g%
AT FEFET F GO F qEA
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a3 (%) s (@), fafww
FEl F FEEUT FUAAT AT GgEA
@I FT ogEE & | qafy, I
wfenr suwpon IR omfem w9-
i Y Soersgar 9% fade w3

Provision of Cooking Gas facility in
Rajasthan

3568. sHRI JAI NARAYAN ROAT:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) in how many towns of the State
of Rajasthan cooking gas facility has
been provided till now; and

(b) in how many towns the facility
will be provided during the remaining
period of the Sixth Plan?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, SHIV SHANKAR): (a) In 1L
towns/cities of Rajasthan.

(b) As per plans upto 1982-83, 28
more towns/cities of Rajasthan are
expected to be covered with LPG fa-
cilities by the oil companies. Plans for
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1983-84 and 1984-85 are yet to be fina-
lised, : '

Impact on oil production due to Assam
Agitation

3569. SHRI R.P. YADAV: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) the impact of the Assam agita-
tion on tk~ oil production during the
current year; and

(b) the alternative arrangements
made to meet the demand and the
financial implications in this regard?

THE MINISTER OF PETROLEUM, _

CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) and
(b): There is a slight reduction of
about 0.032 million tonnes in the pro-
duction of crude oil in Assam during
the current year because of the fact
that certain wells, which were closed
during the previous year due to the
Assam agitation, had to be worked
over and put on normal production
again. This loss in production is negli-
gible compared to the overall antici-
pated production in the country of
over 16 million tonnes during the cur-
rent year against the actual produc-
tion of 10.50 million tonnes in the
previous year.

Approval of new Diesel out-lets in
Vidisha etc.

3570. SHRI PRATAP BHANU
SHARMA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is a fact that Govern~
ment have approved new diesel out-
lets for Vidisha. Gyraspur Sanchi and
Shah-ganj in  Vidisha Parliamentary

Canistituency during the Current finan-_

cial year; and

(b) if so, what is the process in

this matter up till now?

=

|
1
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THE MINISTER OF .PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) No,
Sir.

(b) Does not arise in view of (a)
above.

fastsit ¥ AW F TEAT
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Malfunctioning of [elephones in West
Bengal due to shortage of materials

3572. SHRI AJIT BAG: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government are aware
of the fact that the shortage of mate-
rials in telephone exchange is mainly
responsible for the malfunctioning of
the telephones of West Bengal; and

(b) it so, the steps being taken by
Government to improve the situation?

THE MINISTER OF COMMUNI-
CATIONS (SHRT C. M. STEPHEN): (a)
The functioning of telephones- of West
Bengal does not suffer due to shortage
of materials in telephone exchange.

{b) Does ot arise.
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[Shri Madhu Dhandavatc)

opportunities, for urban employment, etc.. out
of that, a major portion of that particular
quantum, has remained completely unused. 1
am stating the facts. Before the elections we
were told that if necessary even an  ordinance
will be promulgated for lowening down of the
land ccilings and that the legistation will be
implemented with retrospective  effect. We
were told before the election that there will be
ceiling ou urban property.  We were told be-
fore the election that there would be taxation
on the rural rich. But all of a sudden, a num-
ber of Chief Ministers came forward with a
pronouncemicnt that all these reforms have
been shelved they will be taken up after the
clection, because, obviously, they knew jt fully
well that it is the rural rich and the wurban
rich from whom they had to create their clec-
tion funds. That is why a number of indus-
trial houses have been approached, and 1 say
this with a full sense of responsibility after
contacting the trade unions of the industrial
concerns and industrial houses. T want to tell
you that including the Prime Minister may
have brought pressure on the industrial houses
to get the donations to the tune of Rs. 20.00 to
Rs. 25.00 lakhs. Huge amounts were collected
from the big industrial houses in order to create
the socalled socialist pattern of socicty. Let
there be an inquiry into it. et there be such
an inquiry immediately. Let us try to find
how many industrial houses have given black
money to the Election fund. Let us know the

SHRI H. N. BAHUGUNA: Itisnot a
fact. Your truth has no legs.

PROF. MADHU DHANDAVATE : There
are legs, but you should have the vision to see
the legs. Unfortunately you lack that vision in

you.
SHRI H. N. BAHUGUNA: I cannnt

conjure.

PROF. MADHU DANDAVATE : I would
make another demand. Try to investigate and
let there he an impartial machinery to find out
why on the eve of the elections the prices of
sugar were increased, Let that be done, Why
were the sugar magnates allowed to increase the
prices ? It would be really interesting to find
out why large amounts were actually given by
the sugar magnates to the ruling party for the
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clection funds. All these things must be inves-
tigaied. ...

AN HON. MEMBER : His party has also
got.

PROF. MADHU DHANDAVATE : If they
had given to Socialist party or Communist
party, let the facts come before the nation and
the nation will be able to know about that.

AN HON. MEMBER : The Jan Sangh
has alo got.

st pewww WA 0 A9 SETRS
A garae | go duT g W@ F@E &
fad 1 afy qar s 5 frg frar &

PROF. MADHU DHANDAVATE : I have
not said that the sugar magnates have given
money only to the ruling party. Let an inves-
tigating machinery b aet up to find out how
much amount was given to the ruling party,
how much was given to the Jan Sangh, how
much to the Swatantra party, how much was
given to the Socialist party and the Commu-
nist party. That can be investigated and facts
might be placed before this House.

St gewwx wgww I feemw
7t § ST F@™

SHRI S. M. BANERJEE : It can be han-
ded over to the G P, 1, for investigation.

PROF. MADHU DHANDAVATE : There
is onc more point to which I would like to
make a reference.

So far as the political ife of the country is
concerned, both befure the election and also
after the clection, there is a high degree of
centralisation and wonopolisation of power in
the country in the hands of the ruling party.
We have two Gandhis we had Mahatma
Gandhi and today we have Mrs. Indira Gandhi,
Mahatma Gandhi stressed decentralisation and
devolution of power and Mrs. Indira Gandhi
strewses centralisation, concentration, and mo-
nopolisation of power. She cannot be blamed
because her weak and submisive supporters
themselves have decided to surrender their
authority and initiative, So we find another
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Gandhi of our time is talking in terms of
centralisation of power not devolution of
power, but concentration of power.

SHRI H. N. BAHUGUNA :
never talked like that,

She has

PROF. MADHU DHANDAVATE : Ido
not blame the Prime Minister. For, what can
slic do, when her supporters themselves have
decided  like that ? She 11 not required to
murder their initiative and  freedom when her
supporters themselves meekly and weakly have
decided to surrender themselves at the aliar
of Delhi's power. She cannot be blamed for
it. 1 would only blame those who are function-
ing at the State level, 1 have never heard of
a democratic country where the State Legisla-
tures do not take the decision as to who their
leader will be, but it is to be decided by the
Prime Munister. The State Legislatures will not
draide what the composition of a State Cabi-
net should be, but it will he decided by the
Prime Minister. It is not the Prime Minister
who has asked for more power, but it is these
prople who are meekly submitting to the power
and therefore there is more centralisation.
(Interruptions). My hon. friends may heckle me,
but this is the voice of reality.

AN HON. MEMBER : She is the leader
of the nation,

PROF. MADHU DHANDAVATE : 1shall
end my spetth with a few remarks. Next
year, on the day of Mahatma Gandhi's death
anniversary, when the victors of the elections
go to the Gandhi samadhi, I am surc they
will inatinctively say : “Mahatrua Gandhi, the
vibrant symbol of decentralisation and devolu-
tion of power is dead ; but long live Shriman
Indira Gandhi, the living symbol of centralisa-
tlon, monopolisation and concentration of

power."

SHRI §. M. BANERJEE : why has he
forgotten Shri Feroje Gandhi ?

SHRI B. R, SHUKLA (Bahraich) : Before
1 expres my views on the Address hy the Pre-
sident,] would like to voice my roncern over
the unsecmly behaviour of a certain section of
this House which was staged on that momentous
day when the President delivered his nddress to
the Membors of both Houses asembled toge-
ther In a Joint session. It was an exercise in
peticnce and tolerance on the part of the
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Members of this House that such an unscemly
conduct was allowed to prevail simultaneo-
usly when the President was addresing the
Members of the Houses assembled together.
We are grateful to Prof. Madhu Dhandavate
that after he has taken over the reins of the
Socialist Party, his licutenant Shri Raj Narain
and another colleague of his who had indul-
grd 1n such a behaviour last year were not
allowed to repeat that scene this year, but
that rol¢ has been taken over by the Marxist
friends who are the Members of this House,
I think that expeditious decision should be
taken in this matter and the Members who
are responsible for having marred  the solem-
nity and digmty of the oecasion should not be
allowed to repeat this hereafier because it is
quite conceivable that these Marxist friends
who always believe in the rcult of violence
and who always pin their faith in the Man
doctrine that a revolution has to comr out of
the barrel of a gun and not out of the deci-
sions of the ballot-box might repeat that scene
again and again,

Last year, when our country was facing
the twin dangers, the dangers coming from
Right reartion and the dangers coming from
Left adventurism, when we went  to the polls
in the 1971 Parhamcentary clections, the Right
reactionaries were routed and the relics of
frudalism were beaten in their own dens, and
the Marxists wete also, if not quite routed, at
least mauled and muiilated to such an extent
that they were reduced to the puosition of &
very negligible minority and they had only to
play their noisy role in this House,

There is no single year in the history of
any nation in the world, which has been
packed with such important events, as the year
14971 in our country. In 1971, the country
gave a mastive majority to the Ruling Cong-
ress under the leadership of our present Prime
Minister. Soon thereafier, when  we  had
assembled in this House to chalk out a pro-
gramme for the eradication of poverty and
for a social transformation where by the poor
could have their bread and a firmer roof over
his head and sume insurance against diseases,
we were overtaken by an unprecedented trag-
edy in the shape of the march of one crore of
refugees from the neighbouring country which
is now the full-fledged Bangla Desh,

Voices were  raised in this House that the
Prime Minister’s leadership was on trisl, the
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country was on trial Lven the friends of the
reactionary group in this Howse, the Amenican
Government  began to meddle in an undigm-
fied manner 1n the tragedy wlach was a human
tragedy on an unpiccedented scale

Ihen pressures were brought to bear on
the Pnme Mimster and hee party to accord
recogmition to Bangla Iish sery early But
she kept quiet  She measured her steps  She
calculated all pros and cons  Ihe decimon to
recogmee Banpla Desh was taken only when
Bangla Desh became a reality with  the colla-
boration and co-operation of our wrmed forces
with the Mukti Bahimi in Bangla Desh Hud
the decision to recogmsc Bangly 1dush bern
takrn at an carhier stage av demanded by the
Opposition parties perbaps we would not he
come out %0 victorions as we did 1n Decem-
ber 1971

In this very Ilouwe Shn A B Vajpayee
said that we were friendless becanse we had
not entered 1nto mulitary pact with any power
mn the world [his was during the debate on
foreign affairs 1n this House

The conclusion of the Indo-Soviet Ireaty
v another landmark n the lustory f owm
countrv A friend 1n need 18 a fnend ndeed
1 1egret to sav that mn the 1ecent elections
certain parties went out of thewr wav and lost
all sense of national perspective when  they
denigrated and defamed the conclusion of the
Treaty which has gone a long wway 1in miking
us victorious m the recent Indo-Pakistan war

We also made certain promises to the
electorate in the mid-term poll last year One
was that poverty would be abolished fioin the
country The opposition parties were comple-
tely routed in the parlamentary elections
They had 4 second wnmung in the elecuon to
the State leguslatures when they  were comple-
tely demolished

Now my friend, Prof Dhandavate, says
that centralisation of power has taken
place because we 1n this part of the House
have surrendered our democratic rights and
wvigilance and that whatever was concewved
and dreamt of by the Father of the Nation has
been given a go-hy by the present Prnime
Ministir  He also said that for this the Prime
Minister was not to be blamed but that the
members of her party were I would ask him ¢
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has he considcied the question of implemens
taten of land reforms * In the State legula-
tures the landed anstocracy was strongly i
cntrenched whether m the shape of the Congress
Gaetnment or Cotlitton Government They
were so  fionly entrenched  there that no
progressive land relorms were possuble Now the
sibject s bong ineluded 1in the Concurreent
st becsise thare should be one policy throus
ghout the country on lind reforms  there
should be onc policy  sbout cethng, land
distuibution and industrialisation ' We cannot
sulve the problum of Ik of ndustualisation,

rural ot urban unemploym nt by the pursut
of diffictent poliaes 1 the countiy 1n these
matters

PROF MADHU DHANDAVATL  One
question 18 the appointment of Cluel Mini-
sters 1lvy 1 Gentral subject?

SIIRI B R SHUKRLA  lhat s ow do-
mestic concetn You are uot to be bithered
about it For mstance, there are p unts of di-
fleiences between you ind Mr Raj Narain
which are purely vour concern, and we never
cated tu bother about them  the elerted lea-
ders havme an overwhleming majority 1n the
Irgnlature want to be puided in the appoint-
ment of a Chief Minster, by oumt Prime Mim-
ster Yoo do not aceept it and  that s yow
allegition  But cven for the sake of argument
that 1s the state of aflais thenat s a tribute
t» the leadorship of o Prim - Minster  and
the futh in her leadeship that has been de-
monstrated by the entne nation

Lhe Prewdent 1n Ins Address, has touched
the pont of povety Hr has smd that the war
has been won  but the war oo poverty, the war
on wqualor the war against ignorance has to
be fought in the same way But, as you know,
the military campaigns are managed by tramned
army personnel but the war against  poverty
18 tn be fought not by disaaplined soldiers  but
by persons who have got political affihations,
who have theirr own pulls and presures, and
therefore, 1t 33 more difficult end more one-
rous to wage a war aganst poverty  [herefore
as war agunst Pakistan was fought successtully
under the leadership of our Premdent who s
Supreme Commander of all the armed forces
of our country, mmularly the war against po-
verty has to be fought under his supreme Co-
mmanderthip, and under the leadershap of
Shrimati Indira Gandhy  the Prime Minster
and Leader of thay Touse  (Inferruption)
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AN HON. MEMBER : Field-Marshal,

SHRI B. R. SHUKLA . ‘Field Marshal’
is a term which is inferior to that of Supreme
Commander. 'Therefore, we do not waut to
acetpt your adjective.

PROF. MADHU DANDAVATE : It came
from the Treasury Benches

SHRI B. R. SHUKLA : What s the dan-
ger which is facing us ?  So far as the people
are concerned, in spite of their illiteracy, 1n
spitc of their mass poverty, 1n spite of thar
trachtional beliefs and their adherence to #ld
faiths, they bave shown complete maturity and
political sense in returning us, for which even
my hon. friend, in spite of huis reverses and
frustration, has pawd an eloquent tribute.

Now, the masses want that there should be
some sense of purpose. Chey were tired of the
climate of political uncertainty, political insta-
bility, and they were also tired of coalitinns,
defectivns and all sorts of undemrable things.
Therefore, they have given a complete and
massive verdict to us. And even if there is no
vppasition in this House, T want to submut that
there are voices amongst ourselves who arc
conscinua of this responmbility . that the coun-
try should reconstituted on sociahst lines. [
invite my socialist fuiends to abandon thor
acals there and come and occupy the benches
here, and their voace, even of dissent, even of
differences, shall be equally respected, we have
coliaboration; we have alliances, we have sympa-
thirs, not with individuuls or parties bur we
have sympathics and collaboration with pohcy
and the ideology which they adopt and which
they practise. We cxtended our help and co~
operation and we made nlliances at some
places with the members of the CPI because
they believe in the same destiny, in the same
Hlne of thinking in which we belicve, vou be-
live, but your Raj Narain makes alliance with
thase who are reactionarics out and out who
take contributions in the same way, as you
allege, we take contributions, which fact is
stoutly refuted by us. Why did you not succeed
in getting donations ? Because you have lost
your markel value. People know that you can
not succeed, My DMK friend bas just stood up ;
Sz han got his own  Government and probably
‘that {lovenment is doing well in Tanll Nadu
ol thevelore his market value has not dimini-
shitd so Dmuch: sia fhe value of the persans who
wommilititpd the conlitlen Gevernment in Bibkar
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and Bengal and other places. We have got a
leade:r, m whow people have got faith. Demo-
cracy cannot be run without muney. Ewven in
bigger demucracies like America and England,
donations are coming forth. We do not beg
for donations but if people give donations they
arc welcome, We did not go with a begging
bowl to the United States for helping the *re-
fugees, but il help was coming forth without
strings, certainly we do not like to spurn it. It
13 in this context that you should view the cons
tributions or donations, 1f given at all, to the
ruling party.

The Preadent has in his Address spoken
about the rreation of a task force. Certainly
progiessive policies enunciated by the Central
Guvernment get bogged down at the State
level and the bureaucratic empires created by
the erstwhile public servants coming down from
the British days had not chauged; their out-
look is mustly outdated. Therefore, the creation
af a task force is necewary for the implemens
tasion and enfurcement of the socialist policies.

We are now complete masters in this
House as well as the State legislatures. Poste-
rity will not excuse us-nor would there be any
alibi—if we do not swiftly utilue the power
which people have uumustakably given to us in
electinns, bath 1n 1972 and in 1971. We have
to bear 1n mund constantly these ringing words
of an English poct: “We have prumises to
keep and miles and miles to go before we
sleep.” We have faith in ourseives and in our
leadership. It we give her unstinted support, it
should not worry you. You should be worned
omly when there is failure on our part 10 keep
the promises which we have made,

SHRI N. SREEKANTAN NAIR
(Quilon) : Sir, I have already moved the
following Amendments :

That at the end of the motion, the follows
ing be added, namely :—

“but regret that no effective steps have
been proposed to eradicate poverty.”

That at the end of the motion, the
frllowing be added, namely :1—

“but vegret that no weightage i given
to the State of Kerala which had been

hadly neglected in the successve Plans in
the matier of Central investmoent in the
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Public Sector and v railwav hnes and
worksnops *’

That at the end of the motion, the follow-
ing b added, namely —

“hut regret that the UUmon Government
has taken no effictine steps to revitalize
the traditional mdustires of Reialy, Iike
coir cashewnut nd handl wm ™

That at the (nd of the motim  the follow-
ing be added, namly

“ but regret that the fall in the praces
of cwonut, peppar and  other products of
herala 1» not countered by effecuive steps
by the Central Governnient ™

My cfort will be to thiow light on the
grievancees of my State beeus to indulge 1o
mere abstract political discussions 15 1 think,
of no valuc L«t me pnnt out that except tor
a pasung reference to  \rthik Swaray, this
Address as s statement of policy 1s the baldest
and the barcst made by Preudent before any
Parhament  lheie has ben so much
stress and  strain in the  States that  the
Government could not finalis¢ their tune-bound
programmes and poliaes far the next year
I tan under-stand that If they adout st 1
can appreuatc it But of thiy think only
of then land-shide wvictons and forg t thar
promuse to the propk of thus country, then
the sstounding majrity that they hawe por
and the astounding suppmt that thev have
got may tuin out to he dangerous for th m

Lht slogan o* ganbs hatao, which has been
picked up by the tceming mulbions, 1 not
being implemented with  scrioustiess  lhe
present mass upswige mav take 4 disastrous
turn in future if therr aspirations are belied
Ii the Government dots not utilise the 25th
and 26th Amendments of the Constitution
and does not bung forward progressive legus-
lation to see that unemployment and poverty
are, a3 far as possible, countered, if the
Government does not give fowd, work and
shelter, of some sort, to the teeming muihions
of Indis, the future of this country will be
very bleak

I must also add that whoever nmught have
been responsible for 1t in the begnning,
goonda ray is not something healthy for a
democratic life, and the goonda ray i West
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Bengal 15 going once  agam to recoil on its
patrons Therefore, in the interests of demo-
cracy, those who have come out successful
m the elections must sec that goonda ray s
put down in West Bengal once and for all
It not, they will bt digging thear own graves

Now, I come to local problums, the solution
of which alone wall ultimatdy  solve the
problums of thus countrv  Kerala 1 the one
State which has Ibxen disenminated  against
most evel since snde pendence i the country
1 am histing some ol the the discrun wuons

Kerala s the me State mm India which
bas no hasie » heavy ndustry athar m the
prvate or the puhlic setor

herddla 1 the onc State in Indiy where
there 10wt & smgle armament factory or
ammumtion factory 1 ordnance factory or a
single unt of deter to produd tion

herali s the one State n ludia where no
public sector undettaking worth the name has
been wt up since indept ndroce

keiala s the one State in India where
there 15 no Central Unnversity or no  Cantral
Technologiral or Research Institute

keralq s the one State i India where
the rail routemile per lakh of the population
15 only onc-third of the dll-India average and
wheie 1s not a angle raldlway product or unit
or tven a single rallway workshop,

Keral: 13 education and  the  hughest
ptreentage of rducatiun and the lowest per-
wentage of employment

herala o the one State m India which
provides the lughest poreentage of foragn
exchange and gets back the lowest percentage
in the quota of umports for industrial
development

Yet, the Government of India has now
rejected the cluwms of Kerala for sctting up the
Crom-bar Switching Equipment Unit, through

two telephone umts  After selecting Kesala
for the establnhment of a Precision Instru-
ments Unt, after the State Government had
acquired the land and made all the prelimi-
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nary arraagements, after the foundation stone
was laid by an eminent personality, the unit
was unceremoniously set up in Kota, We
were promised a sccond unit, but we under-
stand that the Kota unit has advance its
claim for further development, They want
poeumatic instruments also to be produced
there, Therefore, cven iff Kerala gets a second
unit, it will be uncconomic. So, their love
towards Kerala is quite patent.

The Geological Survey of India was asked
to conduct a survey of the iron ore mines of
Kcrala. The survey has heen going on fur the
last five years and is not complete, The survey
of places like Clalicut which are very rich in
iron ore is not completed because they do not
want to give Kerala a pait-based steel plant.

As 1 have pointed out, Kerala is a back-
wardl State in industrial development. The
State has txlay 52 applications for incustrial
licences from both the private sector and the
public sector.  But they have not been consi-
dered till now.

The hawe mdustty of Kerala, which is
almost a cottage industry, which povides for
lakhs of people is the cashew industry, The
Central Guvernment stepped in and  we  wel-
comed it in channelsing the import of aw
wuts. But the Cashew  Carporation of India
has been handed vvir to a set of bureaucrats
who do not understand the A, B, €, of the

industry. Fortunately, because  the State
Government, the workers  and  cverybody

cooprrated  with it, the CCI could make its
first year almost a success. But towards the
end of the first yeor, they did not buy sufficient
raw nuts from forcign countries at reasonable
prices and supply it to the processers, so that
all the industrial units including the State
Development Corporation had to closc down
for more than 1} months. Then, the workers
had to start an agitation. Thousands of
workers-men and women—had to demonstrate
before the Kerala Sceretariat and  the office
of the CCl at Ernakulam, They had 10 be
arrested and removed by the Kerala police.
All this happened because the CCI set up by
the Goverament of Indla is not doing its job
properly.

The coir industry has been vur traditional
indvstey. Tt supports 2 lakbs of familics, The
whole family—father, mothcr and children—
sit together and do it on a cottage industry
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basis. The industry has been in ruins. A
major scheme for its survival has been submi-
tted to the Govermment of India. Teclinical
experts scrutinised it and at last the scheme
costing Rs. 6.9 crores had been accepted.
But the Government of India does not say
what portion of it is prepared to advance and
how the finances are to be found. As a
resalt, the erisis in the coir industry continues
and two lukh families are starving. Coming
to the newly started master-plan for the
development of fisheries in Kerala, Kerala
wrent far alicad without any help from the
Centre, But the Centre stepped in and started
giving licences to big people. Birlas, Tatas and
monopuly vested interests applied and got
special licenees for trawlers to be imported, so
that the small entreprencurs in Kerala could
be smothened.

Kerala, ax you know, Sir, is deficit in
foodgrains. We have 7 irrigation projects and
every year we are given Rs. 1 or 2 croves, which
would not suffice to miect the overall expendi-
ture of the ctsablishment. We have applied
for more moncey, but the Centre is not giving
it. 1f about Rs. 15 crores are provided through
institutional finances for the next few years,
we can tide over our delict and become a
surplus State, But the Centre is not  heeding
to this demand. They talk of socialsm ; they
tulh of party and ¢ quality between  regions
hut in viTect, in actual practice, ey ignore
the small fries who have uo influence with the
Uentre, who are fur away from the Centre,

Much Ly Iwen said in the President’s
Adidiess about land reforms, There is so much
of talk about the wonderful and model land
reflorm legislation of Kerala, But the Land
Reform Act of Kerala is being threatened in
the Supreme Court. If this legislation is
smashed by the judiciary, if the Supreme
Court takes the decision  that this  legislation
is null and void then one and a  half lakhs of
familivs would be thrown out. We wanted
this legislation to be given shelter in the Ninth
Schedule, Though the Government of India
agreed to it in principle, they have not cume
forward to implement it, If tomorrow the
Supreme Court says that this Act is null and
void, then one and a half lakhs familics would
be thrown out. Then it will become a battle
between the police and land owners on one
side and the landless people on the other with
the Governraent of Kerala watching the whole
thing as a helpless spectator.



183 President’s Address (M)

[Shri N Sreekantan Naur]

I'hen, we do not have any major acro-
dromes. Lven though un acrodrome has been
promused to us years gy we do not have even
proper scheduled ar senices now  Then I
want to inother very important pomnt, namely,
houses for tht poor  1he Central Govanment
prepased 4 scheme and  tat-marked « sum of
Rs 1 crores for that Lxcept hrads no other
State came forward with a detadea schemue for
housing the poor Ihe foundation ston  for
that scheme 13 bang lad on the 1§ May
Now the Gentee take the stand  you uc the
ouly State which hu prepared + scheme , ff we
give you money then the « thu States will abo
comt forward with schumes ind 1tk for money’
Dots it mean that they want ¢ allow th
monty to lapse, rather gving it to herala ?
Why do they not give this monty thas year to
Kerala and next yt i to another State whidh
has piepared a scheme ? The scanbist- nented
and socialim-propagating  goverument should
come forward with mwoney for such schemes
Otherwiee my fniends from  Werala mcluding
myself and the ( ongress members who are
associated with thes scheme will net be able
to mwwe about n KRerala  They will be
gherraoed by the common people The com-
mon people will ask what has happened to
our housing programmc

1 do not want to refer to how the policy
on ciwonut, pepper and othcr cash crops of
Kerala are deterrmined by Fatas and other
bag industnal magnates from Bombay

Finally, the hon Pnme Minister has
reachid such dizzy heights  If there s any
fall from that height it would be disastrous
therefore, I want the bon Prnime Mimster
and thc Government to try to fulhl the

they have made fiom tune to time
and sausfy the aspirations of the common
peopic so that dire poverty, uncmployment
and the problem of bousing may, at least to
a crrtan extent, be mitigated

SHRI DINESH CHANDRA GOSWAMI
{Gauhatyy Mr Deputy-Speaker, Su, I take
stand here to support Motion of Thanks on
the Presdent’s Address  We are about to
complett one year unce we met after the last
mmdeterm poll and when I look back to this
year my heast 18 filled with & sense of prde,
pride for the achievemints of thu country
both o the international field No refereme

L ccwments of last year can be made
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without a reference to Bangladesh and so st s
in the fitness ol things that the addreess of
the Pirudent starts with a reference to
Bungladish  We ane proud not only beeaus
wt have wun a war against Pakistan, bocause
miny a country has won a war m the past
but wi aie proud of the fact that we fought
awar not fn the comenuonal reasons but
fi1 reauns which have no pardld m the
human history We fought a war to help the
people of anotha untry to achienve  the
we s of democrwy and for the dofence of
bumn an freedom  and 1 de not thank there s
any paradl i in human history when 1 country
fought war for whivang democrate  wdeals
by the paople of another country

15.40 hrs
[Surt N K P Saive m the Charr]

After the war wto dwl nut govern the
country , we left the Government to ats own
people  ind we hive  withdrawn the army
within the shoitest  powtble tume-—another
fraturc which has no paralkl in human
history  Therefure when we look back upon
the last year we have got every reasors to
feel proud about 1t

We are now fighting 8 war on another
front—the war agminst powverty, a war which
1t 3 much more difffeult to win It s the
slogan of garibt fhatao that has appealed to
the masses and it 15 becausc of the pledge
that the peeple 1o the ¢ntire country have
rallird behind the Pnme Munister ‘W have
made pledges to the prople and we must be
able to fulfil them ; we must make all efforts
to fulfil them because of we fail to fulfil them
wt will betray the conhdence and trust

rcpused by the people in us

In the last ycar, becaus of unforeseen
carcumstances, much development could not
be made in many ficlds, yet i the conatitu~
tional fielld we had made to very important
amendments—the  Tweoty-fifth  and  (he
Twenty-Sith Constitutson Amendments. By
the Twenty-sixth Amendment we have done
away with pnvy pursts and by the Twenty-
fifth Amendment the Government has taken
upon itself the power to take over peoperty
for the furtherance of the Directive Principles
faid down in article 39 (b) and (¢) without
payment of market price or compensation.
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But if anyone fecls that these two constituti-
onal amendments by themselves will lead to
socialisn and ecquality, I think, he has
reasons to feel frustrated. They may lcad to
national equality but they will not lead to
equality uniess they are followed up by
fullow-up measurcs.

Therefore, it is necessary that we take
important measures on the ecconomic front.
One weapon which iv eswsenual in that ficld 1
the woapon of self-rehance.  The last war has
taught ws a hsson, the lewson of how danger-
Qus 1t 18 to rely upon fur(“igl‘l economic anl
Therelore, we must cultivate  the halut of
self-reliance and we must make a careful
hushanding of conntry’s external accounts
It 1t the leadership of Guandhip and  his
ideal of swadeshi  that  gave us politcal
freadom,  let us hope that it as the leader-
ship of Prine Mnister Gandhi and her new
slogan of swadeshi in a different context,
which will help i the  achievement of
economic independence of this country

The President has  taken satisfactions in
the fact that there has been improvement in
the agricultmal ficld and there has been a
rse of pmduction to 108 million  tonnes of
foodgrains.  Obviously, there has been
improvement in this field, but we must take
note of the fact that the improvement has
not bren uniform throughout the country.
The improvement has been only in some
States 1 come from the State of Assam
which has all the potentialities of agricultural
development, but T feel sorry at the fact that
there has nut been any improvement in the
agricultural field worth the name in thws
region. The land reforms programmes only
on paper. There has been o proper
implementation of them. 'There has been no
impleraentation of the isrigation facilities or
of rurml electrification programmes. I feel
that there should be unifrom improvement
in these directions throughout the country.
Improvement only in one particular arca
will not help this country in tiding over the
difficultics in the economic field.

There should alw be reappraisal of the
price policy. Undoubtedly, the price struc-
turc was kept under a certain amount of
check, yet we found, s far as some basic
commaodities were concerned, that there was
an shnormal price; in fact, this Howe had
debated more than once the rise in the price
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of sugar. I ferl the Government snould take
iounediate steps to see that so far as the
basic commuodities are concerncd there is
no price rise or, if there is a rise in prices,
it can be checked and there is a certain
balance,

In the industrial ficld it is unforunate that
the dewelopment s not at all encouraging.
[he recent Ecomomie Surpey shows that the
incddustrial  development has fallen from 7.1
pereent in 1999 to 48 per cent in 1971,
The President has called for 2 moratorium
on strikes and  Iock-outs—undoubtedly, a
very lofty wdeal—-and let m¢  hopt that all
pattics and labour leaders will tey to achieve
it But, at the same time, we must be able
to generate 4 clunate in the country so that
the devdlopment 1in the industrial field does
not help a few monopolsts or few indust-
fidlists but that development goes for the
benefit of the people of the entire country.
It s on the gencration of this climate that
we tan cxpect a development in the indust-
ral ficld ; otherwise, 1 feel rven a call for
a moratoriumn on strikes and lock-outs will
not be of much help.

I am grateful to the President for making
a reference about the porth-castern region.
You are aware, Sir, the entire northe
castern region is very complex and sensitive
region.

The region 15 composed of pepole of diff
erent races  The people speak  different
dialects and languages. The people are very
senmtive. It 15 onc of the most backward
areas, Unfortunately, the development in this
region hay not been to the desired extent.
We arc grateful to the President for making
a reference to the north-castern region and
we are carnestly looking forward to the deve-
lopment works 1n this region.

Now, the optimism that was generated by
the Presadent's Address by his reference to the
north-castern region, to a great cxtent, has
been diluted by the Railway Budget which
followrd the Address. In the Railway Budget,
we do not find anv mention of the northe
castern region. The hon. Railway Minister
promiaed to us the extrosion of broad-gauge
line in this region. Rut there is no meation
whatever about it in the Railway Budget.
et me hope this reference in the Premdent's
Address about north-castern region will not be
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a mere reference but that ymmediate {ollow-up
measures will be taken for the improvement
of this region After all, the emergence of a
free Bangladesh has changed the political,
cconoraic and social complexion of the north-
castern region [herefore, the Govornment
should 1n the fitness of thungs give adiguate
attention to this region

Shn Madhu Dandavate made a reference
to the imbalance of legislatures ¢ men-
tioned that there has been a total edhipse of
opposition both 1n this House and 1n btat
legislatures Itis a fact As a person who 1
wedded to democracy, I feel, there should
be healthy Opposition  But for the eclipse
of Oppustion he cannot blame us He should
search lus own heart to find out why there
has been on echipse of Oppusition

He talked about convictions 1 ask lum
Dnd lus party for all thisc years act upon
convictions ? Is it not that hi party winch
talks ahout socialism joined hands with rcac-
twnaries m the last Mid<terin poll ? Is 1t
not that in the last clections has party tried
to raise a communal bogey of Bihart Mushim ?
After all, the common mwss of prople, crores
of pcople, which meaus ot motherland India,
have attained  sufficint pulitically  moatunty
ey can not anly lovk to the pledgrs made
but can also try to axertain the mtntions of
the partus who make them  [he common mass
of pcople mty be illitcrate but they have sufli=
cent political acumen in them  (Interruption)
May I tell Mr Jyotirmoy Basu that after 25
years of Congress rule, the prople have repo-
sed confidence 1 us and after 5 years of
Manast rule in West Bengal the poople have
rejected them ? Therefore, 1t 13 for my frunds
hike Mr Jyotirmoy Basu to try to scarch ther
hearts and find out what has kd to thar
cchipse As a pervon who has firm fath in
democracy, I feel, there should be Oppountion
But the Opposition must be healthy If the
health has to be generated, it 13 for them to
drive out the grrms of ill-health

In the last war, it 18 the combined effort
not only of us but of the Oppomtion and the
peoplo of the enure country that helped
os to win the war As [ have amd, we are
now sagaged in another war aganst poverty,
Let us hope that the combined «flort of all of
us, the ruling party which has got majonty
both 11 Parhaggent and in State Jegislatures
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and the Oppomition will help us to fight war
agunst poverty, so much so that when the
President wall debver his  Address next year,
there will be smigmficant features of achieve-
ments on the battlefield aganst war on
poverty

With thue words, I support the Motion
of 1hanks

sitwelt enfersly s (srraar) st
e, § wezafy S & sfwwmee &
gifes ®TTT 7Y g 1 IAFT gE afw-
wraw fagary, smEmaT &Y ozTEy 4T
@as 1 ¥ TR, 7 favary 39 Ay
q g g B, fmar fagd A
qEAT | ga9 AAT frar &) & fammw
gl g gn g, faas g a q
BITLAN QAL E | PH T4 & 9T Aa1ay
q7 | 9= AATIfAEY 97 wrw EMTE EAT-
qfaat Y7 sardt ®Y aA S avd i
TR A9-97 T gea W afrv ¥ @y
TE ¥ ATTAIT F VAT FT OFAT 97, TIHT
gfg %7 ofrogaar q7 fr 7 o7 SETe A
78 UF ¥ &7 a7 WTYF ®T THIT A
AT TR AT F g |;E Fraw
m oad & froso 3Wm AT g9t wAT 9%
famg™

! o W wgAT - ATl AEE,
& T 9t sqaTql AEAT § | AT ¥ O4H
T

wawfa ate®  ATAATY qEEAT TqTA
AR R ar @ g . oarw
g1 AT , ATANY AT ST AT AT
7

st el sare ;2% oF & wrew
= wury A 9 faer W @ ey
g e e ga v & ford aYe o
AAF) YR T AW AW waw A Ay
wene wmar fe gies anfiplr oY sgraer
€ WY 41X AT X W vl @ Wk
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Ff T T FEAE qEA ¥ e A
sz faerdy af ¥ a® wgar fF
sivrdy Y wfR 1 g A AR AR @
off TETEY X gwy R AT @A A OF
AATE 9T HYT AT IF AR i AR AT |
frea7 srer et gfgwr el afee &
w7 & At g€ &, faegm woee ATe-
fedrr &Y A7 ey Y e MEv A fama
& ®r ®7 oF O fAma Sify g
Uerge fefrsfaas & a3 2, o ar a9
areAT & #EATE @ g @ A\ S aIEr
Jaa ¥ 137 ot & FFH o7 IMFAT
femmar & 1 s AT fasw feegeAa A
TTE I TET R

qafA AgEw, TAW &1E §&F A4
fr @ w aga afEr & ¥} waAgA
gAreETd §, ¥ aga froamerd g
9T ¥H FeTE §1 YET FIIR H ATAT A
fom T ¥ A9 T 3w AT qwr A9
igRman AT g@ ¢ fr aEE @
aw & fr AT AW gwEE F 9y Oy
2, AT W 4T AWIETE! degasdr
® wrzAr & %fad gwrd et w5t wd-
wEAeqT §Y A F fg ¥t § o1 a7
Qe a-smavaT ¥ 1 qunERr ¥d-
SqUEAT ¥ MW §T HE o4 TEy 2 1 AR
g & o7 o agA arsrEr @ Qe
H4-qqET ¥ IWTRA § g1 FrAT 97
qatafrat 1 sfwrrr § wafs ww A
Faer It Ygaa qv afgwre ¢ 1 @
AW TF g TAAE) H-SqAeAr ALAL
gy WA A AT FROAATK T AT TGV
R m w4 feam @ o9& faw xaw
fiear o 1 g AW A AT AWTE W
qr g feow 1971 ¥ oy o= T
fir age ¥t Foowr g, sfwPrmard
wfesat ¥@ 3 wror v o § s waf
¥ ool ¥ were § Y Swg et ¥
iy &t @y fogrk e frar R @ -
fry ey e gowre amerlt & "o
N pw oW, vafeg fear Fe sl
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TR ¥ AT THAS AT FTHAT WY FT
7 A% | THI AT A FW USUT N
e & fqm g g @ SaT § gEw
gi57 ux afd ¥ A4 AR 74T qogw
agaa wxm fear | gwrd srw qued
AT A AT 1A aw Wi A d |
A7 T A TFEAT AT A%, e
g1 A% | AT AT SOTE AT BT GETH-
aT F ywa7 fawam 2, g & a9
fagars & &Y a7 7w fr fa Ao
71 feurgst /1o 910 mHo ¥ Trszafy &
Ffwwma F qug frar 399 Qg
I | JT Ho e TRe I FFTA
qATE 7 ATTY A@ fa IAHT WA AT v
27 faaft MZ anfram g g o s
A areT AA #0177 T yaeg @ froew
oy T faer & faawt e g A
arfew | afs 797 v q@q7 *7 AY fgar
ar faeggr sfaem 77 91 9 e
A ¥, SAWH FH AE FIA AT ALY
A7 FAAT FH OATE FIA ATAT AG ¥
g a #1 fow vt o7 § & gardt
qrEr T our g fFogwr steww @
9 gE STEEA %7 S feeT Ad
foraer favm 39 @17 $Y 8 5 g W
¥ ¥a7 & @rg avg Ay ferifedr o ga-
qEAT GaT g vEr ¥ W freaw ¥
F4q frgr o3 | 7= St ewAdiT -
iR v fr g wr fF 57
QT AT3ANA FET ACFA A7 A AT
v @ fr gy Awwe gTew adl,
AT U ATHEAT @), T 9%
#frer AW @ (Wwww) IR
wy  (wwwm)

SHRI JYOTIRMOY BOSU (Diamond

Harbour) : Lowcst in the world-73 dollars .
(Interruptions)

SHRIMATI SAVITRI SHYAM : I am
ready to argue ..

MR CHAIRMAN : This is not the place
to argue. Kindly address the Chair.
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SHRIMATI SAVITRI SHYAM : I say
that the national income has increased. If
he contradicts me and says that the national
I come has not increased, I am prepared to

argue.

&t aaefa wERE, AR W H F7
¥ &7 ¥ qga ¥ gaw | Ayafrs &y ¥
FH FH GAT I FARIERA F TG
wrad gt A1 Iey g Uy ArA-
ot 71, TRt wEw a@r 0 AfEa
w¥ gy arg & &7 avdr § fr e
TJA & Arg 99 gATR AW § feedfy A
Y, FFAEAAT AT TG oA wTWT A
WYY | AT ZATL 3 H 9 §F FUAT Iav
A SEH T AT FT FROAT AT AT
ot a%ar ¢ i fra @ awre § TUEw
A FTHE IR M T F
T duTy TR W H R AR A
#Y qré focet &, feedfid) fraet &, aready
@At & F9A1 H AR FAAT F TRAl
¥ goat # foverar Praeft &1 g@ @ &1
#1¢ dwifaw sgea™ ar dmfas geTar
AR qrg Ad g .. (Seem) ..
X FrAEFEN T A w1 8w s
qrf #1 qF AL FT ATT AT AAT T
#ez faemr @ o%Y 7as v Ed A
&1 8 1 & AT § fadgs s s
g ¥ ag Sodemr ST A SEW 43T
TOHIL H9gAT TET §  AqA 57 FT FWY
A% ¥ el F1 2w F 53 § A7 3%
FIOT HEWE & | TG /1 AT AW AT
X & | o &x # g7 F7 qAv Aga
@ sramaw § g I T & A
TR T g1 gawr oforw qg e
fr ori w1 amare fadm & FW S
9 o wEem A I W 9T g 47
FG AT ¥ 99 T NFT FHILCH a9
e fora® 7z ga @9 § o F1 &T
gl FTET o Ay feaer ganfaws
WA I T AT # ¥ v omR
wifgg @R ww I & wed Fraf

_'-'ﬁ&it&srﬁirmm wfee) #ﬁrhw-
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& oY ag o § Trarevon ¥, fawre &) fEw
ok dm W dwifawt atr andferza wr
T qgeT A, a1 gAR q@ -
fafrgfea afadar #r st g0 o §,
qAaF §, O &, ag frdr ga% gov & A
fasrdy « #r qaraandy @ A AW E AR
qAIRTGAE AW A AW §, gL 9E ATE-
fezg &Yt Trarenfasg w1 AT
ar | F1F ®v grdr freard 9a% H9%
g zfafrefes afadw & 9t adh)
Afss ol g qeard ¥ v fv ardo
To UHo UMfaATT # =i Frwer 91
Iq AT F Y AT T {F ATAT
¢ Foifs SEf 1 ag g W0 & fad
g gumdr & & g% faars ad)
g, afra & szt g fr @ 2o & dwfas
AT TeraTfoeey 1 39 gfer & Rmar
aifgd f& ga%r w9w o gy @
T A AW A q@d g oavdr , g
I A g, AR A ¥ g, A s+
Freaml R g oar fer =g ¥ @
% faar gava w1 a9 avar g

16 hrs.

g g ¥ a afedy dar w1
of s gfear afads & we a9t
gfere afaw &t oz & 97 @ §, P
I Wt FamrAar feward |Wr R &
qgrr et § fr osmfaz s gfear
afads & Ay v & gad 4feE,
oF-wqar A wifgd | AT FET gy
HTAEF ¢

FfY @t sl & Gfwdz A
Ty g agy Wl g I WA
qa §1 {w w7 wifs fggeary g &
T T & JoqosTo F o F Slw #T 1
To UFo AYe ¥ &3 FT TAN FHA WA

®Y eary fearA wY aevaw oY 4 ) ¥

o ¥ fwfr freoft §, vl wgfe

froh 3o e v qut ot row
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g€ 1 & aft aww ar§ FF wET w@r Hrow
oy | Q&7 Ay & 5 awdaT  qifeer
T grewr uftwt & ot growmw &)
tur wat & fF €W X Wi & Oar
gwer & fF ag @@ gu ewT @1 e,
EYAT WATA ¥ A ST AT
T AT TR AR WA IFHT 3| gaw
& am & w5 At fgrgen & o de
gl & Sud A gawr A froamgg &
foeidg 39 &9 & aF Irardy § FF aww
T FAA FATT A1q femr 1 &fEw ferar
gwET AT AFETAEy A A
a8t AT T F A7 g Frwar v Ay
1 FXET T W Y g T@AT qMEA
& | &SI IGRT oY A1 v § ot
ga At & i Tl wifed

wq WHUF wex FEAT ATEAT g
ITSUT & A/ AL FE T UF §F B G
T § | AN FEHAT FrenfeanT gAr
arfg | TG Fw-wdfa gwAr § ogAw
Far 5 U A wEEY 47 SyA4T AR HT
HW@T | WUE I FERT HT AW B, BN
Y AR AT g & oAw T
ATH!I FT T9UT AT FFT AT 7 AR
TIEY B AT § wqy FF, =7 Yoo T AR
*qar SYeT & | AEETT B 77 Ter Ay
fr frg am & fod soar w@ar 91X a
g7 fraT 9T, T WY T T A OE
a<e o) g dea & R AT s
et § oz gad av% g8 AR oA
et &t & 1 A A grr e 1

Wt guw T (qTe) @l
gy, WeTer A# AR & o gy
Tk § ) oo waw fafes wnd &, 3T
wrq ¥ Ivard) arAeed  aar gfaoredt
wiafparendr ared A frwr wwa }
dvfrgar oY grewarfyear | fegea &
wrreew waqr § a7 et wod F w10
et § ) Wit i gat faere frar § &
o s ol 81 S e f fe
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T AT AT awar &1 faww
AT OF a7 g A8 wle® o s
A aferft qqr at SaTe S oamy
TWRE I A SE ag Aev 2 ow
qF WA Pem A qFr A GR ¥
GIeT ATTHT 97 WEYF  AE FF
A i ¥ sqer W gw &, awaw
ATeT ST FT T QO AEY AT 4

AT TN gFRTC ALY farar o gwar
f 2 & 7ot §, Y HEgd @y i R
%9 ot wHTC A AT s gwar | afew
¥ HEng AT Al & Fvow v §
q T ZW AT AAT TE T T | g
T ¥E AT wrar e fE ogmR @ A
fawmd a5 T € I T A o
HFE AT & 99 AW g & f
1961 X 1970 & fiw ¥ 60 wfamer
qzmg It ) AfeT ga% ao @9
FRAMT & 0 FF I1 N wogc §
IR FIAT ATIET HTT oY 1948 F
1417 5~ 41 a7 1968 ¥ 3357 2224 %o
7 T )

§ gvrn wrgmr @ fF fam s
A HFTE T3 37 LY qogd 7
1T A @R AE AU w) wgmg
T3, 70at ¥ A9 wIFME AP AW IAET
ThzT # aFT T & a0 A8 ? g af
@ fegema aqr W, s @
AT ¥ G TS FT wFar | AT s
T FHAE AT FATT RS grar
qagA AT Earaare 9, AAnnd Y &
A FTAT AF JTH AJT {, AT AvAN FIATY
FTIF FE w0a # AT ¥ A
¢ 3% a7h gardt gfee ol | &few am
ar ¥ gg ¥dr arsd & Wy fafge g
& 9T sveaer 1 @y gu € ag fafew
g § AP WTATE W, §8 gonrardy
oFT A AR AreEA ¥ gz 43 g0
araer & foerry sgw v § wte AYe-
gx o gt A &1 o TF ITET AR
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[= g wrm]

T T aw av g few ww ¥ s
FL f5 o qrxr o # 39 A
) wqraaT Fefr formd ww e @nfu-
W9 & 9TY &TT &Y gAY ! A SATOHATT
Y iy A & e H aw
Fgar a4 ¥@ar g fF sama §F ax
¥ firoae ok & § waAr g, s E
qit Fiwel ¥ ggAr ¢ fr S #
firaaz o€ & 1 gwA ag Avar & e g
Fet W #, 7w wras g, 5 foaa-
&rf ¢, AFEE @7 arEwETEg 2,
weg-fagent &, smwmEEA @ et
aFoqar &1 W AT AT A A
gwar g ?

vy " 1 ZHAT ;g £, 99N
fawas war &, TRy f& sf=wr ot &
¥ T1F TH | R Y ¥ A AH
g sy v § 1 wiad sf=orofr &
w arq ¥ q09t 7 fagam fean, oD
g ErMt + g Fr€ IAT1 TR G AT,
Ty AT AL 9T, OF qreAtanar 4v
#fira ET #1 g7 9N F 9gH W S
arEAT 1 % AT FAR AR F A9 97
gray & arw wiw wig # 2w witw &
At qv A1 @i F e #toery g
2 W AT ¥ 3g ad § vim
agt =g fr @fawr sy &Y, afes o
ared & sy ofmmdt Fgar =nfed
g g ¥ wat & ofr farwr afr
THHT AF FIEICFT sgT AT § AT
gwe! a3 ot @ B avan @ area
& F9¢ W sy wnvar awdr &, & g
AT 7T E |

oTe AT FfEqEHr ATHAT T
€Y gam, a7 qfere o get g &
et A e sy a1 AAFT T FO
ot gavr #17w a7 & B gwrw
giut tw afemlt wfeal
qrar, ag afereh afedt &

%,_aa

-E-

=T
faw
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AT JSTT & | ATH wrav o €7 dav
g1 ? g Afwlt A w0 ¥ o
grar Y gfeemsir wferai et ¥ sww=
gt § gawT w1 g & gfes arfire
T oy & fast @ &

AT A AT PR ST § g%
ar ¥ fegeara # AL AL QAT
&3t 8 Br zm arewarfas @eary ad
A, AfFA BT A0 W7o qHo Y AT
7R ? onfaw 3w 9T dgw smA W
1€ adar 2 av A4y 7 ag arw gr-gr
=1 ¥ faum w7fen o @, A aAr
T ¥ IvF fawg wawr 4@
wtfed | & Fzar stew g fF @
fegemma & 1 7Y @ W o@w wra
qzr gyt 2 fF Z9 &7 woEw ¥ A
9799 AE F7 AT, AfEw @@ A
Al 0T BT HFW S ? gH g
& arg udfr arfeat 617 geqrat wv gwe
FAT P 17 a8 FTR SR waw
IS X A &Y gwar | AR www
arAT ATEHT FAT AT qrr AE o Owar
BILRAFMHAamr aqar ¥ & srrar
aTEAT § fF A & 9w A ger H
BN AT A% A P @ 7

g9 AT ®1 AT Arfagt § IAW AN
qarafaat & o7 fafgr gt ¥ § gomar
2 fawrd § g oy w1 famor gt
?) e S aea giar 5O ¥ fag
AT FATY Ftw AT § | Afzhy o)y sy

aiw fear § 1 ggrei 9T ey wfemy WY .

aied § | afer ot fawrk & Frg anf

wrtm&-rﬂm%irmimgn
0% O v9 vl ¥ genr w@ amr
& oy wrger § R o anfr & o
farereor ot st WY rfirelt wong & v
§fr e g frgs anfte wliy wreft
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A fourd & frg qrlt frer &% 7 ot
‘whfrE g A W wTRI W @
qTAY AT & YT WY QYRR qUT & @
Y wofY ety & a3 &, faw
qrE AFT TEA § IAFT LY a2

@ ara AT F AT AR
TAar . qfq w1 qrEeR aww fEEn
affmwn o A 2 fF Al F O
Wt q=e a7 Sywrs; wEM TE R oW
e I T8t g€ °r AT PRy amer
TAT § FT IR FeH AT IqAE WA
T & a7 wE ¥ ? s ww Iy
®t wftq frm o e 2 oGt Fmoaw
it gfeas adm sREr w1 A aidt
§ * wr gfm vl sy WY WA &
for aveft 2 7 Ay sty 30

fifear a7 & gw FAA &, FA
@M A Ew W &) afer 3T A
T qrAF ®Yq o 7 A w s
¥4 g9, A HOT UE AT qATAT
farg =TT geT & ¢ W17 T qTAATE FATE
TEE ) AW AW FA A& gEE FW
T @ &1 AfFA ¥ ST SIREAT g
fis #9737 QAT AT AT AT aT
AT foergr garm at 3o AT £ @ A
IST AFT &, TA® AAA W W ATAE
farg oLgT g & 1 ATTA I W qAWAT
T vy fEar § A2 avgatas AT
®1 wrr faey Fraw & mEome R TR
Ry gE fwmar 2
AToX ey oF fF o AT & 69-
wer ¥y ¥ wr@ gare gom o Al
vyt Frormal 93 A w9 T
wef W & g A o AT F AT A
frger wit g ag v @ I AW R
Ry & oY wlhw v &, I I TEW
1 wlvwr war g, Ug W WA O
T § 1 wrey qF 7w @ &) §TH
ey ¥ o wgwTl ¥ oy T ¥ R
. urew 3 ity sefiey wrern wia @ &
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9T § TAF JAANHT 7 a8 3578 TIaATC
R wwEr ¥ 2247 wav g, g o®
1451 TrA7 & 4Yv w9 7 1927 AT
2 W arER Fqar AT R Fr e
oy ot frar rdw 3w 2

TR AT ARTIAATET A4y w7 AR
M7 w9 &) Aafer Iy fg ag
arasa® § fr dwfew a1 qzr faeor
&) M W @A77 37 SfFaT &
? foast anr a% o gw gEw ad ww
2 [ o & ofem oifafmm a gy o
F=% &1 | w1 fegrata & fAd e
£ a1 TTHET § IAwT AY weOyw foerr @
af it ararer wger & 3w WS
FE ARAT FATAT &, IGHT AT TS AAAT
STAT & | WEAT T AT F, qAq w7
T T qER ) d7 Tt S ow
A% AT EFr ) G FEa 2 5 oSy
T ¥ A ANAI G AW R 1T I
g7 AR ot oA g AP &
At g fr oww oWt [ F wawmn
=FTFWATAT &7 JTAT, A 25T KT HYAT 2
g, 77 Jwan e g o 3w ¥ e
TATT FATT ATAT & g A #/T 3T A=A
T FOTI | FHITAT AT T T I § )
e ArAT ST AsT a9 F o ozz
a&{r g & aqsa 7 =fwaE w1 owmaEr
q27 21 | AIFAT qqT HSTONF Guroang
# &aw 7 & fagaz 3gT wsh
ST SAIAT FT WA T TE E, qwwr
45 w94 & fam W AT FZW I
L el

FF T AT O TET AT WA
#Z @ ¥ fF 22 A+ qr W W
gafan g7 arT g @ wfr fegmm &
a faar feve qrr &< & a7 fager
D g ! e e afor e @ @
e i few g7 8, ¥ e fao
faedare & 7 ST ATH G FWT A0AT §
fr mra-ty ¥, fR-E eqrAl # W g
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[ gereer s}

gfee e AT & wie 7@ @, sewars
¥ar & afr aff W)@, IRT Jaw AT
AT & &1 A FAE, O wwer AW
fraqg? scfamr F o & argw-
= gfeada adf ga &, o s A9 e
qr 2 ? W H s FQIA AT B
¥ g € ¢ A gaHT QW fRw qu @ ?
7 59 gaar foedgrd ¥ 7 25 Tt
¥ gAY ATE 7 argg § A d7w w7
few & 1 Pvar st & @ g1 FEgAE
wTgaT £ f5 SEdr FH FW &7 WA
faer &few #rq It faerar 78 0

o & ¥ gaar g1 A g fF
HEaiAT guraaTg ¥ S w1 fagEry
9 1, TA% fay ag sawT g v ogw
wfawrft aferdi 9T #1q 9rq, a1 fagwan
RN g w9 OF § A
afes @R g W 70 g wer &
g9 ¥ ga S agr feo ot & aren
THTAT TS §TT & 4] FGT {6 gAA
tw Wt fom Afes aF g0 9T, 99
wfod aF g9 ¥ gH  ATETHAE
® &

T sfaamen & fa7 aen &1 A
# vk § a2 forawy Free 7 € A
g Forrm § ¥ areTe @
aw o il fordard fegem o &
fegem & foe gy 8, &AW, W
a7 € § 1 st g aisft #y o A=
ar ¥ syar Prar @ saR WO Al
W # A g arg § SR WOH TEW
g frgnlafmag af § Al
oferar & g=7 A gAT T T
St T 7= gvar §, A e
WA W 72| AwOET Ay I N
W ruge ww A w awNE ™
Tw W Whme gnt enfamw &
foome §)

% ogw § 5 dw @ O @
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FET H, domr F qemy # g @
faereor & qrad #, difer ¥ R WA
¥l & vem gor¥ wd A Wy fafge
g §, foad gz & e § s
ga= faar srq 1 YAv T A qE AT
T R |

SHRI VAYALAR RAVI (Chirayinkl) :
Mr. Chairman, 8ir, I am very glad tosup-
port the motion before the House, but I do
not claim that the Address of the President is
presenting a vety bnght  picture cither of the
past or of the present. But I do feel that the
President has tricd his level best to project
the problems which we faced last year and
whatever things we have to do next year. In
this context, I have to appeal even to those
including my friend Shri Jyotirmoy Bosu to
extend all ro-operation towards building the
nation which we are trying to build after the
war,

When [ was listening to the speech of
Mr. Dandavate, I found he was complaining
againt the majority votes won by the Cong-
gress in the recent  elections to the State
legislatures. His complaint is that there
is no oppsition party here or in the State
legislatures. Where the majority has been
returned by the Congress. But  what
happened in 1967 ? The people of India
had given a large number of scats even
equally if not more than expected, to the
legislatures in Bibar, Uttar Pradesh, Haryana
and in many other States, to the other par-
tics. But what happened and what did the
Oppusition do? With large number of seats
in the legislatures, they started capturing
the scats from the Congress side and we
saw the spectacle of Ayarams and Gaysrans
which, I must say, brought ridicule to
the States and their legislatures in the
country. So, when the people returmed
them in large numbers to the legislatures, the
Oppotition did not play the role of the Oppo-
sition but they tried to play the game of defoc-
tion all over the States and tried to keep to
power through defections. The people were fed
up with that kind of Opposition tactics and
that is why they have been rejected.

The other thing that the hoa. Memnber
complained of is that the Congrems party
obeyed their leader, It is true, We canmot
afford to be a party with different Joadens
going in differoat directions. I nis glad that
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Mr. Dandavate has no complaint about the
leader as such, but he stated that his compl-
aint is only against the mcthod of sclection.
But we cannot help it

Coming to the next point, I have said
that we are trying to build up a nation after
thr war. War is not a pleasant thing. It is
not a war that we wanted; it was a war
which was thrust upon us. The casualtics
were very heavy and the burden on the coun-
try and the people has bren very heavy. Last
year, the President said many things which
we were not able to fulfil, because we had to
divert our whole attention to the rehabilita-
tion of mlhons of rofugees ronsequent on a
way  which was thrust upon us. We had to
repatr everything which  we had lost, So, the
President may not have been able 10 project
a bright picture, in fact, he has already said
in the opeuing paragraph itself that the libe-
rty of 75 million people were at stake in
Bangladesh, that ten million refugees had
come here and that we went to the aid of
Bangladesh in defrnce of human frecdom. All
that has already been mentioned in the
first paragraph wself. I do regret—l do nmt
know how the President could have missed it—
thut he did not mention anything about un-
employment in this country. Of course it is
not a problem peculiar to India alone, Itisa
problem for every country in the world. Mr.
Bosu is laughing; 1 have read that in Europe
and even in America they are faced with un-
ermployment. But we must have a phased pro-
gramme tu fight unemployment, step by step.
Unfortunately I do not sec any such thing in
the President’s Address.

Tt is & martter of gratification that we have
achieved food selfsufficiency and we have
stopped imports, in fact we are trying to ex-
port now. ] compliment the ICAR, the scien-
tists working there and in other imstitutions
who did a great deal to achieve self-sufficien-
cy. But what about planning. Yesterday, I
had a discumion with the Food Minister.
While there is enough food in the country,
Kerals did not get ricc because there is no
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Every tenant, every Kudikedappukaran has
got the right. I know that the legislature in
our States are dominated by rich peasants
who object to land ceilings. With family as
the basic unit, the land ceiling must come,
1 believe the President and the Government
must give a lead to every State, The Presi-
dent has said that every State must press
forward with these reforms and the poor
tenant must get the land so that he can cul-
tivate it. Land bulongs to the tiller and must
go to him. I hope Kcrala’s Iead will be follo-
wud by other States.

The financial institutions, the banking
institutions have become institutions of corr-
uption. fnmv State I am told that when a
man who wants to start a small scale industry
goes to the bank to get aloan the bank agent
and staff ask 5 or 10 per cent commission,
Nationalised banks are meant for some pur-
puse and that purpose will nut be achieved in
fact that purpose will be spoiled by the
bureaucracy working there.

We are lacking a committed civil service.
We make a programme and it goes to the
Secretariat and is processed through the ma-
nuals, rules and regulations and ultimately
gets scattered into picces The public servants,
Secretary, Joint Secretary, Deputy Secretary
and the Under Sccretary—are not computers;
they are human beings. Their attitude will
defitely influence their decisions, At present
their attitude favours the rich and not the
poor. As T[sajd we do not want coraputers;
we want human beings who can sense the
feelings of the peaple.

The President says that a scheme has been
approved to provide central assistance for
providing house sites for landless rural
workers, It is a very good idea. My state
came forward with a big proposal, with peo-
ple's participation, Two million  students
offered their labour for many months to build
one lakh houses in my State. Itis the biggest
programme with people’s involvement. In
every Panchayat we are building a hundred
houses. The Kerala Government made = big
programme and we prepared a project report
and submitted it to the Centre. Government
officials and the Minister here have been
saying that no State is coming forward with
a big howing programme. My Statc has
come forward with people’s and students’
participation with manual labour, On May
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Day all the workers of my State, every fac-
tory worker and cvery agricultural worker is
contributing his salary to this big scheme.
Thexe is so much of people’s involvement, but
the Centre is thinking whether it should give
any money or not to this programme. That
means that there is something wrong some-
where, It is because there in lack of imagina-
tion on the part of some people. This happ-
ens because we do not have a committed
civil service.

Many of the officers in  the Secretariat
may not have scen a cocvanut. [t is a rare
commodity, but it is used bv a millons of
people. Are we expecied to help monopolists
like Tata and Lever Brothers, or the poor
farmer in the State ¢ Copra price has fallen
like any thing and my State s losing every
year Rs, 90 crores. This money is not guing
to the poor people or the Guvernment of
India, but inte the pockets of Tata, Lever
Bros. etc. This kind of situation cannot be
allowed to enntinue. We made represcutations
but it has not been heeded.

There is black money in rubber, in the
Coir industry and the cashew industry, Llhere
is complete econoniic depression in my State,
Woe are speaking of cquality of the States and
the prosperity of the country, bur when
sorme States are suffering, the country cannot
have any prosperity and we cannot achieve
anything. Every State has got its own pro-
blem, and they should be secn in ther pro-
per perspective, and solved by the action of
the Government.

Mr. Bahuguna has visited Kerala, and he
must know the feelings of the people there,
1 request him to see that the Crossbar Swit-
ching Equipment Unit is given to Kerala
a8 Shri Srikantan Nair has alrcady stated. The
decision Instruments Factory has been given
to Kotah, We have nothing against Kotah,
but the Managing Director is a demagogue.
They are making assembling plants, not pro-
duction plants. We demand a production
plant. They want to ssbotage the programme
in our State. This should not be allowed,

We must have a programme with more
employment and equal treatment of the
State and also a committed judiciary. Then
ooly can we implement whatever we want.
T hope Mr. Bosw's pacty will also cosperate:
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Ido agree that violence should not be
allowed, but they started it and they are
getting it back, My colleague Shri Rama-
chandran, during his clectivn campaign, could
not gu to certain areas. He was pushed back,
slippers were thrown at him, and he was not ’
allowed to speak. Two workers have been mur-
dered, and the CPM M. L. A, is the -first
accused. This should not be allowed. They
should accept the defeat in a sportsman sparit,

16.30 hrs.

The lok Sabha adjourned till Seventeen of
the clock.

The Lok Sabha re-asyembled at Seventeen
of the Clock.

[MRr. SPEARER in the Chair)
GENERAL BUDGET, 1972.73

MR. SPEAKER : The Hon. Finance

Minister.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : Sii, 1 1ise 10
present the Revised Estimates for the current
year and the Budeet Lstimates for 1972-73.

Feonomic Conditions : I971-72

2. In many ways, the year that is now
drawing to & closc has Leen the most event-
ful in our recent history. It began in the wake
of a clear cxpresuon of the will of our peu-
ple in favour of a bold and radical pro-
gramme to promote growth with social justice,
This verdict has been reconfirmed decisively
in the recent Asmembly elections. But the
beginning of the year also witnessed a reign of
terror and repression in East Bengal. By
November 1971, some 10 million refugees had
sought shelter in our midst ; and be stinted
no effort or resource in looking after these
hapless and heroic people, Despite this mas-
sive influx and the cost of & war, which was
not of our secking, we decided not
delay or postpone in any way the equally
uwrgent task of development and pocial wel-
fare. Instead, wec sought to meet the addite
ional burdens by two supplementary instal-
ments of fiesh taxation, by grester mobili
zation of voluntary savings and by & weritieed
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drive for economies in non-Plan expenditure
and speedicr tax collections.

3. Abave all, we met the challenge by
drawing on the strength of a united people; and
it is possible now to look back on the events
of the past year with a degree of confidence
in the economic sphere as well. Despite the
extraordinary sticsscs and strains which were
compounded by natural calamities over many
parts of the country, it should be possible to
end the current fiseal year with our torcign
exchauge restives more than intact, Govern-
ment stocks of fuodgrains of neaily 8 million
tonnes, the grneral price level reasonably
stable and a defict in the Central Budget
significantly lower than what onc might have
apprehended.

4. To some extent, the events of the
past yeat will continue to cast then shadow
over the cuning months as well. Honowable
Members would appreciate  that we have to
assist the fnendly people and Governmeut of
Bangladesh in their immediate task of recons-
truction and rehabilitations. To the extent that
we have drawn wpon the accumulated stocks
in the economy and there has been unnsusl
wear and tear of our productive assets, thes
will have to be made good. But above all,
now that the rcfugees have been able 1o
return  to their homes, we have to redircet
ovur cnergirs ncrrasingly  to  satsfv  the
aspiration of our own people. While the
resilience and  strength displayed by  the
Indian economy can give us confidence, there
is little room for complarency.

5, Economir conditions in the recent
past contain many pointers  to the arcas
where further sustained coffrt s necessary.
These have been dealt with at some length
in the Economic Survey. The rate of
growth of the economy has slackened in
1971.72. To somec cxtent, this is understand-
able as the high rate of growth in the pro-
duction of major cereals in eaclier years
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vegetable oils. There are encouraging signs
that mnany capital goods industries and those
producing important intermediate products
have their order books full and are main-
taining a satisfactory rate of growth in pro-
duction. DBut herc again, progress is by no
means uniformly good. Quite apart from
tackling the unmediate problems of better
management, greater capacity utilization,
wnproved raw material supply and industrial
relations and a genetal environment of more
active demand, we have to expedite the
creation  of additional capacity in a number
of vitul areas, including the generauon of
elecuicity and  fertilizers and  steel where
bettar utilization  of existing capacity alone
will not sustain demands for long.

6. There arc alsv other trends which we
cannot  wverlonk. While  imports, other than
those of foudgiains, have increased rapidly,
this cantot bu said of expoits. As a result,
the ttade gap is bikely 10 widen appreciably
in the current fiscal year. The warious pro-
grammes for promoting  social welfare which
have been taken in hand over the past two
years have yel to wather momentum. Again,
despite snnie signs of  improvement, the level
of savings aud 1nvestment 1n both the public
and the private sectors is  inadequate to
sustain a satisfactory rate of growth.

7. Ths sitwation must be rapidly trans-
fimned if the objrcuve of growth with social
Justice and self-reliance is 1o be rralised soou.
Nor is a 1easonable degree of price stability
possible without a repaid incrcase in the pro-
duction of the basic necessities of the people,
Uip to a point, and indeed tv a much greater
extent than is comumonly realised, growth,
social justice, wlf-reliance, investinent and
mobilization of rewwurces are all mutually
reinforcing processes. We have, however, also
to quicken the pace by appropriate changes
in budgetary and other policies. It is precisely
in order 10 bring about such a coordinated
and concerted approach to our economic
problems that a Cabinct Committer on Eco-
nomic Policy has been recently set up,

Revised Extimates 1971-72

8. Coming to budgetary developments
during the current year, 197172, Honourable
Members would recall that the provision of
Rs, 60 crores for refugee relief made in the
Budget last May had to be increased subse-
quently on two occasions making a total of
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Rs. 360 crores for the year as a whole. Agai-
nst this provision, actual expenditure is now
cstimated at Rs, 325 crores. At this stage, it
is difficult to render any precisc account of
the aid pledge from abroad which will ulti-
mately compensate us for the expenditure we
ourselves have incurred. A significant part
of the refuges amistance received earlier or
in the pipeline is already being diverted to
Bangladesh. But on a rough basis, the budget-
ary outlay of Rs, 325 crores may be offsct to
the extent of Rs. 120 crores by assistance
received from abroad.

9. We have already made a sizable be-
ginning with assistance to the Bangladesh Go-
vernment in the current year iteelf. Inclusive
of a cash payment of about Rs. 20 crores
which is being charged to the rchabilitation
budget, the commitment so far made for
amistance to Bangladesh amount to roughly
Rs. 130 crores. It is our intention to provide
for a total commitment in this regard of
Rs. 200 crores of which Rs. 82 crores might
be disbursed during 1971-72 and the balance
during 1972-73.

10. Defence expenditure for 1971-72 is
now estimated at Rs. 1411 crores as against
the Budget provision of Rs. 1241 crores, i. e,
an increase of Rs. 170 crores. The expendi-
ture on natural calarnities relicf at Rs. 90
crores would also be higher than the Budget
eatimate of Rs. 50 crores.

11. The actual trend in expenditure on
Plan schemes during the current year is a
mixed one and some shortfall in Plan expen-
diturc cannot be ruled out. But there is
reason to believe that the shortfall would not
be as great as in the first two years of the
Plan. The implementation of important pro-
jeets in the steel, fertilizer, petrochemicals
and atomic energy field has picked up
momentum. This is alio true of the pro-
grammes with an accent on sucial welfare
which were started in the 1970-71 Budget.
But the two major programme for employ-
ment in the rural arcas and for the educated
unemployed which were intenducted in the
Jwst Budget could not be given proper shape
for some time ; and actual expenditure is
Kkely o fall short of the Budget provision of
Rs, 75 crores. Once again, our expericnce
in the current year highlights the fact that
the momentum  of progress cannot be kept
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up merely by provssion of finance. Timely
preparation and sclection of projects and
speedy implementation are equally important.

12. Receipts under Income and
tion tax are now estimated at Rs 83 crores
more than the Budget Estimate rcilecting in
the main the efforts made towards speedier
tax collection. Union Excise duties will show
only a moderate incrrase of Rs. 31 crores.
On the other hand, Customs revenue will ex-
ceed Budget estimate by Rs. 118 crores reflec-
ting primarily the spurt in imports.

13. Receipts from market loans also show
a substantial increase over the Budget Eati-
matc—the actual realisation being Rs. 204
crores against the expectation of Rs 168
crores last May. The nationalised banks have
continued to make excellent progress in
deposut mobilization ; and the Life Insarance
Corporation and the Provident Funds have
also been able to mobilise more funds than
was cxpected earlier.  This has greatly
facilitated market borrowing by the Centre in
the current ycar. Collections under small
savings should amount tv Rs. 210 crores
against Rs, 180 crores assumed «arlier.

14. The overall deficit is now expected
to be restricted to Rs. 385 crores. ‘This
represents an increase of Re. 152 crores over
the Budget Estimate. An ancrease an deficit
of this order cannot br conteruplated with
equanimity in a normal yerar; and s mone-
tary impact even in the current ycar was
held in check by the policy of restraint
followed by the Reserve Bank., But JTonour-
able Members would, T am sure, appreciate
that it has to be judged against the additional
liability vn account of defence, refugee relief,
asvistance to Bangladesh and natural calami-
ties. Expenditure on these four items alone
i1 now expected to be 1888 crores as against
Rs. 1351 crores envisaged last May. Ewen
allowing for additional exterual assistance
for refugee relief, this represcnts an increase
of Ra. 437 crores over the Budget Estimates.

Plan Outlay—1972-73
15. Sir, I come now to the

provisions for 1072-73.
impezative need to accelerate the pace of
o
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Central and centrally-sponsored Plan schemes
from Rs. 1455 crores in 1971-72 to Rs. 1787

» croves in 1972-73, ‘This increasc of Rs, 332
crores or by nearly one-fourth in a single year
represents the sharpest step-up that we have
attempted in the Central sphere over the
past 30 many years. The increase in Plan
outlay is spread over virtually all the sectors
of the cconomy. Agriculture, Community
Development and Cooperation account for an
increase of Rs. 23 crores; [rrigation and
Power, Rs. 18 crores ; Mines and Metals, Rs. 23
crores ; Industry including Petroleum, Che-
micals, Steel and Heavy Engineering, Rs. 44
crores ; Shipping and Transport, Re. 30 crores;
Posts and Telegraphs, Rs. 14 crores ; Rail-
ways, Rs. 8 crores and Atomic Encrgy, Rs. 30
CTOres:

16. By far the largest increase is being
made in the provisions for those scheinrs
which combine an clement  of social welfare
with future growth potential. Taking all such
schemes together, the Budget provision n
1972-73 would be Rs. 240 crures as compar-
ed to Rs. 130 crores in  1971-72, An impor—
tant innovation relates 1o a new Jump-sum
pravision of Ra, 125 crores to eover the re-
guircments of rural water supply, rural home
sites, slum clearance and improvement, pri-
mary cducation and schemes for the educated
unemploved. Since there are wide differences
in the requirements of different States of
these essential amenities, it » felt that a lump-
sum provision of the nature would make it
rasier for us to make an impact in cach
State in the field where such  impact is mast
urgently needed.

17. There are large disparitics among
the States in terms of corolment of children
in achools in the age group 6-11. Expamanm
of primary education facilities, particularly in
the backward arcas, will help correct regional
imbalance and will also provide scope for
larger cmployment. Of our 560,000 villages,
some  130,000—or almost 25 per cent—are
cholerssendemic and guinca-worm infected
areas. By tackling the problems of rural
water supply in these disadvantaged arcas, it
should be posible to contribute substantially
w the well-being of the rural people. The
provision for rural home sites should help
particularly landless Iabour. In some States
the nted would be 10 concentrate mainly on
slum clesrance and improvement in congested
urban, avcas or on schewmes designed primarity
o provide ‘eraployment to the educated.
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18. Among other schemes, the budgetary
provision for the small farmers devclopment
agency is being doubled from Rs, 6 crores this
year to Rs. 12 crores next year and for margi-
nal farmers and agricultural labourers from
Rs. 3 crores to Rs. 6 crores. Similarly, the
provision for special nutritional programmes
for childreu is being increased from Rs. 11 cro-
res. Programmes for dry farming development,
rural works in drought-prone areas and the
crash programme for rural employment are be-
ing continued wilh a total provision next year
of Rs, 72 crores. It is our hope that in the
light of the experience already gained and the
assessment recently made in consultation with
the State Governments, it would be possible
next year to utilise in full the provision that is
now being made.

19. In addition to the provision made in
the Budget, resources are also available for the
Central Plan from the internal sucpluses of
public sector enterprises and by way of contri-
bution from financial institutions. The internal
resources of pubile sector enterprises  which
would be available for the Plan are cxpected
to increase from Rs 233 crores in 1971-72
{Budgr Estimates) to Rs, 275 crores in 1972-73,
Other resources available for the Central Plan
including borrowings from financial institutions
and contributions by the Reserve Bank from
retained profits ete., are expected to increase
from Rs. 135 crores in the current vear to Ra.
245 crores i 1972-73. Inclusive of Budgetary
provision as well as internal resources of pub.
lic enterprives and other cxtra-budgetary re-
sourees, the towl Plan outlay on Central Plan
schenwes is thus expected to increase from R,
1828 crores in 1971-72 10 Rs 2307 crores, i. e,
by Rs. 484 crores or by about 27 per cent.

State Plans

). I am happy to say that there will also
be a substantial stepup in the Plan outlay of
the States. In the light of the discussions that
the Planning Commission has already had with
the Statc Governments, the annual plan out-
lay of the Statr and Union Tefritories for
1972.73 is expected to he Rs. 1666 crores as
compared to Rs, 1440 crores in 1971-72. This
includes a provision of Rs, 782 crores by way
of Plan assistance from the Centre to the States
and Union Territories. Honourable Members
would also note that substantial part of the in-
creasc in the Central Plan outlay is really on
schemes which are initiated and executed hy
the State Governraents themsclves.
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21. In addition to Plan amistance, the
acheme of special accommodation by way of
loans to thosc States which have substantial
non-Plan gaps will be continued ; the provision
under this head for next year is Rs. 130 crores
But the State Governments on their own will
also bave to mobilize resources on a substantial
scale 1f the Plan outlays now propmed for them
are 10 be implemented without recourse to
overdrafis from the Reserve Bank. As the
house is aware, the Minister of Planning and 1
bave been in close touch with the States in thus
regard. I am well aware that thar are genwune
difficultics in some States in hgudating past
overdrafts over a short period.  In recogrution
of these dificultics wr bave arranged, n con-
sultation with the Planning Commssion, that
such States would not be called upon to hqui~
date thar existing drafts liately but
would be asked to repay next year only 15 per
cent of the estimated uverdrafts at the end of
1971-72. The State Governments have agreed
to take steps to reduce the overdiafts progres-
sively; and we propose 10 adupt a new set of
procedures to ensure that overdrafts are not
used in future as a continnng mode of finan-
cing State expenditures,

22. 1 may also mention in this connection
that we propose to annouce soon the composi-
tion and terms of the Sixth Finance Commi-
ssion. In our federal system, the evolution of
satisfactory financial relations between the Cen-
tre and the States has a vital bearing on pro-
gress and harmony in the country at large;
and the next Finance Commission will have a
very important role to play m laying the base
for the Fifth Five Year Plan which will be
launched two years from now.

Other Expendsture and Receipts : 1972-73

23. Outside the Plan, every cfort is bring
made to restrict expenditure to the mimumusm.
The provison for defence next year js being
kept at Rs, 1408 crores, i. ¢, about the same
as the Revised Estimates for the current year.
Honourable Members, 1 am sure, would app-
reciate that apart from providing for normal
increases 1n costs, salarics and dearness allo-
wance, we have also to make adequate provision
for recouping the lomes suffered during the
wat snd for looking after the famibies of those
who bave made the supreme saerifice for the
deferwe of the motherland, It ¢ur camest
bope and eudesvour that out of the snguish
snd sgoay of the reornt past will covenge &
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new spirit of peace and harmony in this gremt
sub-cantinent so that all its 700 million inhas,
bitants can devote their entire cnergics against
their common enemies of hunger, want, disease
and exploitation of man by man.

24 I expect the yield from income tax
and corporation tax to increase from Rua. 985
crores (Revised Estimates) in the current year
to Rs. 1060 crores in 1972-73, Revenues from
Excise dutics should increase from Ra. 2108
crores to Rs 2330 crorrs and from Customs
duties from Rs 652 crores to Rs 700 crores.
The continuance of special levies which, I am
afraid, 18 unavoidable an the present circums-
tances, would bring in Rs. 70 crores next year
as agamst Rs. 20 crores in the current year,

25. Unfortunately, a significant part of the
additional revenues will be offiet by an increase
in food subsuly from Rs. 30 crores in the Bud-
get Estimates for the curient year to Rs. 100
crores m the Budget Ditimates next year, On
the bans of present procurement and usue pri-
ces, the burden of food subsidy next year would
amount in fact to Rs. 120 crores. I have made
a somewhat lower provision of Rs. 100 crores
s it 15 our mtention not to let this burden grow
without appropriate remedial measures to keep
it in check.

26. The welcome increase in foodgrain
production has added to the fiscal burden in
another way, During 1972-78, the additional
financial requirements of the Food Corporation
of India for carrying the buffer-stock of food-
grans atc estumated at Rs. 120 crores. 1 am

making & budgetary provision 1 this regard of

ing system. At the end of Rebruary 1972, the
Corporation’s borrowing from the banking s
tem had alresdy reached the high level of
Rs. 350 crores. A further addition of Ra 85
crores during the coming year will sarumlly
strain the resources of the banking systemn wo-
duly unless the demands on it from other see-
tors are correspondingly modersted. That is
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27. Net receipts from external loans next
year are also expected to show a substantial
decline from Ra. 469 crores this year to Rs. 374
crores in 1972478, Racent eveats have oance
again served as & reminder that cven as we
strive for greater growth and social welfare, we
cannot neglect the urgent need for reducing
the dependence on external assistance. Out po-
licy to be progresmively independent of external
assistance is not directed at anyone other than
ourselves, Its thrust 1s towards invigorating
our own internal cfforts. There are a few ma-
jor areas, such as cotton, oil-seeds, fertilizers,
stezl, petroleum products and spare parts for
equipment installed in the past where our de-
pendence on imports i still high. Similarly,
our export earnings can be increased rapidly
by creating additional facilities for mining, fi-
shing and manufacture of a large varicty of
engineering and consumer goods. We are ma-
king detailed plans in each of these secton to
increase production rapidly so that our grow-
ing requirements can  bhe met without undue
dependence on imports and surpluses  created
for augmenting cxports, No effort whether by
way of provivion of finance or otherwise will be
spared to accelerate this process of sclfsreliance
through import substitution and export promo-
tion.

28, At cxisting rates of taxation. the over-
all budgetary deflicit next vear will he Rs, 375
crores.  There will be a surplus on  revenue
account of Rs. 219 crores, but this would be
morc than offset by the deficit on capital
account of Rs. 594 crores.

In Sum

29. To sum up, the main feature of the
Budget for 1972-73 which I am now presenting
is the substantial increase in the outluy on the
Plan, The budgetary provision for the Central
Plan proper is being increased by Rs. 332 cro-
res, or nearly 23 per cent.  Inclusive of inter-
nal surplus and other extra-budgetary resources,
the inerease in the Central Plan works out to
Ra, 484 ¢éroves, of 27 per cent. Taking the
Ceatre, the States and the Union Territorics
together, the total provision for the Plan for
the next year, us now envisaged, comes fo
Ru, 3973 crores as agninat Rs. 3263 crores in
the cutpent yoar, I o an increase of Rs 710
crates, or 22 per cont. A substantial increase
in Plan eutlay of this order would be & major
Wmio economic growth over

the opmulng . incaths. It mseumwo-
ﬂq-ﬁuwsnm outlay In

PHALGUNA 26, 1893 (S4X4)

Gowral Budgel, 1972-73 214

public sector is & prerequisite for revival of
industrial production whether in the public or
in the private sector. It is our expectation,
therefore, that the increase in Plan outlay nexe
year will serve as a catalyst for the revival of
growth particularly in the industrial sector
where recent trends leave much to be desired.

30. Within the total Budget provision for
the Plan at the Centre, as much Rs. 240 cro-
res 15 beng earmarked for schemes with an ace
cent on social justice as well as economic gro-
wih. 1 am well aware that even this provision
of Rs. 240 crores is modcst as compared to the
magnitude of the problem. But I am sure,
Honourable Members would agree that it re-
presents a sincere effort towards meeting the
basic minimum needs of the most disadvanta-
ged sections of our society.

31, It is a matter of some satisfaction that
despite the substantial increase in Plan outlay
and without any credit for mobilization of ad-
ditional resources, the overall deficit in the
Central Budget for 1972-73 is now expected to
be limted to Rs. 375 crores. This satisfactory
outcome is the result mainly of the fact dur-
ing the past critical year, we were able to in-
truduce what amounts virtually to three diffe-
rent budgets with tubstantial measures for ad-
ditional resource mobilization. The total re-
cripts on account of the taxation measures in-
troduced last year will be of the order of Ra,
500 crores in a full year.

32, Important as the Central Budget 15 as
an ustrument for furthering our social and
rconmmic objectives, it has 10 be supplemented
by basic changes in our cconomuc institutions
and policics. During the last year, Govern-
ment has taken 2 number of steps in this di~
rection. The taking over of the management
of gencral insurance, the guidclines given to
financial institutions in regard to convertibility
of loans into equity and participation in the
management of the enterprises assisted by thein,
continued effort to direct the new vitality of
the nationalised banking system towards impro-
vement in the economic conditions of the small
and new entrepreneurs in industry and agricul-
ture and the policy of differential interest -
tex—these are all various facts of the same
thrust forward towards the goal of sconomic
progress with social justice. Fionourable Mem-
bers may rest assured that we shall cantinue
our effprts in the same spicit aod over s broad
froal over the coming months so that the mas~
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date for creating a socialist soclety is carried
out with speed and vigour.

17 hrs.

33. Sir, without taxing the patience of
Honourable Members any further, I should
proceed now to  the business of taxation
proper. Having introduced  virtually three
budgets in the past 12 months, I might well be
expected to declare a holiday from further
taxation for at least one year. But I am
afraid T cannot allow myself such unigue dis-
tinction. A deficit of Rs 375 crores cannot
be left wholly uncovered without danger to
price stability. We have also certain com-
mitments to the State Governments to ramse
revenue on their behalf  Fiscal policy must
serve the larger objectives ol self-reliance and
equity. Nor should I fight shy of making a
few concessions. The intioduction of a new
Budget is also an opportunity for a certamn
amount of spring cleaning.

34, The Direct Taxes Enquiry Committee
under the Chairmanship of Shr K. N. Wan-
choo, cx-Chief Justice of India, submitted
their Report last December. It contains a
mmber of valuable and far-rcaching suggrs-
tions 1o uncarthing black-moncy, preventing
evasion and avoidance of taxes and reducing
tax arrrars. Copies of the Report will soon be
made awvailable to Honourable Members. It
has often been said in this House that basic
changes in the tax system should be intro-
duced by means of a Taxation Amendment
Bill rather than through the annual Finance
Bill s0 as to give Honowable Members more
time for a detailed conmdeiation in the light
of discussion both within and outside the
House. Accordingly, I proposc to bring forth
a separate legislation as early as posmsible to
give effect to those recommendationt of the
Committec which are acceptable to  the
Government and which require a major
change in the present tax laws.

85. There has been a feeling for some
time in the country that a family consisting of
busband, wife and minor children which
tonstitutes a common umit of comsumption
and as such a common focal point for the
intidence of indirect taxation, is also & more
sppropriatc and equitsble basis for purposcs
of difect taseation subject to certain safeguards
for wivin at work. The present tax treatmreot
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of Hindu undivided familics has also encourns
ged tax avoidance. On these two related
questions, the members of the Wanchoo Com-
mittee  have made several alternative sugges-
tions. Government will examine these sugges-
tions carcfully and sponsor separate legislation
in dur course for restructuring the Income
Tax Act and the Wealth Tax Act to the ext-

ent necessary.

36. In the meanwhile, I propose to intro-
duce through the Finance Bill a few changes
in the Direct Tax structure which are designed
cither to produce some additional revenue in
a difficult year or to give cffect to such
recommendations of the Wanchoo Committee
as can br casily incorporated in the present
tax laws.

Direct Taxation

37. On the assumption that no news is
good news, I proposc to make no change in
the rates of incomr tax as also of surcharge
on intome tax in the case of tax-payers other
than companics.

38. In order to remove any temptation
that people may fecl for neglecting their regue
lar duties in favour of any casual or ephemeral
or even imaginary pastime, I propose to withe
draw the present exemption in 1espect of
casual and non-recurring income when jt
cxceeds Rs. 1000 in a year. However, a
Finance Minister in particular  should not
frown upon those who are specially favoured
by the goddcss of good luck. Accordingly,
winnings from States o1 other lotteries will be
taxed on a concessional basis. Those who win
a prize in a lottery are perhaps in the same
happy position as people who enjoy a capital
gain when their property  appreciates in value
without any effort on their part. On this
principle, in computing incomes fram such
winunings, a deduction of Rs. 5,000 plus 50 per
cent of the balance will be allowed. However,
even those who are favoured by Fortune
should make their offering first at the aitar of
the Exchequer. I proposs, therefore, to pro-
vide for deduction of tax at source at the rate
of 34.5 per cent from cromwond pussles and
lotteries. Casual losses will be allowed to be
set off only against the same type of income.

99, 1 proposs ta provide for dedyction. of
tax at souree at the xate of § pee  pemt of the
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payments made to contractors by the Governe
ment, local authorities, statutory corporations
and companies. Payments made in turn by
contractors, other than individuals and Hindu
undivided families, to sub-contractors will
attract a deduction at the rate of 1 per cent.
I hope this alliance between the revenue de-
partment and contractors will lead to promp-
ter payments all round.

40. With cffect from lst April, 1972 Govern-
ment will pay a rate of interest of 12 per cent
per annum on the amount of refund the pay-
ment of which is delayed. Honourable Mem-
bers will recall that at present the rate of inter-
est we pay is unly 9 per cent per annum. It is
only fair that the interest charged when there
is delay in thr payment of direct taxes to the
Government is also similarly increased from 9
prr cent to 12 per cent per annum.

4]1. Capital gains arising from the transfer
of jewellery held for personal use are not so
for chhrgeable to the capital gains tax. This
has given rise to fictitious transactions in jewe-
llery in order to regularise incomes which have
escaped taxation. I propose, therefore, to
ecpair this ownission.

42, Dividends received from cooperative
socicties are at present completely exempted
from income taxation. 1 sce no justification
for this exemption and propose to withdraw
it. Such dividends, however, will be included
in the categories of income which qualify for
exemption from income tax upto Rs. 3,000 in
a year.

43, These mcasures are likely to yield
Rs. 6 crores in a full ycar and Rs. 3 crores in
1972.73 of which some Rs. 2 crores will be the
share of the States.

44, Coming to corporate taxation, I pro-
post to do away altogether with the special
deduction of 5 per ceot of profits in the case
of domestic companics cogaged in priority
industries. This will yield Ra. 6 crores ina
full year and Ry, 4.5 crores in 197273,

45, Some months ago when we levied
special surcharges, many Homourable Mem-
bers had asked why the surcharge on company
thation wae fixed at 2§ per cent whena
sarcharge of 5 per cent was lovied op many
other itom including railway passenger fares.
. I frpeie tow ' to recove this discrinination.
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For the assessment year 1972.75, the surcharge
will continue to be 24 per cent of the income
tax payable by all companies. However, on
income tax payable in advance during the
financial year 1972-73, the surcharge would be
at the rate of 5 per cent. This change will
yield Rs. 12 crores over a full year and Rs, 9
crores in [972.73,

46. There are a number of other changes
that are proposed in the Finance Bill for pre~
venting evasion or avuvidance of taxes and for
rationalising the incentives available for pro-
moting saving and investment. A few changes
arc proposed, for example, in relation to
taxation of charitable and religious trusts in
the light of recommendations made by the
Wanchoo Committce. Voluntary contribu~
tion received by such institutions will qualify
for exemption from income tax only if these
arc applied to charitable or religious purposes
or are accumnulated for such purposes in the
specified manner. The other important chan-
grs relate to audit by a Chartered Accountant
and compulsory registration for a trust to
qualify for tax ecxemption, extension of the
definition of relatives for judging whether the
income or property of the trust is being used
in a manner which would constitute disquli-
fication from tax exemption and making the
trust liable to pay wealth tax when any part
of the corpus or income of the trust ix used
for the benefit of the author of the trust, a
substantial contribution to the trustees and
their rclatives, ctc. '

47. Regarding incentives for investment
and saving, investment in industrial proprie-
tory concerns or partnership firms will now be
included among assets which qualify for
exewption from wealth tax upto Rs. 1§ lakhs.
When une category of exempt asscts is changed
to another catrgary of such asets, the require-
ment of minimum halding for a period of six
months will be reckoned with reference to the
period of holding of both the assets, This
would remove the difficulty that has been
experienced by many recipient* of accumulated
Provident Fund contributions. Contributions
made towards the unit-linked-insurance plan
of the Unit Trust of India will qualify for
deduction in computing the taxable income of
an individual in the same manner as life insu-
rance premia  and contributions to Provident
Funds.

48. The income of approved Gratuity
Funds will be exempted from incore tax pros
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pectively from the asscisment year 1973-74.
‘The amount of gratuity that will be exempt
from income tax in the case of employees
other than Government employees and emplo-
yees of local authorities will be subject toa
uniform ceiling of half a months’ salary for
each year of completed service or 15 months
salary or Rs. 24,000—which ever is the least.

49, I have come to the conclusion that
the small but select class of income-tax payers
in the country deserve some special recogni-
tion from the Government. Accordingly
1 propose soon to award to cach assessee a
distinct and permanent account number of
his own. I am afraid, therc is no mark of
distinction which does not lead to easy detec-
tion ; and I cannot help it if individual acco-
unt numbers make it difficult to avoid taxes.

50. Finally, I come to the demand which
has been made by industry that while the
development rebate may be withdrawn,
Government should introduce some other
fiscal concessions and announce them in ad-
vance so as to impart a continuing momentum
to industrial growth in the country. Govern-
ment is not averse to the grant of fiscal conce-
ssions. It is, however, felt that fiscal conce-
ssions for promoting industrialisation should
not be general or across-the-board in character
but should relate speutfically to our social and
economic objectives. Again, as far as possible,
it would be desirable 10 provide incentives
which encourage the use of those resources,
such as labour, which are in abundant supply
rather than of resources, such as capital, which
will continue to be scarce for a long time to
come. The Wanchoo Coramittee has made a
oumber of recommendations with different
objectives in view. After examining all these
suggestions carefully, we propose to come up
with specific provisions in the Taxation Amend-
ment Bill which is proposed to be introduced
later in the year, These provisions would he
designed primarily to promote industrialisation
in the backward regions of the country.

51, The total yield of all the changes in
direct taxation will be Rs. 24 crores in a full
year and Rs. 16 crores in 1972-73 of which
the share of the Centre would be approxima-
ey Re. 14 crores. 1 could also have taken
credit for improvement in tax-collections as a
remlt of the many changes designed to reduce

tog evasion, But I have decided not to credit
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52. Sir, may I now turn to what are per-
hapy euphemistically called indirect taxes ?

Customs Duties

53. I have only one main proposal in
regard to customs duties. It will be recalled
that in December last, we had imposed a
regulatory duty at the rate of 2.5 per cent ad
valorem on most imported Products and a
higher duty of 10 per cent on a few selected
items. The need to exercisc a general restraing
on imports remains as great as ever. It ix
also necessary in imposing regulatory duties to
ensure that the simplification of the import
tariff which was introduced last year is not
unduly disturbed. Accordingly, I propose to
apply the 10 per cent ad valorem rate to all
items which pay a duty of 100 per cent or
more as well as to the few selected items
which were included in thr 10 per cent list
last December. A new rate of 5 per cent ad
valorem will apply to all items on which a
duty of 60 per cent or more but less than 100
per cent is payable, The remaining items will
continue to bear the regulatory duty of 2.5
prr cent. However, those items which were
totally exempted last December will continue
to remain so. Theswe changes will result in an
additional revenue of Rs. 8.60 crores in a

full year.

54. I also propose to coutinue the provie
sions which enable us to levy a regulatory
duty of customs. Howrver, in keeping with
the provisons relating to regulatory duty of
excise, power is being taken to levy regula-
tory duty of customs also upto a rate of 15 per
cent of the value of the imports.

Excise Duties

55, Comning now to Excise Duties, I
proposc to make no addition to the list of
commodities which can be subject to such
dutics. But Honourable Members would
appreciate that even without exploring fresh
ficlds or pastures new, it is possible to increase
the yield by more intensive cultivation ; and
this is a responsibility which I cannot escape.

56. Pursuant to the decision to continue
the scheme of levying additional excise doties
in liecu of sales-tax on sugar, textiles and
tovbacco, we are committed to raise the
overall incidence of these asdditional emtise
duties to 108 per cent of the value of glea-
rances by the vod of the Fourdh Plan pedied,
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57. To this end, I propose to transfer
to the States the entire procesds of the regu-
latory duty of 15 per cent of the effective basic
duty on unmanufactured tobacco which was
levied last December by converting it into an
additional excise duty which is itself being
rounded upwards on different varictics. As a
result, the States will gain to the extent of
Rs. 11.36 crores by way of additional duties
whereas the Centre will losc Rs. 9.70 crores
by way of regulatory duty. At the same time,
the basic and special duties on different
varicties of unmanufactured tubacco are being
merged in keeping with a general scheme to
which I would sonn refer. In the process, I
have also taken the opportunity of rounding
upwards the rates on different varicties to
make up, in part, for the loss of revenue to
the Centre. The yicld of the combined duty,
exclusive of the addutional duties for the
States, will go up by Rs. 9.3] crores.

58. In the case of cigarettes, a similar
rationalisation and rounding off would result
in a gain of Rs. 7.63 crores to the State
Governments by way of additional excise and
a loss of revenue of Rs. 4.64 crores under
other duties which would now be combined
and shared with the States.

59. In the field of textiles, I propose,
to raisc some additional revenue for the State
from art silk fabrics. At present, taking all
the duties into account and depending on the
price per square metre, there are four diffe-
rent rates that apply to art silk fabrics,
namely, 3 per cent, 5.7 per cent, 8 per cent
and 10 per cent. I proposc to reduce the
5.7 per cent rate to 5 per cent and increasc
the rate of 10 per cent which applies to
fabrics worth more than Rs. 5 per square
metre to 15 per cent. Of the additional
revenue of Rs. 8.59 crores, the share of the
States by way of additional dutics will be
Ra. 5,80 crores and the rest will accrue to the
shareablc pool between the Centre aud the
States,

60. In short, the revenuc by way of addi-
tional excise duties will increase by Rs. 25
&rares and this entire increase will go (o the
States. Honourable Members would note that
1 have beft sugar entirely untouched in  this
exiTcine,

$l. The ¥ifth Fisance Commission had
reqummicaded that from  1972-73, the special
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excise duties which have been levied in the
past exclusively for the benefit of the Centre
should also be included in the divisible pool,
In keeping with this principle, I have decided
to merge the special excise duties with basic
excise duties and to round off the cumbined
rates 30 as to introduce a certain measure of
simplicity in the rate structure. As a result,
with just half a dozen exceptions, all the
ad valorem rates of excise duties will fall
under 6 difficrrent slabs, namely, 10 per cent,
15 per cent, 20 per cent, 25 per cent, 30 per
cent and 50 per cent. T mention a few
examples, in the case of cement, the basic
duty of 20 per cent and the special duty of
4 per cent will now be replaced by a combined
duty of 25 per cent. Similarly, items which
carry a basic duty of )5 per cent and a
special duty of 3 per cent will now have a rate
of 20 per cent applied to them. There are
only four items, viz., latex foam sponge, poly-
urethane foam, and articles made from that
foam, and tyres for motor wehicles where
there is a basic duty of 40 per cent and a
special duty of 8§ per cent. The ncw combined
rate for these items will be 50 per cent. In
case IHonourable Membery feel that laws of
rounding off always favour the Exchequer, I
hasten to inform them that in the case of cof-
fee, the aggregate rate which works out to
Rs. 102 per quintal would be rounded down-
wards to Rs. 100 per quintal. In the case of
vegetable non-essential oils, also, the rate is
bring reduced from Rsa 110.25 per metric
tonne to Rs. 100 per metric tonne.

62. In the case wircless receiving sets, the
present system of taxing certain component
parts, i. ¢., transistors and diodes, has given
an impetus to largr-scale smuggling, I pro-
pose, therefore, to remove the duty on such
parts and replace it by suitable changes in
the duty on wircless receiving sets in such a
way the incidence of duty will increase with
the price of the sct. The present exemption
from duty for setsof a value not exceeding
Rs. 165 and manufactured by the smallscale
sector is being continued.

63. The combined result of the rationsli~
sation measures would be a gain in revenue
of Rs. 19.79 crores

64. There are a fow items where the opp-
ortunity of merging the special duty with basic
duty is also being taken to raisc additional rov-
enue. In the case of pni.nhmdumllba.%e
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additional revenue will be Rs. 2 crores and in
the case of paper, it will be Rs, 5 crores. The
higher rates of duty on paper, however, will
apply only to the more expensive varieties of
paper and board, Printing and writing paper
used for exercise note-books and text books will
not be affected. Newsprint would also cone
tinue to be exempt from duty and there would
be no change ecither in the case of mill-board
and straw-board where the smaller manufac-
ture is involved.

65. Similar increases are being made in
the case of rayon and synthetic fibres and
yamn. The more expensive varieties of arti-
ficial synthetic fibres and yarn such as polyes-
ter fibre and yarn will bear higher duties.
However, rayon filament yarn which is a com-
paratively cheap item will remain unaffected.
The additional revenue from these changes is
expected to be Rs. 6.50 crores.

66, I now come to a few major proposals
which are intended to raise revenue for the
Centre in a manner which serves at the same
time some of our larger scocial or economic
objectives, It will be recalled that last Decern-
ber a regulatory duty at 50 per cent of the
effective basic excise duly was imposed on
stoel ingots, iron and steel products and tin
plates 50 as to bridge the substantial gap bet-
ween the prices of imported and  indigenous
steel. Even after these changes, a considera-
ble gap remains between imported steel and
indigenous steel prices. It is necessary to ero-
nomise on the use of steel in the country hy
charging for it a price which bears a reason-
able relationship with international prices.
The basic duty on steel products, therefore,
is being raised by about 30 per cent and the
regulatory duty of 50 per cent will apply to
these higher basic rates. The total additional
revenue from steel products is expected to be
Ry 3620 crores of which Rs. 11.80 crores
would be by way of regulatory duties.

67. For similar reasons, the regulatory
duty of 25 per cent on aluminium and its
jproducts is being raised to 33§ per cent of the
,basic duty. This measure will yicld Rs. 4.18
protes.

L3
¥

68 Henourable Members are also aware
fdﬂl‘ nibriantinl dependence on  imports in
agyard 1o petrolevmn products products. The duty an
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motor spirit has been raised substantially in
the recent past and this has had the salutayy
effect of curbing the growth of demand. As
a token of appreciation, I propose, therefore
to Jeave the motoring community untouched
this year, I am afraid, I have, however, to
make up for the omision last year in the case
of kerosenc where our reliance on imports is
even greater.  In addition, the comparatively
low rate of duty on keroscne encourages its
adulteration with other products, particularly
with high speed diesel oil, I am well aware
that kerosene is an item of common consum-
ption both in the rural and the urban arcas.
But in view of the circumstances I have men-
tioned, some additional taxation of kerosene
could not be avoided. I propose, therefore, to
increase the duty on kerosene by Rs. 59.75 per
kilo litre or roughly by about 6 pawse per
litre. This will result in an additional revenue
of Rs. 28.80 crores in a full year.

6Y. In the Budget last May, we had
introduced a duty on compounded lubricating
oils and greases. Lubricating oils are also
manufactured and marketed to some extent
by a merre blending of two oils without any
added ingredient. There is no reason why
thesc marketable oils should not be made
hable to duty. 1 propuse, therefore, to amend
suitably the definition of the existing tariff
item which will yield an additional revenue of
Rs. 5 crores. The duties on asphalt and
bitumen as also on petroleum waxes are also
Lring suitably revised to yicld an additional
revenue of Rs. 3.30 crores.

70. It has often been said that the agri-
cultural sector which has been witnessing
significant growth in income over recent years
should alsv make an appropriate contribution
to the overall needs of the country. We have
appointed 2  Committee under the Chairman
ship of Profemor K. N. Raj to examine the
whole question of taxation of agricoltural
incomes and wealth steps bave alo been
taken to raise additional revenue from this
sector by levying & duty on tractors and on
fertilizers. 1 propase now to raise the duty
on fertilizers from 10 per cent to 15 per cent.
This will result in additicoal revenuwe of
Rs. 12. 50 crores. Duty at the rste of 30 per
cent will also now be levied on powerdriven
pumpe which are desigred prissarily Sor hand-
ling water, 'I‘himhwwm
& cevenue of Re. 2 grored,. .
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71. There are a few other minor itema
such as synthetic organic dyestuffs and optical
bleaching agents where the rate of duty is
being changed from 15 per cent to 20 per
cent with an additional vield of Rs. 2, 63
crores. The duty on aerated waters with
blended concentrates is being increased from
10 per cent to 20 per cent with an additional
yield of Rs. 1.65 crores. Pistons will now be
added to the list of motor-vehicle parts
for the purposes of duty. The revenue yicld
from this would be Ra. 50 Iakhs.

72. The merger of special duty with basic
duty results in a rate of Rs. 605 per metric
tonne on hessian and of Rs. 385 per metric
tonne in the case of other jute products which
relate mainly to sacking. I propose to round
off thest rates to Rs. 600 and Rs. 400 per
metric  tonne  respectively, The  regulatorv
duty will remain unchanged at 50 per cent.
The net gain to the Exchequer would be
Rs. L76 crores of which Rs. 1. 20 crorea
would be by way of regulatory dutics.

73. Throughout ages, our spinnecrs and
weavers have produced an infinite and ever-
changing variety of colour, texture and design
to beguile our fancy ; and the Central Board
of Excise and Customs has had a difficult task
in cvolving a textile tariff which can keep
pace with all the subtle nuances of our textile
products. 1 propose to make onec more cffort
and introduce an extensive rationalisation of
the textile tariff which has been worked out
after a great deal of detailed examination.
Honourable Members would, [ am sure, be
happy to note that the overall revenue cffect
of this rationalisation, at any rate, would be
insignificant.

74. Finally, 1 would like to round off by
a few contessions in excise duties. In the case
of some ftems, duty-frce clearance uptv a
value of Rs. 50,000 is allowed subject to the
proviso that the total clearance from the unit
do not exceed Ra. 2 lakhs in a year. In some
other cases, clearances upto a value of Rs. |
lakh are exempted, I propose now to raise
the exemption limit in all cases where the
lower limit of Rs. 50,000 is allowed today to
Ra. | iakh subject to the upper ceiling rem-
aining uncharged at Rs. 2 lakhs. This mea-
sure which is intended to help the smaller
‘units will cost the Exchequer Rs, 1.40 crores
in = full year.

75, ‘Sotne  concomions were introduced in
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the last Budget to encourage the use of minor
oils in the manufacture of soap. In view of
the urgent need to reduce our dependence on
imports in regard to vegetable oils in general,
I propuse to increase the incentive by reduc-
ing the minimum percentage of ute of minor
oils from 5 per centto 3 per cent and by
introducing a ratc of rcbate of Rs. 4.50 per
metric tonne on  the duty leviable on scap as
the reduced minimum use of minor oils ob-
tans. This rebate will increase progressively
by Rs. 1.50 per tonne for every additional
percentage point increase in the utlization of
these oils. A similar concession in relation to
rice bran oils used in the manufacture of soap
at the ratc of Rs. 1.50 per tonne for every
additional prreentage point of use of rice bran
oil beyond a minimum level of 15 per cent
will also be given.

76. To encourage the use of rice bran oil
in the manufacture of vanaspati, the mini.
mum percentage use of 7 per cent which was
proscribed last year is being reduced to 1 per
cent without any change in the rate of rebate
which would remain Rs. 100 per metric tonne
on the duty payable on vanaspati produced
from such oil. Similarly, the incentive for
greater use of cotton-sced oil in the manufac-
ture of vanaspati is also being increased on a
graded basis. The present general concession
of Rs. 100 per tonne of vanaspati produced
from cotton-aced oil will be withdrawn and a
minimum compulsory usage of 10 per cent
prescribed. Beyond this percentage, however
thr rebate would be Rs. 200 per metric tonne
upto 20 per cent of usage, Rs. 250 per metric
tnne from 20 to 30 per cent of usage and
again Rs. 200 per metric wonne beyond 30
per cent of usage. These concessions on oils
would cost the exchequer about Rs. 60
lakhs.

77. Honourable Members would be happy
tu know that T have no proposals this year in
regard to postal and telegraph rates. The
Finance Bill, however, provides for some
changes in the sales-tax law applicable to
Delhi to remove certain  lacunae which act to
the detriment of sales-tax revenye accruing to
the Delhi Administration.

78. Taking all the proposals together, the
total additional revenue from Excise dutirs
would be of the order of Rs. 145 crorez in
1972-73 of which Rs. 97 crores will accrue to
the Centre and roughly Rs. 48 croves to the
States. In addition, countervailing impory



227

[Shri Yeshwantrao Chavan]
duties which will apply in respect of all
changes in excise duties other than those
relating to iron and stecl and aluminium are
to yield an additional revenue of
Rs, 13.4]1 crores. Other changes in Customs
duties will yield, as already mentioned, an
additional revenue of Rs. 8.60 crores for the
Centre. The additional yield from direct
taxes for 1972-73 would be Rs. 14 crores for
the Centre and Rs. 2 crores for the States.
All in all, the additional revenue at the cen-
tre next year will be of the order of Rs, 133
crores and for the States, Rs. 50 crores. The
initial deficit of Rs., 375 crores will thus stand
reduced 1o Rs. 242 crores which I think is a
reasonably safc level,
18, hrs.
79. Sir, in conclusion, may 1 express the
hope that the Budget proposals I have just
presented will be judged in their entirely and
against the background of the formidable
challenge we continue to face as a nation,
The level of investment 1n the economy nerds
to be raised substantially at the present junc-
ture. This is necessary not only in the interest
of growth, particularly industrial growth, but
also for makiug a tangible impression on the
well-being of the most disadvantaged sections
of society. We have also to assist Bangladesh
in her immediate task of restoring a measure
of stability and viability to thr cconomy. Nor
can we let down our guard in regard to the
security and integrity of the nation. At the
same time, deficit financing must be kept
within reasonable proportions.

80. Fortunately, the bulk of the unavoid-
able and indeed necemary increase in outlay
mext year will be financed by the normal
growth in revenues. If 1 have not been able
to avoid additional taxation altogether, 1 hape
Honourable Members would remember  that
I have not been unduly cautious either in
providing a stimulus to growth and social
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welfare by a substantial increase in Plan
outlay. Some of my tax proposals will also
serve other objectives such as selfireliance.
It is in this sensc that I spoke at the outset
of quickening the mutually reinforcing process
of growth, social justice, self-reli , invest-
ment and resource mobilization. I can only
hope that taken in their entirety, the Budget

propossls will take the cconomy one stage
forward in its march towards our cherished

goals.

18.01 hrs.
FINANCE BILL, * 1972,

THE MINISTER OF FINANCE : (SHRI
YESHWANTRAO CHAVAN) : Sir, I beg to
move for leave to introduce a Bill to give effect
to the financial proposals of the Central Gov-
ernment for the financial year 1972-73.

MR. SPEAKER : The question is ;

“That leave be granted to introduce a
Bill to give effect tu the finangial proposals
of the Central Government for the finan-
rial year 1972-73,"

The motion was adopled.

SHRI YESHWANTRAO CHAVAN :
I introduce 1 the Bill,

SHRI PILOO MODY (Godhra) : No
mistakes this time !

MR. SPEAKER : The House stands
adjourned till 11 A, M. tomorrow.

18.03 hrs.

The Lok Sabha then adjourned il Kleven of the
Clock on Friday, March 17, 1972/Phalguna 27,
1893 (Saka).

# Pybished in Gazette of India Extraocdinary, Part I, Section 2, Dated 16.9,72.
% Introduced with the recommendation of the President.
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